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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
Mondey, 8th March, 913 -

The Assembly met in the Assembly Chamber of the Council Houseﬁat a
Quarter to Eleven of the Clock, Mr. Speaker (The Honourable Mr. G. V.
Mavalankar) in the Chair.

~—

STARRED QUESTIONS AND ANSWERS
OrAL ANSWERS
Homn Guagrps AXD RIFLE CLUBS FOR DEIHI

@36. *Bhri Deshbandhy Gupta: Will the Honourable Minister of Hcme
Affairs be pleascd to stat: : '

(a) whether the atenton of Government has been drawn to the resolusiom
pusscd by the Chief Commissioner's Advisory Council, Delhi, recommending
to Government the organsation of 10,000 Home Guards for Delhi; ana

(b) whether Government are aware of another resolution passed by the
Advisory Council for the establishment of Rifle Clubs in Delhi and if so, what
action has been taken by Government on the same? '

The Honourabls Pandit Jawaharial Wehru: (a) Yes.

(b) Yes. In regard to Rifie Clubs, the Deputy Commissioner has not yet
reeoived any application for permission to open & Rifle Club. When such
application is received appropriate action wil be teken by him.

$hri Deshbandhu Gupta: With regard to reply to part (a) may I know, Bir,
what action has been taken by Government on the resolubign passed by the
Advisory Council? -

The Honourable Pandit Jawaharial Nehru: I think some correspondenes bus
goue on. There is no difficulty about the principle, because Government wanbs
to ercourage the formation of Home Guards in al] the Provinces and in Delhi,
Certain draft was sent and I think the Home Ministry sent them back to be
amended in a particular way to bring them in line with the U. P. Home Guards
Act, which we consider preferable. As soon as that is done, effect will be
givea to it.

8hri Deshbandhu Gupta: Will Government direct the Local Government
not to delay taking action in the matter?

The Honourable Pandit Jawaharlal Nehru: Certainly.

Shri H. V. Kamath: Ior recruitment to Home Guards, will Government
give preference to those who have taken active part in our country’s freedom
struggle, specially to Congr:ss volunteers, UonJliessmmern and Members of
the I. N. A., provided they ure otherwise suitable for the job?

The Honoprable Pandit Jawaharlal Nehru: Certainly. The first considar-
ation, obviously.as the Honourable Member said, is fitness and suitability. Now
fitness and suitability means that they have received previous #raining also.
Menbers of the I. N. A. should normally be eminently suitable for this, but 1
am not quite sure if every political worker has had such traiming. It is &
question of suitability.

e ( 1697 )



1698 CONSTITUENT ASSEMBLY OF INDIA (LEOISLATIVE) [8TH MAR, 1048

' Sbri Desbbandhu Gupta: In view of the fsct that nolprovision has been
muade in the presend Budget for the Home Guards, will Government give an
sasurande thst when the scheme is ready, they will provide for the necessary
expenses in the supplementary Budget?

The Homourable Psndit Jawaharial Nehra: You mesn for Delhi: Certainly.

8hri M. V. Xamath: Will Goverminent give an ussurunce that they will not
exclude suitable girls und wornen too?

The Houourable Pandit Jawaharlal Mehru: If there is n sopurste section of
4be Homo Guard, they wil be thers; if not, they will not be there. Personally,
4 hope, thore will be o women's section.

Bhii R. R, Diwakar: Muy I know if such Rifle Clubs are being encoumged.
m the Provinees also?

The Honourable Pandit Jawaharlal Nehru: So {ar as we are concerned, we-
ghould like to encourage them. It is for the Provinces to do it. :

Shri R. R. Diwakar: May T know, in view of the reply just now given, the
offigial position und status of tbe Home Guard and their relstionship with the
mighitracy and the Police and the authority that would exercise control over
those inatitut.ons?

Mr, Bpeaker: | am alraid, it will require s loug statement

Bhri R. R. Diwakar: But, Bir, we roquire some reply. .

Mr. Speaker: Thut will be for another occasion.

Daovrriss, HoLo.urs axp Tagrrs, 10, BY Anmep Garcs ¥ D

637. *8ari Deshbandhu Gupta: Will the Honournble Minister of Home
Affairs be pleased w state

(8) whuother Government are aware of the bLig incresse in the numnber of
dscoities, hinld.ups by armed gungs and daring thefts on organised scale during
the laat fow maonths in Dl aren;

(b) i s0, what gteps have beon iaken by Government to combat the growing
menase ; and

(0) whethor the attention of Government hns been drawn to a Delbi hold-up
which ooturred on dnd February 1948 and in which a sum of Rs. 19,000 belong-
ing to the Ministiry of Food was snatched away from an employee of the
Ministry of Food in New Dethi, and if so, what action Government have taken
to this respect?

. Yhe WMomoursble Pandit Jswaharial Mehru: (a) There have been a number
f casen ! dn~oitiea, hold-ups by armed gengs and daring thefts during recent
vy nded up; intensive patrofli

Uoandas ol bad characlers are being rou Yp; ve ing
hnmb‘mn ‘ntroduced  Watch is being kept on undesirsble persons lnlldihnu
Hkely remorta are ra'ded  Vigilance Committees of respectable members of the
puhlﬁ have hoen formed to assist the palice

(¢) Yos, ths caso is under investipatinn, s

fhei Deshbandhu Gupta: May I know Sir, whether it is & fact no
speols! branch of the Intelligence Depnrtment has been-lot p bo defl with
euch orlmes, wnd will Government cons der the desirabilivy -of directing the
In Branch to set up » separate Department to prepare the charagier
volla of a'l such pe\mmuhw«mlmremnuyfmotbupmmound
to ke ommh'm(heminu_uinehuthoymwmvm
ponsidle far such hold-upe and dacoities, ete. _ o . -

Wonourebls Pandit Jawaharill Wehrt: The point is that this ma
cb.u?:bo investigated fully. Whether it is to be done by calling a fer persons
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a sepurite Depurtment or labelling them otherwise, I do pot know. The
Hoenovrable Member’s poing is thut investigation should be-thorough and rapid,
1 bave no deubt what is appreciated. 1 cannot say off-hand whether that will
bo done by caiing it a separate Department, but that is one of. the main funo-
tions of the Intelligence Branch in Delhi.

Shri Deshbandhu Gupta: Apart from: the particular case, I want to ask
whether in view of the faet that there have been so many cases, Government
will consider the desirability of setting up a special branch of the C. I. D. to
take preventive measure.

¥r. speaker: 1 think the explanation is already given.

° 8bhri B. 8hyva Rao: Is it not a fact that the lack of telephone facilities for
the common people is acting us a greut handicap in giving prompt information
to the Police?

The Honourable Pandit Jawaharlal Nehru: It may be so.’

Shr! B. Shiva Rao: If it is so, will Government consider the establishmeny
of telephone booths in the various circles?

Thae Honourable Pandit Jawaharlal Nehru: I suggest to the Honourable
Meinber to point out the various places which ne thinks might have such tele-
phones and to communicate to the Communications Minister. We shall
certainly try to put in telephones wherever possible.

* Mr. R. K, Sidhva: May I know, Sir, whether Government's attention has
beeu drawn to a dacoity in which a lakh and twenty-five thousand rupees have
been taken nway from the Lloyd's Bank? If so, what steps have been taken?

‘The Honourable Pandit Jawaharlal Nehru: Government’s attention has been
drawn to this maiter. So far as we are aware, many of these dacoities have
bee:: committed by a certain particular gang functioning and so far as our know-
ledge goes it ia a gang which has come from the direction of Rohtak:

-

NaTtioNau MILITIA POR INDIA

638. *Seth Govinddas: Will the Honourable Minister of Defence be pleased
to state:

(n) whether any scheme has so far been worked out for establishing a Na-
tional Militia; and

(b) what steps are being tuken to give compulsory military training to all
adu.ts in India? _ .

‘The Homourable Sardar Baldev Singh: (a) and (b). As the House is aware,
this matter has been engaging the urgent attention of Government, and I hone
to be able to make an announcement of Government's decigion in this regare
duriug this session.

Beth Govinddas: Has Government received any recommendations in this
resjwct from different Provinces?

The Honourable Sardar Baldev Singh: T do uot think so. We have nob
rece’ ved any recommendation from the Provinces.

Beth Govinddas: What practical steps have been taken by (Government since
the Honoursble Minister gave an assurance to the House during the last Budget
session on the Resolution of Dr. B. Pattabhi Sitaramayya , that something
definite would be done during the two months and the Assémbly would be
apprised of the same?

The Honourable Sardar Baldev 8Singh: The Honourable Member is refemng
to the assurances that I gave in cennection with the report of the National Cadet

Committee ; a decision has been taken and if will be released to the Press
in the next few days.



1700 CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE) = [8TH MAR, 1948

Pandit Hirday Nath Eunzru: Do Government mean to publish the report of
the National Cadet Corps Committee or not?

The Honourable Sardar Baldev Singh: Yes, Sir. 2
Pandit Hirday Nath Kunzru: When do they propose %o publish it? They
have been saying so for months.

The Honourable Sardar Baldev Singh: Tt will be published along with the
announcement.

Pandit Hirday Nath Kunzru: When will that be?

The Honourable Sardar Baldev Singh: In the next two or three days before
the 18th, I hope.- :

Shri Deshbandhu Gupta: Is there any scheme under the consideration of
Government to give military training to Government officials just as it is being
done in Pakistan? '

The Honourable Sardar Baldev Singh: There is no such scheme, Sir. But.

this question refers to the Territorial Force and I have already said in reply to
th's question that Government have a scheme under consideration.

Losses 1N MEN AND PROPERTY DUE TO BORDER INCIDENTS

639. *Seth Govinddas: Wil the Honourable Min'ster of Defence be pleased
to state: '

(a) the number of border incidents so far occurred since the partition of
India, and the loss incurred in men and material by the Un'on Government
thereby ; and :

(b) what are the defence measures taken to safeguard the integrity of Indian
terribory and to prevent loss of life and property? :

The Honourable Sardar Baldev Singh: (a) and (b). I would invite the
Honourable Member’s attention to my answers to Starred Question Nos. 491
and 616 asked on the 26th February, 1948 and 4th March, 1948 respectively.

Seth Govinddas: With respect to clause (a) of the question, Sir, does the
Hcnourabie Minister remember that as far as the riois of Jaisalmer State are
concerned, the Honourable Minister assured me thot enquirics would be maude
from the Jaisalmer State about the compensation and has any enquiry been made
whether the Jaisalmer State has given compensation to the persons who have
suffered in these riots?

The Honourable Sardar Baldev Singh: T have no information whether the
Jaisalmer State has given any compensation; but a representation has been made
to the Pakistan Government.

Seth Govinddas: Are Government aware that in Jaisalmer State only Rs. 7
per head has been given as compensation wh'ch is most inadequate? In these
‘circumstances will Government . , . . .

Mr. Speaker: I am afraid the question relates to the internal administra-
tion of the State for which the Government of India do nqt seem to be respon-
sible. ¢ S

- Seth Govinddas: The Honourable Minister assured me last time that he is
going to induce the Jaisalmer Sta*e to give adequate ccmpensation to sufferers
in that raid. 1 am therefore asking him whether he knows that adequate com-
pensation has not been.given to the sufferers and whether he will make a move
1. this matter?

Mr. Speaker: The question in short is whether he has given any advice o
the Jaisalnrer Government,

L1
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The Honourable Sardar Baldev Singh: As far as I remember, the question

taised by the Honourable Member last time was whether any compensation has
been demanded from Pakistan.

Seth Govinddas: No, Sir, that was not my question.

The Honourable Sardar Baldev Singh: With regard to the question about

the Jaisalmer Government having given Rs. 7 per head, I know nothing; I will
make inquiries. '

Shri H. V. Kamath: With reference to part (a) of the question, does the .

awuber of ‘neidents include the incidents that have taken place on the borders
of Eastern Pakistan? .

The Honourable Sardar Baldev Singh: The previous answers given by me
to which T referred all relate to the border raids in Kast Punjab.

Shri H. V. Kamath: Did any incidents take place on the Hast and West
Bengal border?

The Honourable Sardar Baldev Singh: They are not included in this list.

Shri H. V. Kamath: May I know who took part in these raids,—army men,
pol cemen or civilian goondas?

The Honourable Sardar Baldev Singh: 1t is alleged that every one in #he
categories mentioned took part.

Shri Biswanath Das: In view of the serious nature of these raids, as repors-
ad in the press, have Government insisted upon the Pakistan Government o
compensate for the loss that has acecrued? If so, with what result?

The Honourable Sardar Baldev Singh: We have made representations to

the Pakistan Government, but without any result so far. The matter ‘s under
congideration.

Pandit Lakshmi Kanta Maitra: Did the Pakistan Government admit the res-
pousibility of their people in this respect? -

The Honourable Sardar Baldev Singh: I do not think the Pakistan Govern-
ment have adm tted their responsibility.

Pandit Lakshmi Kanta Maitra: Did the Government of India try to impress
on them that these were not sporadic cases but part of a definite programme?

The Honourable Sardar Baldev Singh: We have impressed upon the
Pakistan Government that they must take effective steps to check these raids.
Mr. Tajamul Hosain: Have the Pakistan Government been impressed ?

Mr, Speaker: That is a matter of opinion. Next question.
TERMS OF SERVICE OF BRITISH PERSONNEL IN INDIAN ARMY
640. *Seth Govinddas: (a) Will the Honourable Minister of Defence be

pleased to state what special terms have been given to British military officers
who preferred to serve in the Indan Ariny voluntarily?

(b) In view of the shortage of Indian officers in the army, do Government
propose to consider the advisability of recruiting the members of the U. T. C.
as officers of the Indian Army?

‘The Honourable Sardar Baldev Singh: (a) I would invite the Honourable

“Member’s attention to my veply to part (c) of Starred Question No. 268 asked

by him on the 25th November 1947.
((b) This is already being done.

P
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Shri Rohini Kumar Chaudhuri: Does the Honourable Minister admit that
there is shortage of Indian officers? If so, will he be pleased to state why-he has,
released the Gurkha officers to join the British army and why he has discharged
the Emergency Commissioned officers who were recruited from Assam?

The Honourable Sardar Baldev Singh: To my knowledge no Gurkha officers
have been discharged. 2

Shri Rohini Kumar Chaudhuri: It was stated the other day that some -
Gurkha officers have joined the Br'tish army.

The Honourable Sardar Baldev Singh: That is quite a different matter.

Shri Rohini Kumar Chaudhuri: Does the Honourable Minister admif that
there is a shortage of Indian officers? . ;

The Honourable Sardar Baldev Singh: T have already stated in my reply that
there is a shortage of officers. As regards Gurkhaofficers none of them has been
released.

Shri Rohini Kumar Chaudhuri: As regards the Assamese Emergency Com-
missioned officers, may I know why they have been discharged and not taken
back again?

The Honourable Sardar Baldev Singh: If the Honourable Member will let
me have the particulars about the officers concerned, T will look into the matter.

Shri H. V. Kamath: With reference to part’(b) of the question, will Govern-
ment take steps to recruit individual officers of the I.N.A. on ther own merits
if they are suitable?

The Honourabie Sardar Baldev Singh: That is a separate question and the
Honourable Member knows that it will be dealt with separately.

Shri S§. V. Krishnamurthy Rao: May I know how many officers have Boen
recruited from among the officers of the U.T.C.?

The Honourable Sardar Baldev Singh: T cannot say without notice.

Seth Govinddas: May I know ‘f Government have written to the different
U.T.C. centres and inquired as to who are fit persons among them to be recruit-
ed in the Indian army as officers? N

The Honourable Sardar Baldev Singh: T am afraid we cannot proceed other-
wise than on the opinion of the local authorities. The selection iz to be ma_de by
the military authorities and there ‘s a selection board and all the candidates
have to appear before that board.

Seth Govinddas: May I take it then that the recommendations of bodies
like the U.T.C. are not considered?

Mr. Speaker: I am afraid that does not logically follow.

Shri Ramnarayan Singh: What steps are Government taking to increase the
number of officers? :

The Honourahle Sardar Baldev Singh: If my Honourable frignd will see the
reply to the quest on mentioned in my answer he will get all the information thut
he requires.

Sp2eNeTH 0 INDIAN AR Foror axD Lossus IN KasEMIR OPERATIONS

641. *Seth Govinddas: (a) Will the Honourable Minister of Defence be
pleased to stafe the present strength of the Indian Air F:)rce? :

(b) How many of our Aircraft have been destroyed or damaged in the
Kashmiroperations ? ) ;

(c) What steps dre being taken to strengthen the Indian Air Force?

The Honourable Sardar Baldev Singh: (), (b) and (c¢). Tt would not be in
the public interest to answer this question at this stage.

-

4
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Lasranns Resaanox S8poron or ALz-Iwpia Rabro

OB, *Seth Govinddas: Will the Houourable Minister of Informasion and
Broadcasting be plessed to state what is the work done, so far, by the Listen.
ers HDesenrch Bection of the All-lndia Radio?

The Honourable Pandit Jawsbarial Nehru: A note! on the work of the
Listener Research Bection of All-India Redio is placed on the table of the House:

Shrimati G. Durgabal: May I know whether the Government of India have
any proposal under consideraton to have their own news agency operating
uLder-their own ocontrol?

The Homourabls Pandit Jawabarlal Nebru: 1 um a'raid the Honoursble
Member 15 thinking of some other question ; it dces not relate to this question.
. AL InDra Nuws Aomxorns

043. *Bhri R. R. Diwakar: (s) Will the Honourable Minister of Information
and Broadcasting be plensed to atate how muny All India News Agencies are
operating in India? What are their names?

(b) What are the facilities given to these News Agenciea by Government?
(8) On what conditions aro these facilities given?
(d) Which of these Agencies are operting outside India an well?
(¢) Are Qovernmont aware that somo of these Aguncive are carrying on anti-
Indian propaganda?
. (D U so. what steps do Government contemplate to take in wuch cosea?
(g) Which of these Agencies are foreign-owned ?
(b) What steps sre being taken to make all these news agencies Indian-
?

The Houourable Pandit Jawsharial Mehru: (a) and (b). A list of npews
sgencies operating in Indis and a statement of facilit'es extouded to them are
placed on the table of the House. -

i©) No spocific condit:ons are imposed on news agencies as such.

(d) Goverument have no informstion wbout Oriend Press of Indis. All other:
aguacies sre opersting cutside Indis aa well.

(v) Bome such nstances have come to the notice of the Government.
© () Governmant are taking all possible measures to counteract this props-
gunda .

(€) All exceps (ii), (iii), and (iv), mentioned in reply to part (a) sbove.
{b) It in for non-official news agencies and newspapers (o make efforis in this

{8} List of News ageacies opersting 1 Indis:
(it The Assmcisted Pome of ladie;
{11} The United Pross of Indie:
{iél) Oviemt Pvess of Indis;
tiv) Pross Nows Proterwm ;
{v) Remtor;
(vl) (Hows, U. K.
(vi) Rachange Tologragh, U. K ;
(viii) Assssinjed Prues of Amaries, U. 8. A.;

#Not printed in these Delates. n.mht—’h-illlbuhwdtbﬂm—
84 of D. )

-
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(iz) United Press of Ameries, U. 8. A.;
{z) Agence France Presss, France;
{xi) Central News Agency, of Chins, Chine;
{xii) Indonesian News Agency, Indonesis; -
(siif) Arsdb News Agency, Eqpt;
{xiv) Toss Agency, U. 8. 8 R
(b) The following facilities are given to news agencies:
1) Allotment of teleprinter circuits
(ﬂm'mbnthmmﬂthmnwiumﬁmlhm
| § :

(1) secess, for the purpose of eliciting information, to the Ministers and Becrelaries
of Government as well ss the Principa] Informstion Oficer and Information
Officers of the Preas Information Buaress,

(4) supply of publicity material imued by the Press Informstion Baresa,

(1) “Un-:f the Barvan's Prem’ Room and library for collecting background informe-

{iv) booking » vial class of inland press te known ss "FLASH" al doubls
the ord rate for inland private il addressed to » Dewspaper
or news agency, the indimior “FLASH™ being transmitted free. This
catogory of telegram is given priorily in tranamission over expres
from the publle,

(v) booking press telegrams st reduced rates.

byl B. R. Diwakar: With regard to parts (e) and (f) of the question, what
are the particular steps taken to countersel such attempts?

The Honourable Pandit Jawaharial Webru: 1 do not know what the House
sxpects Government to do in the way of pmpngmnda. Normally speaking, Gov-
emment gives publioity to certain facts. If it indulges in propoganda it no¥
oarry matters very far. Government official propaganda is slwaye suppreed %o
he tainted propagands.

Shri B. R. Diwakar: My question was, what steps are Government tak'ng
against those agencies whioch carry on propaganda against us?

The Honocursble Pandiy Jawaharial Nehru: Normally the representatives of
thes: agencies are called and the error of their ways pointed out to them, and o
::L Ultimately the laat stop would be banning it or removing the representa-

ve.

Pandit Lakshmi Kanta Maitra: Do the Government of Indis grant any
apocial concoasions or {acilities to these news agencies?

The Honourabls Pandit Jawaharial Nehru: The statement that 1 am laying
an the table of the House give the facilitios that are afforded to them.

Shry B. Das: What action did Government take against those Brit'sh
agencies that ciroulated false news when India and Pakistan had separated and
nc:'in connection with the Kashmir incident? Were the representatives cailed
and censored by the Government?

The Nonourabie Pandit Jawaharial Nehru: As far as I know in many in-
stances the representatives of those agencies were called upon to explain why
those wrong statements had been made, and they gave some kind of explanaton
or eIvuse. Itmmmuﬂbymkomm -

cation to take extrerne measures against propaganda of news even when it
was pol bewe.

Shrt Deshbandhu Gupts: May I know whether Government has received sn
e om of Indi for the groms of alpeinter ises or Fumaiong & sews agvoe7
oewspapers of ) & Dewy ;
It »o. uay T know whab has been taken by Government?
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The Honourable Pandit Jawabarlal Nebru: I am sorry I cannot give an
soswer to that straight off. I do not know all the facts. I will have to find oub.

Shri Deshbandhu Gupta: May I know whether any of these agencies which
are given these facilities are also receiving subsidies from Government?

The Honourabls Pandit Jawaharial Nehru: I am suffering under a disability
having to deal with my Honour.ble colleague’s question. But I imagine there
are npo such agencies, unless the buying of s certain number of copies is on:
sidered a subsidy.

8hri H. V. Kamath: Is the Honourable the Prime Minister aware that sub-
sequent to the martyrdom of Mahatma Gandhi many London newspapers carried
on vigorous propaganda against our Government in India, and may I present o
him this newspaper extract which suggested . . . . . . '

Mrx. SBpeaker: The Honourable Member can only put a question.

Shri H. V. Kamath: [s the Honourable Minister aware that many London
newspapers carried on pm%agsnda against our Government subsequent to the
assassination of Mahatma Gandhi?

The Honourable Pandit Jawaharlal Nehru: The Government is fully aware
that there are misguided people in the world that do not feel in a friendly way
towards this Government.

Seth Govinddas: Is the Government aware that in this propaganda certuin
.news agencies which are being helped by the Government were also involved?

Mr. SBpeaker: I think it has been sufficiently discussed. Let us go on %o
the next question.

Post or JorsT DIRROTOR GENERAL OF ARCHABOLOGY

644, *Shri Jaspat Roy Kapoor: (a) Will the Honourable Minister of Edu-
cation be pleased to state when the post of Joint Director-General of Archro-
logy was created, and for what period?

-
{b) What were the reasons for the creation of this post?

(¢) 1Is it proposed to abolish this post after the termination of the present
period, or is it proposed to continue it or to make it permanent?
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The Honourable Maulana Abul Kalam Azad: (a) The post of the Joint
Director General of Archwology was first created temporarily from 28th Decem-
ber 1945 to 28th February, 1947, but the tenure of the post was subsequently
extended upto the end of June, 1948. =

(bY The reasons for the creation of the post of Joint Director General ot
Archzology were:

(1) It was considered necessary to have at headquarters during the general
re-organisation of the Archmological Department an Officer with extensive
experience to assist the Director General of Archzology in his task, relieve him
of & number of exacting administrative duties which prevented him frown carry-
ing out his primary and urgent task of training new entrants and re-mode'ling
the Circles, and to enable him to maintain sufficiently close contact both with
work in field throughout India and with the Government at New Delhi.

(2) It was false economy to bring out as a short-term Director Gen-ral of
Archeology an Officer w'th special technic:! quelifications and expericrce and
gh- n to compel him to devote thie greaier parb of his time to administrative

uties.

(3) The Woolley Report of 1939 strongly stressed the need for a larger depart-
mental headquarters. ﬂ

(¢) A final decision will be taken shortly.
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Shri Deshbandhu Gupta: Is it a fact that the appointment of joint directors
was not made according to the seniority list?
wprd Sy MLl - e g e o3 e Dl £l W
-
The Honourabls Maulana Abul Kalam Azad: On the basis of the informa-

tion, available to me at the moment, I am not in a position to say ‘yes’. I want
notice of this question.
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Shri H. V. Kamath: Will the Honourable Minister be pleaged to state

what work has been taken in hand after the excavations st Mohenjadaro .
and Harappa? 7 -

The Honourable Maulana Abul Kalam Azad: But th's has no reference o
the question.

<
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MAINTENANCE OF ARCHZEOLOGICAL GARDENS BY ARCHZAOLOGIOAL DEPART-
. MENT

645. *Shri Jaspat Roy Kapoor: Will the Honourable Minister of Education

be pleased to state whether it is proposed that the Archemological Department.

~ should assume responsibility for the maintenance of Archsological gardens.
which have hitherto been maintained by the Provincial Governinents?
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The Honourable Maulana Abul Ealam Azad: The Government of India have
already accepted in principle the responsibility for the maintenance by the
Department of Archeology of gardens attached to ancient monuments which at
present rests with the Provincial Governments. The date from which the
Archeological Department should assume this responsibility has not yet beem

b determined.

Prof. N. G. Ranga: Is it a fact that this post was created after a EurOpe';;
came to be appointed as a Director-General

I in order to help him?

Mr. Syeaker: That relafes to anott (nestion |
ExPENDITURE ON UNIFORMS OF JAMADARS AND PEONS, ETC. IN GOVERNMENT
OF INDiA

1646. *R. B. Lala Raj Kanwar: Will the Hounourable Minister of Home-
’ Affairs be pleased to state:
¥ ¢ (a) the annual cost of l'veries, uniforms, gold lace belts, erossbelts and
other paraphernalia of the Jemadars, orderly peons and other public attendants
of high oficers of the Government of India and attached offices;
(b) whether there is any proposal to reduce this cost by eliminating expen:
sive articles such as gold lace from the make-up of the livery; and
(¢) if not, whether Government propose to consider the advisability of
taking action in the matter?
The Honourable Pandit Jawaharlal Nehru: (a) The information asked for is
not readily available and the time and labour involved in collecting it would be-
incommensurate with the value of the results.

(b) and (c). The matter is under consideration.

INDIANS JAILED TN AND .MANS FOR JOINING JAPSNESE
647, *Gdani Gurmukh Singh Musaiar: (a) Will the Honourable Minister of
Honie Affairs be pleased to state whether Government are aware that some

1

Indians in Andaman Tslands who joined the Japanese forces and fought against
the Allied Forces, are still serving the'r terms in the jails of Andaman?

(b) Is it a fact that they were tried as ordinary criminals and not as political’
offenders? [f so, why?

(¢) Is it a fact that they are not allowed to submit their appeals to any High
Court or the Federal Court of India? If so, why?

(d) What is the policy of Government regarding theffu‘;'ther detention of the
persons in queston?

+Answer to this question laid on the table, the questioner being absent.
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(¢) Have Government paid or propose to pay any compensstion to their
dependante ?

The Homourable Psndit Jawaharial Nehrs: (s) No.
(b) to (e). Do not arise.

Reocavrrasne as Govsawusst Orrionas oF PRRsoNs WHO PARTICIPATED IN
Fasspon MovEmzxTs. -

648. *Sbri 8. M. Ghosh: Will the Honourable Minister of Home Affaiew be
ploased Lo stute whether, while recruiting officers for she Government of Indis,
any preference or specisl facilitics arv given to those who have taken achive
parts in the movements for the fruvedom of the country provided they sebislty
other requirnments ? -

The Honourable Pandit Jawabarial Nehru: No.
Sart Arun Chandrs Guba: Msy | know the reason why?

The Honourable Pandit Jawaharial Wehru: There are no disqualifiestions.
The question is whether in recruiting officers any very special facilities ate given
to thoss who have taken sctive parts in the movements for the freedom of the
cm.mlr?. One prefers them, but the real test being suitability and merib, the
othor factors do not come into the picture quite 50 much. Either suitability and
merit are the cesentisl things to be soen to or they are not. If they are, then
other factors, although wo may like to coasider them, tuke a secomdary place.

" 'l'l'lll N. G. Ranga: In countries like America war veterans are given special
rlorences.

The Honourable Pandit Jawaharial Nehru: | believe 0. But the question
ls whether preference should go bpyond suitability for a particular post?

Shri M. Assathasayanam i Wl Government consider, other things
being cqual that preflerence will be given to ‘who took in the freedom

movement of this country? There are two cafididates: one who took part in the
freedom movement and the other who did not. Will the Governmeny consider
the desirability of encouraging the man who took part in the freedom rmovemeany?

The Honcursble Pandit Jawaharial Wekru: Certainly, other thinga being

oqual!
Shri M. Ananthasayanam Ayyaagar: Will Government consider issuing
Neoessary inslructions At t these people are being tabooed even though

they may bave suporior qualifications.  Will the Honou the Prime Minisler
take stops to seo thas the necessary instruot ons are sent to the duparkments?
The Eonocurable Pandit Jawaharial Nehru: ] am prepared to do that, but
qualifications do nod mean merely educational qualifications. Qualifications
tmoan cIparience, temperament. peychology: and it sometimes happens that &
pereon who s eminentiy desruble in many ways and who has taken part in the
movement for freedom is temperamentally nod suited for that part cular business.
If 1 may give an instanoe: be s used %0 public meetings pot suited to an

Prol. K. ©. Range: Has anyone with these qualifications and being a war
veteran been 0 far appointed at all?

The Nonourable Pandit Jawahartal Nehre: Many of them must have becn.
1 cannod give an angwer off band.

Paadit Lakshmi Kaate Matra: Is the Government aware thas there were
many persovs in the employ of the Government of India who bad been dismissed
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durin; their service as police reports relating to their political activities.

Has Government decided to remove the ban in respect of them so that they may

be eligible for reappointment in Government service ?

The Honourabis Pandit Jswaharlal Nehru: I think many such bans have
been remcved. If the Honourable Memher will bring to our notice any particular
case, ] will consider it. '

Pandit Lakshmi Kanta Maitra: ] want to know whether the Government
has issued any specific instructions that the ban which previously existed in
respect of these persons, who had been dism'ssed on police reports about their
nolitical activitiea has been removed and that these people are eligible for re-
appointment in Government service? How many have actually been re-instated?

The Honourable Pandit Jawaharial Nehru: Th. Honourable Member must
qprreeiats the fact that not even the previous Government removed any person
ostensibly for a political reason. That may have been the real reason bhut the
reason thev gave was some other reason. Therefore in fact there has been no
surh order unless you go nto each case and find out the real reason. No general
order W that offect will have any value.

Shri Mihir Lal Chattopadhyay: Docs any dsqualification nttach to a candidate
by reason of his having participated in the freedom movement?

The Honourable Pandit Jawaharlal Nehru: 1 hope not.

Dr. P. B, Deshmukh: Is Government aware, Bir, that preference is being
giver to many people who have really obstructed the freedom movement ?

The Honourable Pandit Jawaharial Nehru: Yes; Government is sware of
these unfortunate anomalies.

Prol. Shibban Lal Saksems: Will Governmeni take staps to remove those
anomalies?

Bari Aryn Chandra Guba: [s the Honourable Minister aware of the fach
that very often irrelevant considerations, such as too much insistence on age-
limits, office experience, etc., are brought in while recruiting new officers, with
the result that political workers are naturally excluded from the range of
recruitment ?

The Honourable Pandit Jawaharlal Nehru: Certain conditions are laid down:

in regerd to recruitment and I should not think that age is an irrelevant con-
s'deration in regard to recruitment to an appointment.

guri Rohini Kumar Chaudhuri: [s the Honourable Minister aware that before
sny (Qovernment appointment is finally made the case of each candidate is
veferred t¢ the Crimina! Investigation Department for a report, and if so, will
ths Hounourable Minister instrust the C.1.D. not to disqualiiv a particulnr candi-
date on the ground that he lind tuicen active part in the freedom movement?

The Honourabls Pandit Jawaharlal Nehru: 1 was not aware that every case
is referred to the Criminal Investigation Department; may be some speol cases
wmight be referred.  But it is not for the Criminal Investigation Department to
bsr o candidate. They may report as to what they know about a person. The
decizion bas to come from higher levels, and the suggestiors which Honourable
Members have made will be tnken into consideration.

Brrrrse Oraxe Rawxs HOLDING DEPARTMENTAL COMMISSIONS.

¢49. *Pandit Hirday Wath Kunszru: (a) Will the Honourable Minister of
Defence be pleased to state whit was the total number of posts to which pro-
moted Brit:sh Other Ranks holding Departmental Commissions were appointed
befors 15th of Augyst 1947?
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_(b) What is the number of posta to which men holding Departmental Com-
mMisGIoNs wre proposed o be appointed in future?

(¢) How muny promoted Brtisth Otber Ranks holding such commissions are
smp.oyed at prosent o the lndian Army?

The Honourable Sardar Baldev Singh: (s) 1,088.

(b) In fuuture there will be no class of officers known as Departmenial Com-
missioned Officors, Promoted other ranks and direct recruits will be granted the
same type of conunisnoo. No fixed quota of posts will be reserved for promoted
other ranks, .

te) Thor- nre now 58 Departmental Officers serv ng with the Indian Army
for three monwis frum stk Japuary 1948, and B4 for longer periods not exceeding
SWO yoars.

Commisatons PoR V.0C.0. MILITARY AsSSISTANT STORE KEEPRRS.

650. *Pandit Hirday Nath Kunzru: (s) Wl the Honourable Minister of
Defencn bo plessd to state the total number of V. C. 0. Military Assistant
Htorv-koepers 1

{b) How many of thotn have boen informed that their services will soon be
dispensed with?

(e) In view of ther high educational “qualifieations do Government propose
to oonwder the desimability of geanting them departnental cononissions and
omploying them in larger numbers? :

(d) Haw any of them been granted, departmanal commissions?  1f so,
how many? .

The Honourable Sardar Baldev Singh: (s) The total number is 1,807. =

{b) None. :

o) and (d). Departmental commissions do not now exist, snd the question
of t nLr grant docs pot, therefore arise. These V.C.Os. are, however, eligible to
apply for direet vegular and short service regular commimsions.

Pandit Mirday Nath Kungru: Wil they have to appear before Belection
Roarda.

The Mononrsble Sardar Baldev Singh: The usual procedure will be followed.

Pandit Wath Kunstu: Is it proposed to give them any preferencs in
regurd to comm posts relating to uumh'“.md similar posts which
were formierly held by promoted Beitish other ranks?

The Honourable Sardar Badiev Mingh: I could not give & reply to that ques-
:i-m off.band. I will have to meke enquiriea and les the Honourab'e Member
now,

Diwan Chaman Lall: Certain vacancies ciist on scocount of the depariure of
British othor ranks. Ara the V.C.0%s. eligible for them?

The Homoursble Sardar Baldey Bingh: The following reservations have Leen
mnde for the V.C.0'%:

Direot Regular Cammission—18.

Short Berv ce Regular Commisston-—58.

Prot, K. G. Ranga: In view of the {act that there ig no longer a Viceroy in
the country. will Government consider the advisability of changing the designa-
tion of V.C.0's?

The Monourabls Sardar Baldev Bingh: That matier is under conzideration.

Shri X. V. Kamath: out of answer to part (c), how many of thess
V.C.0' in all will be ?
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The Honourable Sardar Baldev Singh: I could not give the number of
V.C.0’s who have been retrenched, but the number of V.C.0's. which is surplus
to our requirements is 1,500.

Pandit Hirday Nath Kunzru: The total number of V.C.O's was given ns
1,307 und the number surplus (o requirements as 1,500. How does the J7onour-
ab:e Mibister reconcile these tigures?

Tre Honourgble Sardar Baldev Bingh: 1,307 is the total numher of V.C.O's
who ure empioved as M litary Assistant Store Keepers.

Diwan Chaman Lall: May 1 usk my Honouruble friend, how, i giew of the
fact that the strength of the Indiun army has not yet been fixedsili'could give

sthis {yure of 1,000 and odd as the number who are liable to be:dischurged ?

The Honourable Sardar Baldev Singh: On the present structure of the Army
ther: are in all about 1,500 V.C.O's who are considered to be surplus. This
pumber includes besides Military Assistant Btorckeepers thosé~eniPloyed on
genernl dut.es such as office clerks, etc.

Pandit Hirday Nath Kungrn: On what basis has this figure been arrived at?

The Honourable Sardar Baldev Singh: I could %iot give u reply to that ques-
tion cA-hand.

Pandit Hirday Nath Eungru: What is the strength of the army for which
the V.C.0's are required?

The Honourable Sardar Ealdev 8ingh: The strength of the army has not yet
been fixed.

Pandit Hirday Math Kunzru: How then does the Honuurable the Defence
Minister come to know the number of V.C.O's who will be surplus to their
requirements ?

The Honourable Sardar Baldev Singh: These figures are baged on the esti-
mated strength of the army thet was under consideration seme time ago.
They are, as 1 have already said, guess figures and the exact number cannof be

gwen at present.
Use or TEMPORARY STRUCTURES BUILT FOR ARMY DURING WAR.

€51, *Bhri V. O. Xesava Rao: (a) Will the Houourable Minister of Defence
be pleased to state the policy of Government in the matter of disposal of the
temporary structures built during the war for the Army?

(b) Is it a fact that the Provincial Governments have made representations
that the buildings in their rcspective Provinces may be handed over to them?

(c) Have Government considered the possibilities of using these structures
a8 hostels and if not, do Government propose to consider the question?

The Honourable Bardar Baldev Singh: (s) The policy of Government in the
matter of the disposal of t~injorary structures built durmg the wor for the Army
is to offer such structures in tha <rder noiod beiray

(') Other Ministrics of Central Government;

(ii) Provinecial Governinente or Indian Btates in which the property ir situat-
ed; and

(iii) Owners of land. .

Structures not required by these sre sold by public auction.

(b) From time to time representations have been received from Provincial
Governments in respect of individual properfies and have been dealt with on the

basis of the policy outlined obove, i.e., the property is ofered to the P’rovineial
Government concerned if not required by the Central Government.
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(¢) No, but Government bave st the request of Provincial Governments

trs to them many vacant temporarily for bllll.n% refugees.
I¢ is for the Provincial Governments to decide to what'{ne they should put the
properties transferred to them.

Shri Deshbaadhu Gupta: May I know wbesher it is & fact that it is propos~d
to auction off the serodrome and its buildi at Bahsdurgarh and slso it is
proposed to dismantle the siructures? Could it not be used {or bousing .the
refugoes?

The Honoursble Sardar Baldev Bingh: 1 requirs notice of that queston; 1

has - no msformnaton st present,

Bnri Desabandhu Gupta: Wili the Henoursble Minster mauke enguiries into
the natter anl wtop the dikimeautling of these buildings if they could Le used for
housinig refugoes?

The Honourable Bardar Baldev Singh: ] shall cousider it.

Pandit Lakshmi Kanta Maitrs: Msy 1 koow if any representations were
wado &> the Honourable Minister's Department requesting the government to
provent the dismantling of buildings which were specifioslly erecled for military
purposes, so that the scute housing shortage may be reli ? Waa such a repre
setitat:on received from the Governmient of West Bengal?

The Honourable Sardar Baldev Singh: | cannub say off-hand whather such
represontations were recsived but 1 can say this for the information of the
Uonoursblc Mombers, that no buildings belinging to the Delence !epartment
are boing dismantied a4 present,

Paadit Lakshmi Kanta Maitra: ls the Hooourable Minister aware that most
of these buildings put up in air flelds have begn sold to contractors, who are
dismantling them and taking the materials away?

The Romouradie Sardar Baldev Siagh: 1 have already staled that accord'ng
to the accopted polioy of the Government some buildings were auctioned and they
were bought by contractors and they msy have been Emd.-bod . :

Pand'* Lakshmi Kaata Maitra: Is it not proposed t0 stop that demolition?

Shri V. O. Kesova Reo: May I know whetber any of these buildings are
being used as hospitals?

The Konourabie Sardar Baldev Biagh: BSome may be used.

Sari Deshbandhe Gupta: May I know whether the policy referred to by the
Hoooursble Minister was laid down by the previous Government or it is the
policy of the present Uovernment? May I further know whether in view of
the changed conditions, Uovernment is prepared to revise its policy and “eep
the air fiolde intact?

The NHonourabls Sardar Baldev Siagh: Or'ginlﬂylbepdh;mlﬁdlawn
by the previous Government. It was revised by the present Governmeni and
suitable changes have been made.

Prol. K. G. Rangs: Mnylknowifn:n&pm%hhah,tbeﬂom-
ek in the Defence Department to see that those b
been handed over to contractors and which are still under their ownership o-
manayement are kept in proper repairs and are handed over to the refugeeg for
lemporery cecupation?

The Nonourable Sardar Baldev Stagh: That ‘s the poliey. *
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Pnt. N. @. Ranga: Is it not a fact that several houses and camps also are
iu & very bad state of repairs and sre not being attended to nor aflotted to the

refugoes ?

The Homourable Sardar Baldev 8ingh: In the last two or three montbs we
received applications for the allotment of these surplus buildings to refugees.
These surplus buildings were handed over to the provincial govémmients and 1
believe they are being util sed and the necessary repairs are baing carried out by
the provincial governments.

Mr. R. K. 8idhva: Arising out of part (b), may I know how many such
pgoperties have been transferred to the Provincial Government of Bofbuy?

The Honourable Sardar Baldev Bingh: I want notice.

Mr. R. K Sidhva: Is it not a fact that the Bombay Governmengasked for
the Kalyan camps for the purpose of accommodating the refugees and they have
teen refused ?

The Honourable Sardar Baldev Singh: As regards the Kalvan Camp I do
not think my Honourable friand '« information is correet. I mannot give a definite
repiy but I th.nk it hes been handed over to the Bombay Government.

Shri Robini Xumar Chandhuri: May I know who pays the compensation fo
the lundowner (a) when the buildings are purchased by Government and (b) when
the buildings are purchased by other persons? Some of thess buildings are on
private lands and who pays the compensation to the owners?

The Honourahls Bardar Baldev Singh: The compensation is paid by the
Govarnment of India.

sari H. V. Kamath: Does the policy outlined by the Honeurable Minister
apply to British and American structures alike or i there any discrimimation?

The Honourabls Sardar Baldev 8ingh: There are no Brtish or American
structures: all the structures belong to the Government of India, \

CAYDIDATRS RETURNED FROM ABEOAD AFTAR OOMPLETION OF SsUDIEs,

652. *Shri V. 0. Kesava Ra0: (n) Will the Honourable Min'ster c# Fduea-
tion be pleascd to state the number of candidates who have returned to Indis
after completing ther studies under the overseas acholarship scheme, subject-

wise 1
{b) Have an¥ of these candidutas upplicd for assistance to find suitnble jobs
and if so, what have Government done in the matter?
(¢} How many of them are unempleyed at present and what stc_s dn Gov-
ernment propose to take to suitably employ them ?
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The Honourable Maulana Abul Xalam Aszad: (s) 42 Government #f Indis
schoinrs have so far returned to India after com their studies under th:

('verseas Scholarships S8cheme. A statement showing number, subjeet-wise,
is placed on the table of the House.

(b) The scholars under this scheme are sponsored for advanced studies abroad
mainly to niect the anticipated needs of the various Min stries of the Government
of Indis in connection with their post-war development plans. A scholar who
roturns does not, therefore, have to ask for sssistance to find a suitable job.
Government tako up the question of his employment of their own acocord.

{c) Of the totsl number of 42 Government of India scholars who have return-
ed/sv far, twenty, most of whom have very recently arrived in Inda, »re at
resent unemployed. Their cases bave been taken up with the spons ring
inistries .J a number of them are expected to get employment soon. ‘lhs
question of ¢ aloyment of these scholars is treated as a special case and is given
bigh priarity  'f. however, for any reason, Government find that the services of
a particular sa, lar are not ‘mmediately required by them, these will he offered
to Pruvincisl Governments, Universities, Research Institutions, Industry and
Indisn States ucoordin&.to their requirements. For this pu Government
maintsin s register of requirements of these authorit eg organisations’

Stat mend

Bhewi-y: Subject-wiso the Nun:ber of Gove:nment of India Ovarseas B:hol:re
who have a0 fir Returnid (o Irdia after onmupletion of ¢ heir studies.

No. of Bcholars
Subject R-tu ned
1. Agrievhure 3
2. Animal Husbandry 3
2. Automobile Engireering |
4. Civil Enginvering . 2
8, Chwmisal Engineering . 1
8, OCinematogrraphy . . 1
Y. Dairy e . 1
3. Eooromiss “ 1
2. Electrieal Engincering . 2
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Bubject No, of Scholars Returned

10. Fisheriea

11. Forestry.

12, Geology. .

13. Hortioulture, . . . .
14, Ind1strial and Applied Chemistry. .
15. Mechanical Ergineerirg.

16. Metallurgioal Engineering

17. Meteorology.

18. Plastics. . .

19. Public Health Engineering.

20. Radio Engineering.

21. Rubbar, . .

22, Boientific Instrumen

23. Btatistios, .

24. Wood.

O o B b RO e DD e B L) D e e e O

ToraL 42

¥ Mfaeem : q1 AEAT w0 Fw AT & faa 75 fF e
oY W fwad frandf awr & 93 oft AFD T A Twd § A
Afeer & fass 38 & PramdT arge 9 97 faas g agr # gfaaf
fodt & qar ® fod mwic W@

Seth Govinddas: Will the Honourahle Minister please consider that as )
there are about 20 such students who have not so far been provided with jobs,
therefore, only such students be sent abroad in future, for whtem facilities for
education in the'r subjects are not available in Indian Universities?

Sy Jwyl gpo i L e depr S 2 Ol oMyl Wae Sl

o ednd Jhe el (S e eyl S e a K Trer & dale
ol ol = 2 e g Dl Sag o & WS mpumie i J e diyd GU - o8
W - WL S ol Upep S walf ‘Fu?'éﬂ':}urs 9 e ey XNy
s ey My &5 g g abelae gy SU K JUR GRS Y
S S Sl gy S5 Ll ) e e gy S madyS

The Honourable Maulana Abul Ealam Azad: In reply to a number of pre-
vious questions it has already heen brought to the notice of the Honourable Mem-
ber that the oversess scholarship scheme was & crealion of the old Government.
The new Government realised that the scheme was not being run properly and
the scheme should, therefore, be reconsidered. Accordingly sending of students
abroad was stopped for the future. A committee was set up to consider the
whole matter and make a report. Government have rcceived the Committee’s
report. and the scheme will now be 1un on new l'nes.

¥ 10 Ao FTHG : Tg ¢ T foawT FaFe qrF (o) & FAw A
31w § a3 3frat & fe TRl § AT arRe IO a & 1
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Shri H. V. Kamath: What are the countries where these 42 scholars who
bave béen referred to in reply to part (¢), obtained their edncation?
amt S e o 2 WS sy et a s o (Ml Uy el
Weod B el oSy - S oS -2 B o Jeads
=ty (b JGadS - hesS PR i D S R Ciltde
The Honourable Maulans Abul Kalam Asad: Details have been given in the

stateruent placed before the House. Bome of these students were sent to U.K.

aud others to U.5.A. for different subjects such as Agricultural Chemistry,
Chemical Industry cto.

Shrimat! G. Durgabal: May I know how many out of these 42 students who
have returned are women?

= & ey (WONBN) gemyy Sy gue ]t d}iflﬂf,-d U3y~ ,J-.Q.vi

*n.xmmnmmmm: There is no woman among

Sbri V. O, Kestva Ra0: Muy I know whether any industrialists have asked
for the sorvices of theso candidates?

w*-m‘owqﬁ‘dw\&-’,d:é'j'rl‘”,.clu,,nduy"

Sl 5 2 P> S el g la SAK D LY g
SR G e B L e o e WS

The Honourable Maulana Abul Kalam Azad: 1 cannot reply this question at

tho moment. Efforts are be ng made and it is hoped that suitable jobs will b.
provided for those remaining 20 in the Ministries of the Government of India.

arpP S Q) o oy Pl S Syt a0 iy
‘.Jt,l.‘abtq. l.f,.lﬂl € owlydd S T;l.".'.éil.ﬂ" ,Slgﬁl.ﬁ‘._”ﬂn
- 1 ¥ 0 S aagd pelol (S ) e p#R & ke 5t e
Pandit M'rday Nath Kunzru: When Government scholars return from abroal

after receiving cducatidn do Government take care to see that they are placed in
jobs where their high education can best be utilised ?

obe! S & dab ((Plan ) gk e - & e 1 ST AT UBpe Jugyl
“ERa W gt el o Lodd el gy - 6 WS e
Hoooursbls Maulana Abul Kalam Asad: It is so. They were sen:

ubm?:mth this end in view. They will be appointed to such posts.

o Sy AN S 2 plae 5 male calai oy WS 1 gt WU a0 i
o L5300 (8 o £ AT ety REmgila 1y gl patad S 1Tl AU 58
-6 Uk iy eI S = et
Pandit Hirday Nath Kunzru: Is the Honourable Minister for Education
aware I.h:t some of the scholars who'obuined special kind of education abroad,

were appointed on their return to Indis to poste where no benefit could result
froin their education?
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2 Lo glard yyd 33 (bl 95 2 S (F55 K e Ll 81 <)
Tke Honourable Maulana Abul Kalam Azad: I am not aware of any such
cnse. but if there is any such instance, it will surely be looked into.
Dr. V. Bubramaniam: When there is a'l round necessity for the’r employ-

ment in the agr.cultural and scientific departments, what is the necessity for the
deler in the eppointment of these scholars ? '

WS E ol ol e g oS Ypan yayi i O 2 Uy aapl
éﬁd-uﬁléfur Ja el f*euﬂg&'éiwlgy’ﬂ-’rf'é
- 8 Ky =y 695 e 455 gl D

The Honourable Maulana Abul Ealam Azad: I do not think the question has

any cnnnection with this matter. 42 students have returned. 20 of whom quite
recenily. Tt will surely take some time to provide them w th jobs.

Y GHo Ao FMT © FT HFT FoHL wqdHE feaat F1 ¥ 9 AR
w4 |
8hri H. V. Kamath: Will Government in future. consider the question of
send.rg women abroad ?

A e Url gt Lot el mdayyS of5f Pyl Udye dg,_.f
- S s P 0 Bt gl p - S e et PSS o kel 5yl
The Honourable Maunlans Abul Kalam Azad: Government has sent some

wamen in the first batches and in future if students are sent abroad women will
also be included.

Licexcep Liquor Suors N DELHr a¥p Nmw Druyg

658. *Shri V. 0. Kesava Rao: (u) Will the Honourable Minister of Finance
be pleased to state the number of licensed liquor shops in Delhi and New Delhi
and the income under this head during the last financial year?

(b) Do Government propose to introduce prohibition in the city in - the
immediate future? _

Tne Honourable Shri R. K. Shanmukham Chetty: (a) The number of licensed
liquor shops in Delhi and New Delhi during the financial year 1946-47 was 34
and 49 respectively, and the income derived from the consumption of iiquor wus
Re. 42.35.730.

(h) The maotter is engaging the attention of Government.

Shri Deshbandhu Gupta: May I know whether the attention of Government
bas bcen drawn in this respect to s resolution passed by the Advisory Councii
of the Chief Comm ssioner of Delhi asking that there should be progressive prohi-
bition and that no new shops should be opened in any locality?

The Honourable Shri B, K. Shanmukham Ohetty: I do not think any new
<hop has been opened; as a matter of fact during the current year, that is 1947
t4. we have closed a number of shops.

Shri X. Santhanam: May I know if the Honourable Minister's reply to paru
fb) means that the Government have accepted the principle of prohibition and
wre -cons dering the method of its introduction, or whether they are still consider
ing the question of acceptance of, the very principle?
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The Honoursble Sbri R. K. Shanmukham Obetty: I think it may be takes
for pronted that the Government accept the principle of prohibition.

Stri Rohin' Kumar Obsudburi: Will the contemplated prohibition estend to
Furoptans, Sikha 1nd Parsis and will it also prevent the distillation of liquor
for downestic and private purposes; or will they be exempted with a view to saviog
reveuue to Uovernment? )

Mr. Spesker: 1 think he is ask'ng for details of the prohibition.

Strimati G. Durgsbai: When some of the Provincial Governmeats have
made rapid progress i the matter of prohibition may I know what are the reasons
which prevent the Government of Indis from introducing i?

The Homourable Shri R. K. Shanmukham Obetty: The queston relates to
Delhi snd New Delhi. One of the practical ponts to be taken into consideratio.:
W the proximity of other aress where probibition s not been introdycd. We
bave therefore, to sdopt our policy in such s manner that anything that we do ‘s
renlly effective,

Shri Khurshed Lal: 1Is it a fsct that the income from this source is igereas-
hl‘ every yeary »,v
The Nonourable Shri R. K. Shanmukham Obetty: 1 think in many eases

the ncome increases. ‘That shows that peopls who waut to drink do pay more
wen whbet we tax them more.

De. P. 8. Dethmukh: 1s not it the reply of the Honourable Minister that
“{t may be taken for granted that Government is in favour of prohibition™
mlfat ovasive? Can the Honourable Minister not give a more definite reply?

The Honodrable Siri R, K. Shanmukham Ohotty: It is very positive.

Shri K. 'sbom;::l: Has the Honourable Min'ster any infarmation ll:l‘hil
posseasion to show which class or section of the community patronise these liguor
shojw in Delhi and New Delhi?

Mr. Speaker: 1 do nos think it arisss.
Paovisioxs poR Sruny or Avusvapic sYersd or Mapomns
654, *Sari V. 0. Eesava Rao: W.ll the Honourable Minister of Health be

ploancd to state -

(a) what steps Governniont propose to take to promote the study of Ayur-
vedic syteru of edicine; and

(b) whether Giovernmenl propose to consider the question of instituting s
chair for the comparative study of Ayurvedic and Allopathic systems in one
of the centrally administered univers ties?

The Honoursble Rajkumari Agrit Ksar: (a) Covernment have appointed «
Committes on lndigenoua Bystams of Sledicine to report on the steps to be take:
% promote the usefulness of the iudigenous systems of medicine.

(b) This ia a matter for the Universities concerned.

Sela Govinddas: Is the Coammittee considermg the advisability olmnhq.
5%}3“& College in Delhi and work it as & model college for whole

The Hoscurehle Rajiumari Amrit Kawr: 1 bave t0 wait for the Report of
Seth Gevinddas: But hes this subject aleo been suggested t0 the Commities?
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The Honourable Rajkumari Amrit Xaur: The Committee has receival
advice and heard witnesses from all the Provinces and all these things will b2
conswered when the r Keport is'veady. I have already stated on the floar of this
Ho.se that the Report is de.ayed owing to the illness of the Chairman,

8hri Deshbandhu Gupta: Is the Honourable Minister aware of the fact that
the Ayurvedic and Unani Tibbi Ccllege, Deihi which was started by the late-
Hakim Ajmual Khan which is in a bad condition tolay? Has the Honourable
Minister's attention been drawn to it and is Government taking stéps to see that
this college, which was an all-India institution, is made to function properly?

The Homourable Rajkumari Amrit Xaur: Government is aware of the axist.
epce of the Tibbi College and representations have been made to (dovernment.
Tho matter will rece ve consideration when the question is taken up in itw
entirety.

The Honourable Pandit Jawaharlal Nehru: May I say something in regard to
thia guestion to supplement what my oolleague has said? Government look
upon this matter not as one of supporting Ayurvedic, Unani, Allopathie,
Homocopathic or any system: they look upon 1t as supporiing science and th2
incthod of science. 1f by support ng the method of science, Unani prospurs, well
and good and Government will support it. But if Unani or Ayurveda is opposed
to svience, it will not be supported. It is the method that counts. These names
are Inbels for various types of medicines. The whole progress of the last two
bundred vears in medicine, which has been labelled in var ous ways, has buur
owi:g to the application of the method of science. Any system might havo
failed occasionally, but Government does not propose to awerve by a hair's
broadth from that principle. In so far as the application of that method of
science to Allopathy, Homoeopathy, Ayurved ¢ or Unsni system helps them, we
shall help them to the uttermost limit. But in so far as the system is opposed
to the method of science it will not be helped by Government. '‘Government ha«
no doubt that the Unani and Ayurvedic med.o nes are very good and therclore
they can be used. Dut sny system having secret medicines is bad and we are
pot going to encourage such a system whether it is Ayurved, Unani or the rest.
The subject should therefore be looked upon from the point of view of bringing in
all methods of approach in regard to the curing or preventon of dsease from ‘the
scientific viewpoint and taking full sdvantage of all that Ayurved or Unani
system or any other system has to offer.

Bhri Biswanath Das: May I know whether Government is aware of the fact
thut the Ayurvedic system of treatment is a science full in itself and stands by
itself? May I ask why while the other systems of treatment, namely allopathy
and cther systems, are having State patronage in thia country by instituting
gradunte, post graduate and research courses and studies and Ayurved is having
nothing ?

Mr. Speaker: I am afraid this is going into an argument.

Shri M. Ananthagsyanam Ayyangar: In view of the fact that even now the
allopthc system has not been extended far and wide on sccount of verious con-
sidcrntions, may 1 ask whether a research institute wll be started immedistely
to find out bow far the Ayurved and other indigenous systems m{ab’ encourage |

ided they come to scientific standards? The Honourable Minister siid
it i« left3o the Universties to do this. May I ask the Prme Minister whether
institutes sponsored by Government will be startel to investigate how far these
systeins can be encouraged if they come up fo the required scientific standards?

The Homourable Pandit Jawaharial Nehru: That, I take it, is one of the
functions of the Committee that has been appointed.
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Shri B. V. Karfath: [s it not » fact that there are many magnificent sclenti-
tio trestises on these indigenous systems. the only histus being thet they have
{alten into neglect owing to the lack of State patronage?
Mr. Speaksr: It is an argument. The question need not be answered.
of) T AE : NI § 7 FAYT W T N T AW AL
A ~
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Shri Ram Sahal: Have Government sny scheme under consideration for tbe
study of ancient Ayurvedic »ysiemn for the determination of efficacy of derivuties
from whick medicine were prepared”
ATAE AT W AT K awr Y oed vy W€ e
A gwte ot @ a7 @ & For? aw gl A I qe A fea
ATOLAT |

The Honoursble Rsjkumari Amrit Xaur: I have already stated that & com-

mittee was appointed and this master will be considered on receipt of the report
of this committee.

Ranoval or Raswaiorioxs ox mwTaY T0 soms Hormis axp Créiss v
Iwpiax Unrox
685. *Shri V. 0. Kssava Rao: Will the Honourable Minister of Home
Affnirs be pleased 10 atate .

(n) whethur Government wew aware that in some public hotels and clubs
within the Indinn Unon, sdmins on is restr cted to people who wenr the Furo-
pran type of dreas; and

1) if the nnewer 1o part (a) aubove be in the affirmative, whether Govern-
it proposs 1o take ateps lo remove the reatrietion?

The Homourabie Pendit-Jawaharial Nehru: (a) Government is not sware ur
any wuch instancoe in wo {ar as Centrally administered areas are concerned.

(b} Does not arise.

-

UNSTARRED QUESTIONS AND ANSWERS
TROMNICAL QUALIFICATIONS FOR VARIOUS OATIGORTR: of Boavevonsor M. E. 8.

4. Shrl Deahbandhu Gupta: Will the Honournble Minister of Defenee be
:laud to state the minimum technical qualifications and the grades of pay
xed for the various categories of the Surveyors of Works Cadre and the corres-
pon-ling appolntments in the Buiidiogs and Roads Cadre of the Military Engi-
neering Bervices?

The Honourabie Sardar Baldev Singh: (a) I lay a statement on the table of
the House.
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B _.iMdings and Roads Cadre.

Grades 8f pay

Surveyor of Works Cedre

Grades of pay

B
. 8
T
i 16

Basis Teshnical
quelifisations

Savial Cotogory
Re,
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DEPARTMENTAL EXAMINATIONS BY RovAL INSTITUTE OF CHARTERED
SURVEYORS

5. Shri Deshbandhu Gupta: Will the Honourable Minister of Defence he

pleased to state:
{s) the total amount paid to the Royal Institute of Chartered Surveyors us

foes for the departmental examination conducted by them for the Military

ineering Bervices, and the reasons why such examinations could not be con-
ducted under the aegis of the Institute of Engineers India; and °

b) the necessity of examining the candidates in the following subjects
@) l(ingluh Law of Contracts, (ii) English Arbitration Act, and (jii)’ Analysis of
Hates?
° The Homourable Sardar Baldev Singh: (a) The total amount is approxi-
wately Ra. 3,800 of which nearly Rs. 825 are refundable, as some of the candi-
dates bave since withdrawn their names. These examinationg are .pecular to
the profession of Quantity Surveyors, who are at present employed only n the
Military Engincer Bervices. The recognised examination is the one conducted
by the Royal Institute of Chartered Burveyors, ss thoe Institute of Engineers,
India do not hold such examinations at present.

(b) I am wdvised that these subjects are very useful even to Indian Officers.
The general prnciples governing the Law of Contracts and Arbitration are the
same both in England and here. As regards Analysis of Rates, although there
may be some variations in the labour constants of different countr.es, the rela-
tiva proportions between the various constants remain the same.

STATEMENTS LAID ON THE TABLE

(Invoumation ProMisEp 1IN ReeLiEs T0 CERTAIN QUESTIONS—LAID ON THE
‘TasLe or TR, House—Topay).

Mr. Manx Subedar's Bupplementary Question to Sir Cowasjes Jehangir's
Shkort Notice Question of 12th November, 1948

Revuvcrion in Prices or~MatcaES

The Hooourable Dr. John Matthai stated in reply to Mr. Maou Subedar's Bterred
Question No. 382 answered on the 11th November 1946, that the quality of mwatches depends
upon the quality of Potassium Chlorste and of wood.

Oood quality Potassium Chlorats is produced in adequate quantities in India bat the
match manufacturers were rot getting the right type of wood in sufficient quantities. T'he
Andsman lslands were an important source of supply of matchwood and this supply was
cut off after the oocupation of the Island by the Japanese.

In regard to supply of wood, the Governnient of lndia addressed Provincial Govern-
ments and States, in Noverher, 1646, for assistance in reserving certain specisa of wood
suitable for the manufacture of matches. Almost all the Provinces and States which pro-
duce the appropriate species of timber have agreed to reserve them for the manufacture of

ies of match timber from the Andamans are also coming in in adequate quantities.
date of reoccapation to the end of 1946, the Island bas supplied 5,328 tons of
and 6656 tons of match splints to India, which is about 74 per cent. of the
timber production of the Islands during this period. In 1647 ‘he Islands have
iod 12,230 tons of match logs and 1,287 toms of match splints.

the improved supply of maich wood the quality of matches is also expected to

-

ik

|

Pandit 8hri Krishna Dutt Paliwal's Starred Question No. 1174 (a) and (b) of
25tk March, 1947 .o
LN.A. Orriceas ExrroYp 1x Peruaxznt SERVICES IN THE GOVERNMENT OF INDIA
) N -
M) Two. ¢
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Bupplementiary Questions to Bhri R. R. Diweker's Stsrred Question No. 104
of 30th November, 1947

SurrLy or FemriLisino Marzaut

Experiments were started in the A Division of this institute in the
4 the” fostacce of the he Ministry of Agricultare to see whether manhesmp grows 1o
fold, b 28100 the waste lsnd on either side of the Railways
Mdthdunur,wudmu-miqmumu.ﬂﬂufaw
-muh‘wpmuﬂmmumu as an
C. B1B was used as the lest crop. The resulis sre in the table below :—

Yisld of wheat grain in mounds por mcre
Treatments
No green macsre (comtrol) .- »ns
bﬂnpwtlmmmﬂmdﬂw”m 1.3
Saanhemp brosghi from smcther flsld amd burried after composting 30.7
Sannbemp brought from amother flald and used as artificial mulch !e
mmhmndhnhduﬂ-hp.m %s

Sannbemp grown in sitw sad used ss mulch . . b~ 1]
(‘ﬂtﬁnldilm(bwmt] 8.08

mdwmwtmm.mmamu -'-Mn

grown v ste though the difference i not

hmmw repoated in aoother feld wing fertilizers with gr
mmn mmmnudthhﬂoﬁum!umoh:s&:i:
homp waa burried o8 500 mlmnrm

Yiald of whest grawm in mewnds par erre '

Bannkemp
Troatmensta Bsunhenip | Bannhemp from
por Neo green in from ouvimde Average
aore manure il out side after
L ocomposting
A. No manure . . 17 8% 17 a1 Is 25 17 32 17-7¢
B. Am fSulp 40 X I8 10 in 25 "wn 17:01 1779
¢ hgrpbu " H» 13 & 71 21-81 8-
| o
D. RplmacC . -1 “1a »7 i 73 nn 20-68
Average . 088 1N 20 47 1 70
Critical difiseamcs {3 par cont. level) for gresn measring trestsents “
Critical diffwrence for fertllisers . - in
Criticnl  differsace for Uvalmeat combisations .. &W
Rere, though groen maswring with brought from ostside, guve dlightly im-
weased over greem wanaring wilh *h W wiw, tbe ressita are.mol
" Iy sigpibcant.  Pui resulta have beew with gresa manering in eon-
enctinn with
A
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The green manure crops employed in the field experiments were, with a few exceptions,
all legunwous crops. The resative values of such crops were generally com, with

{s) No manure,
(b) The sams crops grown ia sitw,
or (c) Farmyard maoure and other fertilisers.

{a) Comperison with ‘mo manwre’.—Josni, N. V. (Pusa, 1822) haa reported tha. green
wmenuring with the the leaves of sannhwmp, dhsencha, guar and cowpea increased the yield
of oat grain by more than 50 per cent. on the average, over the control.

. According to Huichinsom, C.M. (Pusa, 1916), well farmentad sannhemp when applied to
the Bald, the per acre yield of oat grain was 1,500 lbs. while control yielded onlw 885 lbs.

‘Harrwon, E. H. (M:I:r} has ;;ld:;:u“d from tests urrindlldout'lt C;'imhatan and
Palor that green leaves stams Calotrepis gigantic and wild .indigo ( rosna -
purea), otc., when iram in at the same time of paddling, gave anm incu:hﬂd yiolﬁf
paddy grain of about 18 to 20 per cent. and at the same time the cost of manure 13 small.

Qokhale, V. G and- Habbe, V.5. (Bombay, 1827} have assorted, on the basis of their
fiald experiments that compared with land without manure, there was 113 per cent. increase
of rice grain by adding gresn lopping manure of Tephrosia candida,

Lander, P. E, Wilson, B. H. and Lal, M. M. (Punjab, 1023), observed that there was
substantial increase in the yield of wheat from plots treated with guara (cut from elsewhere
and burried) as compared with that of the untreated plots. ’

At Gorakhpur Farm (U. T.), greea rotted water hyacinth @ 4,600 lbs. per acre gave a
ignificant increase of 20 per cent. of paddy over no manure.

At A le Farm {Madras) green leat of ssmai @ 3,000 lba. per acre as » basic manure
with residual eflect of boneneal @ 112 I" acre applied during the previous year, the
average percentage increase in yields of paddy was 10 over no manure, :

At Masgavallur Farm (Madras) green leaves @ 2,000 lbs. per acre plus super @ 120 lbs.
per scre was bhetter than no manure for the paddy crop.

At Alibagh (Bombay), green leal manure @ 60 lbs, nitrogen per acre gave sigmificant
increases in yield of paddy over no manure. - "

According to Allan, B. G., st Labbandi Farm (C. P.), 192526 to 1629-30) sannhemp
{cot and applied) gave 52 per cent. more vield of paddy than no manure plot.

(b) Comparison with the same crop growm in sita —Joshi, N. V. (Pusa, 1022)  found that
only the lesves uf samai, dhaencha, guar and cowpea very substantially incressed the yield
of oats when their whole plants wers burrisd in sitx.

The field experiments of Hutchinson, C. M. (Puss, 1916) indicated that plots trested

with fermented sanai gave the yield of oat grain @ 1,510 lbs. per acrs ss compered with
grown s sily.

At Bamalkot Farm {Madras) green lesves @ 2,000 Ibs. per scre pdus bonemeal @ 224 Ibs.
per acre plus ammonium sulphate @ T8 lba. per acrv  yave no significant increase in yields
of paddy over green manure alone. Ai Maruteru Farm, green leaves @ 4,000 Ibs. per
acre plws top dreming of different artificial wero found no better than green manury aione.

Results of paddy reported by Sethi, R. L. (1940), indicated that during 103436 at
Nagios Farm (U. P.) when the grecn manure crop was lrought from outside snd ploughed
in, it did oot show any response indicating definitely the value of growing the crop in situ
and ploughing in the roots of plants. ln another experiment when the economics of
growing the crop in situ and in outside plots wers worked out, it was found that the
growth ia sifv gave s net profit of Bs. 53-12.0, while the profit was reduced to Rs. 37
when the gree. manure crop was grown in outs{de plots.

{c} Comparison with Farmyard wmonure and other fertilizers.—Qpkhale, V. (3. and
Habbu, V. E. [Ksoars, Bombay 1922), have shown that compared with the land treated
with farm ard manare contasining s simi'ar amount of dry matter (4,000 lbs.)

acre
Mizuﬁmmt.Molﬁambynddin;;mnhppin;mmofﬁ;huh

According to Basa (Bengal 19255 mﬁﬁl}unperiu;mtumtmdm of waler
hyaci green @ 200 mds. per acre ‘ed to umoa paddy grown in Dacca Farm, gave
“.mu.:uuwmm' hyhumaomdmmdmgdlthduu'mpd
experiment for which dsta were svailable.



1726

CONSTITUENT ASSEMBI.Y OF INDIA (meu'rnrl'.)

[Oru Mar. 1948

At Gurdsspur (Punjab) barasi ares, bbang imported from otber felds snd barried
showed Lisgn incresscs it yield of woeat betwesn /0 W0 Ly per csut, over Donwal mauuce

for

of sppicsuon.

though iLhe percentage inciesses thus e raried from 30 to 4 only.

uoses of b6 waos, 17-6 Lons and 2.4 tovs
Thess results were conbirmed by a simiar experunent in another biock,

respectiveiy per acre i the year
But the resideal

sliects oleagved tor 0 years were mot consistent 1n the 2 blocka.

At Samalkot Farm (Madras) for
meal (§ ZA lvs. per acte was better
@ 336 lbs. per acre. Also, green

g.d:x crop green Mﬂ?

@
leaf (basic) @ 4,000 lbs. .
cysaamnide (@ 224 lbs. per acre, gave no increasss over green i

Q,Wp'rmafhuhm
per acre or guano
acre plus boneseal on
alons.

At Polur Farm (Madras) for paddy gresn leaves @4,800 lbs. per acre was found hetter

than cake (§ 500 lbs. per acre.
At M

@ 224 lbe. per acre,

lur Farm (Madras} for paddy
nium sulphate G224 lhe. per scre, was beiter

EM&‘MI&- per acre plus ammo-

or gresn leaf plws cyanamide

At Aduthurai Farm (Madras) for paddy green leaf @ 50 lbs. nitrogen per acre was
Heate.

betier than normal manure or n

Ab Alibagh (Bombay) Karenj leaves @ 4,000 1ba. per acre pius bonemsal ot 46 Ibe.

PoT Acre gave greatlar

i Sl
3, ]
eanth r-puuv‘:b.

of paddy than Keranj leaves by 30 par cenl

R G. st Labhandi Farm (C. P. 19253 to 1920-30) senai (cut
13 per ceni. more yield of paddy than csttle dung and mnae
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SAri Mokanial Saksrna's Starred Question No. 232 of 21st Nov-mber, 1947
VARIOUS AGREREMENTS BRTWEEN [Nn1s awp Paxmraw

ta rferred oin Para. A

Lim of A
to part (a) of the question

(4) of the

Violatiorr of the Agr-ements by the
Pakistan Government

1. Arresmet regarding wn charges in the
barie organisation ard rosr erclatur of Army
Formatisng, Units, ste,, Unti]l the evmpletion
of \he reconstitution of theArmed Foroos,

3. Agreementie Portaining o refvgess and
Sheir merement, ole,

(n) Mars ezchar.ge of botwenn
Bast Parjub anb West Punjab and the Narth.
Wast Frantier Province,

1. Ordinar ted the Clovern .
g et by e S
Guoard Orgarisation in Pakistan,

()




STATEMENTS LAID ON THE TABLE

1727

List of Arreements refsrred to in Para. A
*(ii) of the Reply to part (a) of the question

Violations of the Agreements by the
Pakistan Government,

(b) Protection to refu and evacuees in
both East & «d West Punjab and g ttine them
safely across the barder under proper Military
esourt; top priority to safe and speedy move-
ment of evacuee convoys,

f(u) Bofuni:fo nwgniuri:ﬂl?gal pomuic;n
of property; safeguardi- g o ugees prope:ty
and th appuintment of 8ultodian of Refugees
property.

(d) Btopping of searches of persons ard
personal effects subject to each Govornment
l;t:ining right to prohibit bulk tranfer of

10 .

{e) Refusel to reongnise abduction of
woiren and forced conversions and restoration
of abduoted women and girls to their fumilies,

(N Responsibility for feeding for provi-
di ;g me lical aid, a:.d seourity of evacuees

in ewunps awaiting tranafer to the other
Doiuninion,

(g) Restoration of peaceful conditionsin
the Pujab by both Central ard Provinecial
Gover:ments wo king together in olosest on-
operation, so that minorities ocan live in
security.

(h) Protestion to property held by religious,
charitable a-1d Ouitural institut o..s and resto-
ration of religious places destroyed or dese.
orated or o cupied ly members of a1y ot! er
eommunity.

(i) Preventions of the publication of fildve
and i flamm itory m.terinl and svoidance of
statoms.:ts by rosponsible persons which
are eithar bellicore or one rided,

(j) Agrecment relating to barks and bank
rec.rds,

(3) Agreement on Eoonomis Relations
(Trade) ai.d (Control), '

(b) A number of attacks on refuges-trains
in West Pur.jab took place ard t e Govern-
ment of Pakistan failed to give adequate

rotection to non-muslim refugces. M.:tters
improved subsequently when aun agreement
was renched regardirg systematic eveacuation
by train,

(e) Bummary sales of shops and other pro-
erty left by non-muslims in West Punjab
L the Custodian of Evacuees’ Property in
West Punjab, are reported.

(d) Searches of ron-muslims leaving Pskis-
tan contir ued unabated throughout the eva.
cuation, exoept in sind where searches were
oonsiderably reduced as a result of our
protedt,

[o)’In West Punjab foreible conversions.
tnck placx in large numbers, also, to sum
extent, in aird,

(f) Refugees in certain of the camps in West
Punjab were not fed for a nwnber of days by
the Pakistan Qover: ment, and in North West
Frontier Province rations we'e issued only
against payment,

(g) At a number nf places in West Punjab-

no:-muslim minorijies hove been subjected
to brutalities.

__J

(h) feveral instances of violation have come
to: notioe,

(i) Do,

{j) Many complaints were reosived of inter..
ference with withdrawls of furds fromn banks
evacuatirn of bank staff, prohibition of
transfer of ba: k baiancen, eto.,ete,

(3) This sgresment was violated by :—
(i) the imposition of a ban by Bind Govern-
raent on the movemsr.t of merchandise,

(ii) the levy of an otﬁort
transported ncrons the
Pakistan; a' d

(iii) oontinued import of luxury go~ds by
Pekistan after 30-9-47 (n violstion of the
agrosment nn ecoromic controls;

duty on raw jute
lard frontiers of
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List of Ajreemsnts referred to in Para. A
(i) of the Raply s pars (s) of the question

¥

Violatios of the ts by th
P Agreements by the

4. Agresmeats reganding. —

(i) Gasrareo work ovansoted with oertain
imperis snd exporte;

(1)) the placing of inde1ts and the procare.
m 14 of stores folio #ing the establishmeat of
the o Domynioas;

{ii) Allocstior to Pakistan or India or the
rights a1d liab lit @3 of the Governor Ge reral
in Oouncill in re nf contracts entered into

by him before 104h August 1947,

{iv) Ssardeill sgreamsas for the mainte-
manes of S8ius gue it sll mittern affee.
srude a1d m rwamme 18 of Goads ae far as poasl.
ble up 10 the e.1d f currsat fl 1aasial year,

8. Ag'wem)its 10 minlain siiur gud Peger.
ding susio.n4, ceitral excise and o o
of \axEsiion on inevine,

8) (i) Agrea.ovit raladd g b0 She pariibion

\

7. (») Brandaill sal regarding reil.
way bies, rebivaing end molor
vehiols spare parts,

(b} Agrosmrnl covering remprocal arranpe.
me ks i3 recand to reoe utioa of owrtifiratles
awd live vemsiongad urder the loland Bisam

Vossels Aut, 1917,
8. Agrosm uta-relating Vo

(8) Cleil Aviation; and
{b) Posts and Telegraphs,

V. Arrange mont » relating 1o foodstufls,

4. (i) vo (i) Wi,

(iv) No suppliss of salt have besn received
from Pukistan s noe 15¢h August 1947,

8, Toe agresmens has been viclated by the
imposition of axport duty by Pakistan Ozm-
rae4 01 jate export~d from Esst Bengal to
Iudis. Beveral complaivte have also been
rrosived regarding the Jory, by the Karachi
Custo.ns, of duty 01 pasenigors baggage and
other **in transdt’” goods to India from places
outside Indis and Pakistan,

(8) (i) Btores due from the North-Wostern
y have not bes.: recsived,

(i) The full comlomvat of locomolives due
from Pakistan has not besn received.

{ili) Complaints received from sieff whe
wure serving in Rallways which now fall in
Pakistan and who had retired before the 14th
Aw st 1047 show that thoy heve not recdl.
ved thair weitlement dues.

7. (w) NiL

{b) Pakivan Goveramast have not yet
iznpleme ited this agresmeat .

& in) end (b) Nil.

—
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Seth Govinddas's Starred Question No. 286 (g) of 25th November, 1947

PoBLic AUCrioN OF UNSERVIOEABLE AIRCRAFTS AT AIRCRAFT SALVAGE DEPOTS
AT CHEEERRI AND BaMraULI I¥N OCTOBER, 1947

The total number of serviceable an1 unseiviceable aircraft sold by the Dispo-
sals O-ganisation (Regional as well a3 Headquarters, up to the 9th January 1948
is aa follows —

Sold to Serviceable Unservicsable
- e
Uovernment Departments . a7 Nil.
Indian States . a7 Nil,
Other Parties . 177 527
Total : 261 827
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Pendit Lakshmi Kanta Maitra's Starred Question No. 885(f) of 26th
November, 1947

Mowrrary Loss DUE To DELAY 1N RETROCESSION OF BEBCTIONS OF B. A. RAlLWAY
APPORTIONED TO INDIA UFDER BoUNDARY COMMISSION AWARD

« -1 statemcnt Min}q amount of trafic receipts remitted Lo the E. B. Jc‘cdwcy (Prkustan)
n reepret of stations later transferred to India ar a remlt of Radcliffe Award

Re. an. ps,

Receits a4 stations transferred to O, T, Railway . . 3432094 U

- " “ .  Assam Railway . . 51786 0 o '
» " » - E. I. Railway . 1136884 8 9
ToraL 2181891 11 3
——

Beth Govind Das’s Starred Question No. 498 of 20th November 1047
ExpENDITURE r¢ GUN CARRIAGE FacTORY, JUBBULPORE

A. drticles manufactured in the Gun Carriage Factory, Jubbulpore,
(i) Service Stores :
A grest variety of stores is manufactored including—
(a) Carringes 37”7 Howr.
(b) Field light Forges. '
{¢) Carriage Ambulance Streicher Siugle Wheel Mk. 1.
{d) Chesta 8. A.“No. I. Mk. 3
(e} Axes Pick Light 1. P. Helves.
(1) Terne-plate Cylinders for 2 & 3* Mortars.
{g) Carriers & Steel Boxes for 2”7 & 3 Mortars,

In addition, the bulk of all boxes and packing cases required for packinu sng atoriug
mililary equipment is manufactured at the Gun Carriage Factory.
{ii) Cicd Ovders :

A great variety of stores is manufactured to meet civil orders. These include—
(n) Road Roller Compounents : Orders amounting to nesrly Rs. one crore.
«(b) Oil Expellers.

B. Approzimate cost of maintmining Gun Curriage Fartory by of indirect expendi-
ture incurred.—Rs. 64 lakhs. i

C. Approzimate totnl cost uvf production.—Rs. 122 lakhs.

It is not possible o furnish the market value as the bulk of the stores manufactured
conprises service items and are not intended for sale.

Dr. P. 8. Deshmukh's Btarred Question No. 487 of lst December, 1847
Rerarr or BapxEra Srtation Arproacm Roap
{a) The approach road 4t Badnera was last repaired in September 1846.
(b) The necessity for carrying out extensive repairs has been folt ‘for some time but
thewe could not be undertaken earlier on arcount of move pressing commitments elsewhere.
{c) As indicated in the reply given on lst December 1047, instructions were issued to
carTy out necesary repsirs which #ere completed on 26th Januvary 1948,
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Shri Khurshed Lel's Btarred Question No. 790 of 10th Deceémber, 1947

U. P. MzasUREs TO KEEP PEACE

he Government of the United Provinces rejort ihat & few copi
usstion referred to above came to motice in the but there is nothing to

mhenpi-mhdrmhm:nuntl'mvm leaflst did not bear the name
y or of the press where it was pnnted and there is it

the circulsr emansted from Pakistan. A careful look-out is being kept for -

literatare in circulation snd wherever found it will be considered for necessary action.

—————

Ehn Jaspat Roy Kapoor's Starred Question No. 849 ol 12th December, 1947
Waer Paxmeray Rarvosss v U. P.

Btatement showing information promised in respect of the above guestion

(s) the number of refugees from Weet Pakistan in the United Provinoes distriet.wise on
the 10th December, 1947 was 1—

B
]
2
¥
E
-
%

lg:

Dehra Dun . . . 35,234
Sabaranpur . . 63,573
Mosaffarnagar . 3,341
Manrus . . 232,308
Balandshahr . . 1,580
Aligarh . . 2,900
Mathurs . 13,610
Agrs ‘. . 4,988
Mainpuori . 31
Kiah . . 478
Baswlly . 2425
Bijnor . 4,400
Baldaun < 280
Morsdabad . 6,919
Pillibhic . . . . . 490
Farkhabad . . . . . 562
Riawah L1156
Kanpur 12,430
Fasehpur 1s®
Allahabad 1,935
Banda 70
Hamirpur 135
Jhans 1,492
Jalagn 590
Benares 3,400
Mirsapar . 168
Jaunpur - . . 301
CGhasipur s
Ballia 3
Oorakhpur 1.3
Basti 878
Asamgarh ]
304
Naingtal 2,670
Fy a3
Garhwel 134
Lecknow 11572
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Unao . . 253
Raeberalli . . 203
Sitapur R 502
Hardoi . . 329
Kheri . 493
Fyasabad . 1,088
Gonds . 1,117
Bahraich . . 167
Sultanpur . . 34
Partapgarh . . 133
. Barabanki . 20
Total . . . . . 209,430

1. The U. P. Government oconsider that in addition there were 60/70 thousand
anregistered refugees in U. P,

2. On the 23nd January 1948 the U. P, Government estimated the number of refu-
geesin U, P. ot four lakhs of whom about 2,80,000 were said to have been registered.

{b) The number of the refugees in the Government refugee campa in the United Provinesa
distriot-wise were as under on the 10 December 1847,

Dehra Dun (Premm Nagar Camp) . . 5,373
Ranipur Camp . 3803
8aharanpur Ramnagar Camp - . 1700 14,608
‘ Exhibition Ground Camp . 9000
. Allahabad Phapiuaman Camp . 172
Thusi Camp . 560 1,023
Benares Lohta Camp . . . - . 550
rakhpur Ehusuni Camp . . . 106
Lucknow Talkatora Camp . 700
Central refugees Qamp . 400 o 1,100
. Total 23,652

{o) Totsl Expenditure sanctioned on maintaining or giving relfsf %o refugees upto
November 23, 1947 in rupees fourteen lacs cighty thousand.

Mr. R. K. Sidhwa's Starred Question No. 1 of 28th-January, 194F
_ARRANGEMENTS FOR EVAOUATION or NON-MUSLIMS LEPT IN BAEAWALPUR STATE

Statement of Negotiations Regarding Evacuation of Non-Muslims from
Bahawalpur

Of the estimated population in 1947 of 2-7 lskhs of non-Muslims, about 456 to 50,000
eame out un their own in September and esrly October 1947 following serious disturbances
in the Bahawalpur District of the Btate. Abont 25,000 more from that District were
evacuated by the State in accordance with arrangements reached betweer. them and the
Ministry of States, Government of Indis, prior to the accession of the State to Pakistan.
About 70,000 non-Muslims are now estimated to be living in Rahimymrkhan District of
Babhawalpur, most of whom are desirous of coming ouf. ver & lakh is unacconnted for,
and a large portion of this probahly represents forcible conversions, which have been parti-
calarly heavy in this State.

2 Negotiations for the evacuation of those non-Muslims among the remaining 70,000
as desired to mi to Indisa were at first heing carried by the Ministry of States. At
this stage, the walpur Government appeared inclined to provide some facilities in
the shape of escorted special trains, and represemted certain difficulties regarding enal,
railway stock, etc.  Negotiations were also being made to carry out air evacuation from
Khanpur sir field.  Apparently the Bahawalpur Government were finding difficulties in
obtaining the necessary railway stock and coal in the ordinary course. In the meantime,
India and Pakistan had established a common pool of railway atock, and were smoothly
ramning through refugee specials hetween the two Dominions. In view of this and the
further fact that Bahawalpur had since acceded to Pakistan, the Ministry of Staten felt
that the best course would be to extend to Bahawalpur the arrangements in force in West
Punjab. This was suggested to the Bahawalpur Government towards the end of October.
The Bahawalpur Government did not agmee to sccept Indian troops in Babawalpur territory
but at the same time. stated that sach non.Muslims ss wished to go to Indis would be
provided with facilities to do &5 under their own military and police escort and undertook



1736 CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)  [8TH MAaR, 19&

full responsibility for their safe transit to the State border. In actual practice, however,
practically no movement facilities were provided by the Bahawalpur State exceptyto a few
persons who obtained permits from the Bahawalpur Military authorities.

3. On the 7th November an Officer of the Ministry of States went to Bahawalpur in
connection with various matters and discussed the question afresh with the Bahawalpur
Government, That Government, refused to recognise the actual factual position, wviz., that
a large number of non-Muslims wished to leave and were forced to stay on only owing to ©
lack'of facilities, and refused to provide any special facilities for evacuation.

4. This new attitude taken up by the Bahawalpur Government was still under considera-
tion by the Government of India when the State sent one of its Hindu Ministers to India in
the middle of November with a view to persuading Bahawalpur non-Muslims who had
already left to return to the State. Assurances were brought on behalf of the State that
action would be taken to create such conditions as would not only enable non-Muslims to
remain there in safety, but also persuade those who had left to return. The Government
of India welcomed the sentiments and felt that every effort should be made to see if this
desirable object could really be achieved. A meeting was thereupon called at which ahove
mentioned Minister of the Bahawalpur State and representatives of the Bahawalpuri non-
Muslims already in India were present. These representatives were asked carefully to
consider the proposal that they should return under the assurances mentioned above. = Some
of these representatives were given special facilities to visit other centres where Bahawal-
puris had come in appreciable numbers in order to consult them and also persuade them to
return.  These representatives, after careful consideration of the conditions then prevail-
ing in Bahawalpur and the trend of affairs in the State, came regretfully to the conclusion
that the conditions in Bahawalpur were not such as to enable non-Muslims to remain there
in safety and with honour and that in those conditions people could not really be persuaded
to remain there, much less tc return. The Government of India were informed to that
* effect on the 27th November 1947. In particular it was pointed out that several thousands
of villagers had been, deprived of their lands and had heen forced to come to the towns
where they had been staying for several weeks under conditions of utmost hardship and
were already ‘n the last stages of destitution.

5. With a view tc securing at least some facilities for those who were absolutely desti-
tute or were not State subjects, an Officer of the MFO India weént to Bahawalpur but
although he contacted both the authorities at Bahawalpur and the Prime Minister. Bahawal-
pur at Karachi, all facilities for evacuation were completely refused.

6. The matter was next raised with Raja Ghaznafar Ali Khan, Refugee Minister, Gov-

ernment of Pakistan by Hon’ble Shri Gopalaswami Ayyangar, Minister without Portfolio
during discussions at Lahore on the 9th .December. The situation as stated above was
represented to Raja Sahib whe agreed that as Bahawalpur was not a part of Pakistan,
it was up to the Government of Pakistan to ensure the necessaryv facilities. He also agreed
that non-Muslims who did wish to leave should be enabled tc. do so. He said that he
would take up the matter with His Highness the Nawab of Bahawalpur at Karachi and
that on his way back from Karachi about a week iater, he would fix a meeting at Bahawal-
pur itself where the matter might be discussed with a view to making necessary arrange-
ments. He asked that some representatives of India should be sent to the meeting and
Shri Gopalaswami Ayyanpar agreed to do so on hearing from Raja Sahib.

7. On the 11th December Shri Gopalaswami Ayyangar sent a telegram to Raja Sahib
pointing out that completc absence of any transport facilities to Tndia was only increasing
panic and asking for the earliest possible arrangements. He also enquired as to the
date of the meeting. Further he pressed for the establishment of camps for destitutes:
at Khanpur and Rahimyarkhan, and distribution of food to them. No reply te this tele-
gram was received, buf in another connection Raja Ghaznafar Ali Khan informed Shri
Gopiluswami Ayyangar that a meeting was being held on the.19th at Bahawa]pur. No
invitation to the Government of India to send any representatives was extended. On the
21st Shri Gopalaswami Ayyangar sent a further telegram repeating his earlier telegram and
asking for any early decision. Yet another telegcram was sent by Shri Gopalaswami
Ayyangar on the 24th December pointing out the impossible conditions under which the -
destitutes were living and reiterating the request for opening of camps and distribution of
food. Reference was also made to reports of further violence including the shooting down of
20 leading Hindus of Ahmadpur Lamma in broad day light on the 10th December. With &
view to obtaining more information regarding conditions in Bahawalpur, a suggestion was
made that a Liaison Officer at Bahawalpur may be accepted by the State authorities. Im
reply a telegram and a letter were received from Raja Ghaznafar Ali Khan towards th
end of December reiterating the decision of the Bahawalpur State not to permit non-
Muslims to leave the State and repeating assurances of continued protection and restoratiom
of normaley within a show time. No reference was made in these communications to the
questions of distribution of food to destitutes ‘the opening of camps, the evacuation of forced
gonverts and the revent instauces of venewed violence.
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8 In reply to the above Shri Gopalsswami Ayyangar addressed Raja Ghaznafar Ali
Khan on the lst Januarv 1948 pointing out that while the Government ofi India did not
wish to encourage migration, facilities ovught to be provided for those who none-the-less.
wished to leave. The caser of thousands of destitnteg in varions towns in the State and
of the 60 to 70,000 forcible converta were specially mentioned. Offer was made of provi-
sior of railway stock and other faciiities out of the pool with the two MEOS and it was
suggested that details should be discussed in tripartite talks between the Covernment of
Pakistan, Bahawalpur and India. No reply was reccived to this telegram, or the earlier
representalions on these subjects.

9. After waiting for seversl days, during which punic in Bahawalpur further incrensed
due to events in Sind, and particularly rioting at Kavachi, the Hon'ble Minister for Relief
and Rehabilitation again addressed Raja Ghaznafar Ali Khan, drawing his altention to
previous telegrams and to .the immense bardship being caused by the protracted delay to
which this matter was being subjected. Again a request was made for a conference to
discuss the matter as well as concurrence to the appointment of a Liaison Officer at
Bshuwalpur. In the meantime, it was understood that the State Government were pro-
posing to send out the destitute, mainly Oads, by a foot convoy involving them in a
strenuous journey of several days, involving conmsiderable danger and hardship instead of 4
allowing them to be evacusted safely by escorted train. An offer was made that the
Ciovermment of India would =opply &pecial rakes, if necessary. from the Government of
India's own stocks. An offer was also made to send the Director-General of Evacuation to
Lahore or Bahawalpur to fix up details. Again no reply has been received to this commu-
nication. On the gh January, 1048, the Hon'blo Minister for Relief and Rehabilitation:
has again addressed a personsl communication to Rajn Ghaznafar Ali Khan on varions sub-
jects including the queation of evacuation from Bakawalpur.

8Shri Basanta Kumar Das's Starred Question No. 71 of 2nd February, 1948.

DISTRICT-WISE POPULATION OF WEST BENGAL AND AssaM PROVINCER
AFTER RADOLIFFE AWARD.

Area and Population of Assam by District and Community.

Population Othera
of Hindus (including
Name of Dintricts Area excluding Schedule _‘* Muslima tea gardee
tribal Hllia caste, Tribes, trihal
and Plainx, Hills and
Plains
Ng, Miles
Goalpara 3,070 2,43,649 23,434 4,685,024 2,38,278
Garo Hills . 3.152 13,879 789 10,308 1,18,508
Sibuagar ) 5,138 5,900,262 50,184 51,760 3,76,526.
Takhimpur . 4,153 4,668,761 43,527 44,670 3,19,075
Naga Hills . 4,208 4,289 45 531 1,684,796
Kamrup . 3,844 6,358,491 59,092 3,07,522 1,99,086
Darrang . 2 K06 3,28,92% 19,475 1,20,005 2,687,302
’
Nowgong 3,806 2,30,791 a9,214 2,50,113 1,70,682
Luahai Hills. . 8,143 2,452 22 101 1,60,211
Sadiyva Frontier tract . 3,309 29,549 3,901 Ho4 25,804
Rabipara F. Tract . 571 2,534 T4 .6l 3,843
K & J Hilla . . 2,45,083 13,044 a8 1,665 1,03,998
Cachar including Kari. 4,598 2.30,95% 1,02,103 3,90,535 1,890,779
mganj 8ub Division, .
- ’,
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Shri ¥.C. Kesava Rao’s Sturred Question No. 183 of 9th February, 1948.

Inoome Tax CorrLsorioN ANpHRA DisTRIOTS

(s) (Incoms-tax ocollestions for the years 1945-46 and 1046-47 from the Andhra [istrict
«aoluding the city of Madras are :—

{in thousand of rupees)
lm—“ 1946- 47
Exones Profites Tax N T Y TR T
Inoome.tax . ~8,07 73.90
_ Buper tax . 7,03 9,30
Burcharge ‘ 42,06 14,81
T s " L08.20.

Ly

Thero dgures include Rs, 7,22 and 7,88 thoumand respectivaly being colleotions in
Chittoor District. .

(b) The revenue from Customs and port duex realised at the purts of vizsagapatam, Coca-
nads and Masulipatam during the tinnncial years 1845 and 1946-47 wan as follows :—-

Customas Port dues
e S S s e o e
1945.46 104647 1945-46 1946-47
Re. , Ra, Ra, Re,
Vigagapatam . 4,40,175 3.61,100 48,460 1,16,173
Cocanada . 301 1,25,326 1113 20,423
-
Masulipatar . 58,117 2,347 4,834 3,704

Figures fur 194748 will not be available until after the olose of the year un 3lst
March 1048, . ¥e

8hri H. V. Kamath's Supplementary Question to R. B. Lala Raj Kaenwar's
Starred Question No. 494 of 28th February, 1948.

BTATES AO?IDID ro Inpiavy Domimiox

(1) Number and names of States that have merged m't.h India.

60 States as follows :

(i) 25 States marged with (mua.-—!nhprh Athmoalik, Bamra, Baramba, Baudh, Honai,
Duspalla, Dhenkanal, Kalahandi, Koonjlur Khandpar, Kharsawan,
ﬂmmdlplr Nmprh. Psllahnl. Patna, Rmrﬁhol Rsapur, Senllmlla. Sanepur,
Talcher, Tigiria.

(ii) 15 States wmerged with the C. P. and Berar.—Bastar, Changbhaksr, Chhuikhudan,
Jashpur, Kanker, Kawardhs, Khairagarh. Korea, Nandgaon, Raigarh, BSakti, Sarangarh,
Burguja, Ud.ipnr. Makrai,

(iii) 2—Lohkaru and Patewdi merged with East Punjab,

{iv) 2—Bangencpalle and Pudukkottai merged with Madras. -

{v) 16 States merged with Bombay.—Akalkot, Aundh, Bhor, Jamkhandi, Jath. Kuarun-
wad (Jr.) Kurundwad (senior), Miraj (Junior), Mirsj (&mor], Mudhbol, Phaltan, Ramdurg -
Sangli, Savanur, Sawantwadi, Wadi Jaghir.

(2) Number and names of the Stdies that have combined to form new States,
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A5 States as follows.—(s3) The United Siate of Kathiswar comprsing 44 unite, Lbw
pames of 30 Jorisdictional States of this United State are given hrlo::-

Naw ¢, Bhuvoager, Porbandsr, Dherangadhra, Morvi, Gondal. Jafrabad, Wanksuer.
Palitens, » Limbdi, Rajkot, Wadbhwan, Lekhtar, Sayls, Chuds, Vala, Jasdan, Auss

{(Thana-Devli), Vadis. Lathi, Mok, Bajans, Vi . Maliys, Kotda-Sangani ,Jespur,
m. Patdi and jlﬁl:il':wa. ' ’ Jane e T ™

Nore—Jinagadh may join the new State,

(The pames of other 418 semi jurisdictional and non jurisdictional States, cstates and
talukaa which bave joined thia Unit have not been givea)

K.""ﬁm United State of Mataya comprising 4 Sistes. Alwar, Rharatpur, Dholcur and
reali,

PORTRAIT OF LATF PREBIDENT VITHALBHAI J. PATEL
Mr. Speaker: HHonoursble Members though over fourteen yeurs buve  rolled

by, sincu the usd wind untimely demise of 8jt. Vithulbhai Putel, more lay
known us President Patel, his name 's remembered with love and for ey
sacrifice and courage ax n sturdy fighter, against the British Imperialism, on the
conairtutionel side and for his constructive genius and Hberal socisl outlook in
the fiold of local self-government. There are some Honourable Members in this
Huuw:. who have hud the honour and privilege of working in sasociation” with
hing, n this very Chamber. All of us gmufm remember the noble fight that
he but up, in very wugh circumstances, for advancing the cause of dewmnocracy,
sid onlarging the powens ond prestige of this House. Though bemmined in b
various constitutional barriers and obstac'es, be alwaxs strove his best and
strove successfulls, 1o extablish and smuintain the principle that the Executive
must be responsible e the Legislature—the principle which must holl good at
ull times.

President Patol wne the St alected President of the Indiun egislature,
under the Mouford leforms. Prior to his elect'on to this Chair, which 1 have
the honour to aceupy, hie hid his inmentary training, as s member of the
Botnbay Legislative Counail and r us a member of the then Imperial
Logislative Council, nx thy predecessor of this Assembly used to be called, in
lﬁf;lh. He was wember of this Assembly from December 1928 to 20th April,
1980, when he resigned office at the call of the country. to join the first Civil
Dimbedience Struggle for the freodom of the country.

Uy the time of hix election to the Central Assembly in 1020 President Patel
Lind woquired n reputation ae o keen psrliamentarian and had become & terror to
the offieinl world on the partinmentary front of India's struggle. President Patel
struck & new note in the parliamentary life in India, in de himsel{ all
through the twalve mouths of the yvear to his pa.rlhlmnlnz work. He spared no
pains to study the subjects on which he wished to have his aay in the legisls-
ture.  The years of elame study of the various problems before the country, that
he had spent before he became President. are, 1 believe, the secret of his self-
oonfidence nnd mastery aver parlimentary subjects and precedents

In addition ta his vxperencs in the Logislsture, he had an amount of admi.
nistrative experionce ax a miember of the Baudra and the Bombay Corporations,
anil a» Mayor of Bombay. The measures that he adopted there for advance-
went of edueation and other matters. as also the measures which he advooated
in the inlature on matters of social reforin show hin wide vision, construetive
goniv deep thought ‘n respect of the nation-building programme.

Provident Patel was not only a Legislator or a Corporator He was o promi-

hent among the political leaders of Todia and the influence be wiekled in
th: Indian Nations! Cougress cireles 1. well.known. He wac the trusted mﬁ
sentative of India in the Deputations sent by the Congress to England T

part he plaved in 19038 in what was known ag Flag Salyagrah at Nagpur and in
the formation of the Rwaraj Party for opening the constitutional front in 1023



PORTRAIT OF SHRI VITHALBHAL J. PATEL 1741

8 weli-known. His participation in the Civil Disobedience Movement of 1970-
81 shows that he was not merely an arm-chair politician but he could join the
ranks of civil resisters whenever occasion demaunded.

President Patel thus came to this Chair, with an exceptional combination uf
various qualities and apt.tudes. He had » keen and penetrating ‘ntellect which
could plan with u clear insight into the probable tactics and moves of the
opponent. He had mastery over parlinmentary precedents. He had the
sagacity of u politiciun und the courage and fearlessness of a fighter, But for «
combination like th s, he would not have left his impress on the future mould
of this Legislature, as he hus,

President Patel came to the Chair in a very difficult and delicate sibuation.
Belng elected to the Chuir he had his natural responsibilit es towards the eleoter
section of the House and at the same time he had to deal with a Government.
which was irremoveable by the vote of the House. But he out Wl way clear
through all the dificulties, by dint of his stern qualities.

On occupy ng the Chuir on his election on the 24th August, 1925, Presideut
Puted, m reply to the congratulatory speeches in the House stated the considera
tious that weighed with him in accepting office. He said:

“Before |1 made up my mind o stand us a candidate, the decision of this question
worried we for days and nights, and ultimately, I came to the conclusion that I would
“be serving the cause of my country better Ly the choice 1 have made and therefore I accepted
i

Bo it was neither the halo of office, nor the love of power but the spirit of
serving his oountry, that had inspired President Patel, He further said:

“Bwarajists are often described as destructive  crities. . . ... It has, therefore,
become their duty to show 1o the whole world that, if they knew how to destroy, they know
also how to construct. They have to show, when the real responsibility comes to them,
that they are ready to discharge the dutiws placed upon their showkders.'

Who will deny the necessity of constantly keeping these words in our minds
with greater vmphasis in the present set-up?

As regards his attitude towards different sections in the House, he said:

“In the discharge of my duties, I shall observe strict impartiality in dealing with all
soctions of the House irrespective of party considerstions. . . . . I belong to no party. |

belong to all parties.”

On his re-electon to the Chair, on the 20th January 1027, when the new
Assembly came into existence after elections, he said:

“Any one who aspires o fill this great office, with any hope of sucvess must lay aside
all that is personsl, all that is of party, all that savours of political predilections and
learn to subordinate evervthing to the great interest of the HHouse as a whole.”

The advice is true in respect of all offices. 1 am tempted here to repeat s
my own, a request made from the Chair, to every Honourable Member of this
Em by President Patel. After appealing to the members for co-operatiqn, he

“If on any occasion, myl.hinr that [ say or do in the discharge of my duties, gives
offence to member, 1 beg of him not to harbour ill-feeling inst me and allow
misunderstanding to grow. but to me to me pcmn:’l?v and talk the matter over and
have done with it." .

His rulings had always mainteined she freedom and d'gnisy of the House snd,
wherever possible, tightened ite grip over the Executive. His whole tenure of
office is full of such_rulings. The most well-known of these are, hig ruling on the
operation of Fiscal Convention and his rul'ng in respect of the Public Satety
Bill. Tt required intelligence, snslytical genius, legal scumen and not onlv
political coursge but » moral conviction of the truth and justice of one’'s own
conelusions, #o be able %o give such rulings.
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[ Mr. :puksrj

But, b s scevices which go to the root of the independence of the Legislature
and it freedon from the dominance of influence of the Executive Government
ure not w0 well-knuwn to the genersl publio—perhaps not even fully known to
muny of the present-day legisistors. It was b, who fought for and brought into
boing a sepurnte Logislative Asscmbly Department, independent of Government
vonitrol or mtuence, sod under the sole control of the Chair. Influcnoe of the
executive power is easily discernible when putent but the subtle influence through
sdvisurs and officials, who have to look to the Exscutive Government for their
future chances is not easily scen or felt though it is more effective in making the:
Legislature subservient to the Execut ve. President Patel was constently on:
the wateh and she separste and independent Department which be established
for sasintaming the indepundence of the Legslature is a solid Ioundation on
which we arv stunding today und ought to stand for sll times. It was for this
very reason thut he fought against presence of she pol ce, oo the Assembly
premises and undertook the rospousibility of the protection of the Assembly
Chatuber and its precinots by an independent organisation, the present Watch
and Ward Departmens.

He also sot up the wholesoine precedent that, the President ouglit to have a
voice in the allocation of work in the Assemb.y, su as 10 ensure not merely the
Less use of time but to protect the rights and pr.vileges of members, in bringing
before the liouse, sll matters which they are entitled to bring, irrespecfive of
the invours or frowns of the Executive Government.

| bad the hotour of kuowing President Patel personally trom 1016 and had
alsy the further privilege of boing assocsted with him us a worker un the rank
and file. But, it s not my permonal regard wnd afloction for President Putel
that prowpied e to acoept beautiful picture donated by an adminr [row
the Frontier that tho House now sees before it. It will keep his meruory green.
from day to dey, n the midst of our labours in this House. 1 feel that in grate-
ful uf the lact that the heights on which we are smu:ﬁ: todey Bs a
ﬁom;hm has its domooratic foundation laid well deeply by
hun that we must always bave him w th us in this Chamber in the form of this
benutdul pictare, Btationed just opposite the Chair. he will be an inspirtida

and guide to the Presiding Authority.

My judgmont about the plsce which I'ros dent Patel occupies ¥n the history
ol our nakous! suwuggle for froudom and the part he played in this legislature
miay parbaps be ovtimdersd as o ted or over-coloured because of m)
personal regurd and ad tion for Presideny Patel. [ cannot, there-
fore do better than cite the testimony of an eminent opponent like Bir Joha
d'mon, who, in his report of the Statutory Commission, says as under:

“In solding i the beiwren Westminstes and Deini more siriking. then in the

gm.nﬁmnm«.xml,h?;mamdmwdh .
e dlaime and ¥a, powers of interferens, which would be quite contrary to
siricter Limite of W.w-upnmudmapm-—b-q_mmd
Mhmm.dq-!wuammthlmlﬁo-.dvmmw
mmupmduilhwm-hwsmajmtdbdul.w
hkrh-dlhmmniwwkd?&‘ll‘umndnfwﬁ_..‘.

Iu honouring hitn we bonour ourselves.

The Nonourable Pandit Jawaharial Nehra (Prime Minister and Leader of the
Huus): 8ir. un behalf of Governent and this House, I should like to associat-
mywelf with the remarks that bave fallen from you on this ocossion. Some of us
here at were associated with Vithalbha: Patel in  this House and
oubti He belonged to sn older generation and thoes of us who were associaded
with hizn even intimnately were associated as a junior is associated with a senior.
Mll’Mhm.Bﬁ.%oﬁmumm
1 used 10 come here and sit in the * Gallery and
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presiding over this Chamber and often enough, with a mischievous twinkle in his
eye, say something which brought discomfiture to many. Those days, though
not very far off, still seem very long ago and almost as if age has passed between
thuse days and today. Vast changes have taken place and one feels—perhaps,
one always feels that way—that those were the days of giants in our political
ficld, men of great stature, among whom one of the tallest was Vithalbbai Patel.
It is right that we should honour hie memory not only in the country but moro
rspecially in th's Assembly, and should keep a reminder of himn always before us
in the shape of this picture.

You poinfed out, Sir, how he always stood for the freedom of this Houee und
{ought against executive authority, which was in those days an alicn uuthority.
He stood for the liberty of the ‘ndividual as well as for the liberties of this House.
Now, Bir, specially on behalf of the Government. may I say that we would like
the distinguished occupant of this Chair now and always to guard the freedom
und liberties of the House from every possible danger, even from the danger of
executive incursion. There is always that danger—even from a Nat‘onal Govern-
ment—that it may choose to ride roughshod over others, that there is always a
danger from a majority that it may choose to ride roughshod over the opiniong of
4 minarity, and it is there that the SBpeaker ocomes in to protect each single
tnember, ot each single group from any such unjust aotivity by a domioant
group or & dominant Government. Vithalbhai Patel performed that function at
a different time and performed it with remarkable ab’lity. He laid the founda-
tions of those traditions which have already grown up round the Chaif which you.
Sir. oocu&y with such distinction. 1 hope that those tradit'ons will continue.
lwcause the position of the Speaker is not an individual’s position or an honour
done to an indiv'dual. The Speaker represents the House. He ropresents the
dignity of the House. the frendom of the House and because the House repre-
sents the nation, in 8 peculiar way, the Speaker becomes the symbol of . the
nation's freedom and fibert.y. Therefore, it is right that that should be an
hovoured position, a free positon and should be ncoupied always by men of
autstanding ability snd impartiality . -

We welcome this picture here as reminder of one of the great Indians of old,
one of the giants who have passed. We think rather wistfully of those old days.

May I, however, say 8'r, if I inay be permitied to say so, that while we wel-
corar this picture here into this House, this Assembly Chamber should not be-
coue & picture gallery with large numbers of pictures to she right and to the left.
! think it is right that we should have a picture gallery of eminent men, but
somo other room might be converted into that Gallery. I should not like more
than one picture, or poesibly two, in this particular room. (An Honourable
Member: ‘‘Mahstmaji's!'’)

I welcome on bebalf of the House, Sir, this addition o the membership of
the House, if 1 may say so, that is, a past President continually look'ng down
upon us and helping us in our work.

e ot

GENERAL BUDGET—LIST OF DEMANDS—contd.

SECOND STAGE—Cconid.

Mr. Speaker: I have to inform Honourable Mershers that the discussion and
vusing oo Demands for Grants in respect of Home, Stetes and Information and
Broadcasting will he taken up on Monday the 156th March instead of Wednesday
the 10th March 1048. The revised programme of dates s as’ follows:

Wednesdrny. 'he JOth March 1948. -
Commerce—2§ hours.
Health—1] boars.
Thuralay, the 11th March, 1938
Works, Mines and Power--2§ hours.
Fancation —1] honrs
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Friday, the 12tk Varch. 1948

Relief ond Hebalilitatson—1} hours,
Comnfunicetions—3§ hours.
Koturday, rhe 133 March 1948

Defonce--2§  hovrs.
Transport—14 hoars
Monday tha 15th Merch 1948

Home—~1} hours.
States- - 1] hours,
Information snd Broadcastung-~1} bours,
Tussdny the 160 March, 194,

Food and Apriculiure—1} bours
Finanre~gQy hours.

Copies of this revised progmmme will be sent to sthe Honourable Mamber<
for sheir use.

ki Rohini Kumar Chandhuri (Assum : General): What about filing of notic:
of cut motiona for Comnmerce and Health?

Mr. Speaksr: Thuy can come even toduy—thene noticen can be given by this
even ng. We are discussing todsy Demands Nos. 19 and 10. 1 will first place
before the House Demands 10 and 10 and then the Cut Motions will be moved.

Daxaxp No. 10—Camwmr.

Mr. Bpeaker: Motion in: _
“That & suin nut excending R 36,00.000 be grasted to the Oovernor Gieneral o deiray
the charges whivh will come in wourse of payment during the year ending the 3lst day of

March, 1046, 1n respect of “l'abinet’ ™

Dasawp No. 19—Miniuray or ExTEawar Arrams Awp ComMoxwmaLTn NmtaTioNs

Mr. Speakar: Motion is:

“That nol excending Ra. 35,04 ted 10 the Uovernor General \o def
the durp: :ﬁu -'sl'lr ume i cours olmy-;:nn‘:':mu the var -dl.nq the Jim bp’
March, 1080, in resperct of ‘Extormal Affairm and Commonwvalth Relstions’."’

Mr, Nagiruddin Ahmad (West Bengal. Muslim): Before the eut molions arv
moved. [ have to submit one thing. 1 find thet some so-called “‘agreed” cut
motions have bven seleciad for pwving today They are however cut motions

Nouginﬁtnth.l.‘onm Paryy. They sre nou sagreed to by other members.
The result is that the discuseon rather be something like a domestic

armngement between the Government and their supporters in  which third
partics like us will have pracucally no interest. I would suggest thas as least

ade cut motion suggested by private hhnciito the Congress
Party—should be included overy day. Thas would sati irements «f
- satialy requirem

M. Spealar: | entrely agree. Last time, I thas this was afl an
agread arvangement and the motions wers & be moved by Honourabe Members.
to whatever party they may belong. My impression was thas it was agreed to
by Members that the particular subjects should be discuseed. In addition o
that arrangement, as 1 thought it, 1 asked if any other member wanted 0 move *
any vther motion; of coorse not in express words. 1 said at the end that |
preeumed **Thess are agreed cut motions t0 bs moved.'" Thereby 1 invited any
other Honourable Memnber, if he so wanted, to e anyv other cut. bhut nove
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carne forwurd. However, I am prepared to let any cut mot ous fo be moved here.
If there no agreed arrangement, us I understand from the Honourable Member
| Mr. Naisiruddin Ahmad, then, of course, any other member, who wishes to move’
., a cut mot on will have a rlght. to do so. But, it will be better that, if any such
mt motions are going to be moved. previous information should be given, so
hat the Honourable Min ster in charge may also know what particular moticns
k are go ng to be moved and may be ready with the information that he will have
to give to the House in respect of that motion.

Prof. N. @. Ranga (Madras: General): Would it not be better in view of the
1tv or 15 Honourable Members who are not prepared to accept this kind of
arrangement-—each one of them baving any number of cut motions—if they
would be good enough to have prev ous contacts with the Secretary of our Party.
so that they can come to some sort of reasonable agreement. I am not refexmnu
particularly to my Honburable fricnd, but in view of the absence of the Chiol
Whip. we have had o certain amount of diffieulty and I hope he would under
stand

Mi. Naziruddin Ahmad: [ am not raising it as a remark.

Shri Mohan Lal Saksena (U. P.: General): With your permiss'on, Sir, may I

say a few words. About the day’s arrangement. There are no organised parties

~ other than the Congress Party and thprefore, in the absence of thaw, I could not
talk o individual members, but I did bave a talk with Haji Ishaq Seth, Mz.

Anthony and Dr. Kunzru and I askel them if they wanted any partlculal ent

| motions to be inc uded even after that, you will remember, Sir, that after the

| agreed cut motions by the Congress party members had been moved, I specially

| requested you to ask other members if they wanted to move any other cat

motion, but nobody did so. 1t is necessary that at least 1 or 2 days before the
demands relating to a Ministry come under discussion, information' should be

D sent to the Government Whip so that the Mmls’fer may be plepared on that

. poinf.

[

Shri Rohini Kumar Chaudhuri: Day before yesterday when the Budget was
I =liscussed opportunity was given only to the members whose cut motions wers
on the paper and no other member had any chance to speak on the motion. 1
think the grievances of most of the members on that will be removed if they ar:
giver a reasonable opportunity of speak ng on these very motions.

Frof. N. G. Ranga: It depends upon time,

Mr. Speaker: We are having a new experiment as it were, in attempting t>
bring under debate, the whole of the budget and each and every Department.
M own reaction in the beginning, when the arrangement was suggested to me.
was that the time was perhaps short and it was bound to be short if each and
- .very department is to he covered We have two alternat'ves: Select a few
Departments and take a longer time or if all the departments are to be touched,
then the spefches have necessarily to be very short and brief. One of the
alternatives which suggested itself to me was that the number of cut motions
should not exceed three at the most, so that there may be a reasonable oppor-
unit. of dehate. Of course, the time-limit is there. T am giving 15 minutes &5
- each Honourable Member who wishes to move a cut. Honourable Members
. are not able to have their fu!l say within that short time. I, therefore, also
suggested that rather than have many speeches, it is better to have fewer
speeches with more substance extending over longer time. I am entirely in the
[hands of Honourable Members in that respect. If they want to bave a larger
“number of speeches, then the time limit must be curtaﬂ‘ed, if' they want {o
. have longer time, the speeches must be curfailed. Thatds the position.

Mr “arzirnddin Ahmad: We may be given more number of days. .

Mr. “neaker: This time 8 days have been allotted instead of 5 as usual.
~ Honourable Members have got 2 days for general discussion; thew are again

i
,.
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_\T:;Stt.ng now 8 days instead of 5, which means 10 days and further, when the
,}flnzII}Ce' Bill comes in, we wi': have some opportunity. That opportunity will
be within the scope of the Bill, but some opportunity will be there also and
days ave, T believe, allotted to that. So in all, it makes 14 days. .
Shri R. R. Diwakar (Bombay: General): For Finance B1l, 1 suppose ther
ate only 2 days ;

Mr, Speaker: The Honourable Member has lost sight of the fact that, there
is a motion for reference of that Bill to a Select Committee and two days are
being reserved for that and when the Bill comes back, there will be another two ﬁ
days. So it will be 4 days. The subject is common. 8o I am entirely in th.
hands of the Honourable Members and it is better, if they could give previous
intimation, by agreement, to the Honourable Minister concerned or his depart-
wment about the cut motions which they want to move. 8o if any Honourabl:
Member wishes to move any further cut motions other than those that have beeu
included, 1 shall give h.m an opportunity to do so.

Pandit Hirday Nath Kunzru (U. P.: Genera'): S'r, before the debate be
gins I should like to make a suggestion for the consideration of yourself, the
Hous: and Government. We are now following the example of the British
House of Commons as far as we can. 1 believe the practice there is
that when the vote relating to an important Ministry, i.e., a Ministry whose
activities have aroused considerable public interest comes up for consideration
the Minister in charge in placing the estimated expenditure before the House
malkes a statement, so that the House may know what the policy of Governmeni
is. Other members who follow him do so with a knowledge of the principles
which have guided the Ministry and of the results achieved by it. Now in India
the Ministries whose activities are a matter of great public interest are, Defence,
Externa! Affairs and Commonwealth Relations anl one or two other Ministries. /
I therefore suggest that it would be in the interest of the House and of a better
focussmg of our attention on important points if the Prime Minister on this
oceasion initiated the discussion himself by making a pronouncement with re=
gard to the policy and activities of his Department. I am sorry I have sprung
a surprise on him; I wish I could have had au opportunity of speaking to bim
beforehand. If he finds it convenient to address the House at this stage we
shall all be grateful to him. But should he prefer to weit and reply at the cnd
of the discussion, I hope he will keep my suggestion in mind for the future.

The Honourable Pandit Jawahar Lal Nehru (Prime Minister and Leader of the
House): Bir, I think the suggestion just made is eminently good and reascn.
able, but I am not clear in mv mind as to whether i4 wiil be feasible on this
occasion. If the House so desires 1 prepared to make some kind of 4
statement on the working of the External Affairs Ministry right at the ver)
beginning.  But the time is so limited that if T speak now and-huve to epeask
again at the end—as I should after hearing Honourable Members—I shall take
too much time of the House and others will not have it. T think it would
probably be better if T spoke after hearing the criticism of Honourable Mem!licers
and gave some kind of general account of the activities of the Ministry.

Demaxp No. 19.—MiNisTRY 0F EXTERNAL AFFAIRS AND COMMONWEALTH RELATIONS
Foreign Policy of India
Prof. N. G. Ranga: Sir, [ move:
L3

“That the demand under the head ‘Mimstiv of Esxternal Affairs and Commonwealth
Relations’ be reduced by Ks. 100.”

Mr. Speaker: Cut motion moved:

“That the demand under the head ‘Ministry of External Affairs and Commonwealt?
Relations’ he. reduced by Rs. 100.”
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Condition of Indiana in Commonwesith R:lations Countries.
Seth Govinddas (C. I’. vxnd Berar: General): 3Sir, I movea:

“That the demand under the hesd ‘Ministry of Kxterna! Affaire aud Conununwesith
Lislations’ be reduced by Rs. 100."

Mr. S8peaker: (ut motion moved:

“"That the demand under the head ‘Ministry of Kxternat Aflairs and Commonweslsh
Heiations' be reduced by Rs. 100."

Prof. N. G. Rangs: 5.r, [ wish to =tate at the very beginning that therc
is o very great amount of uncertainty over our relutions with the British
Commonwealth. In the counwy there is a good lot of nervousness among
oertain sections of our people as to the attitude of our Governmeant
in regard to this DBrtish Commonwealth,—whether we are going to
remain in it or whether we are going to come out of it. I wish to state
quits categorically that we are extremely anxious that Uovernment should
state their position as clearly as possible st an early date—even if it not possible
for them to state it today—thay we are determined to go cut of the Hritish
Commonwealth ani remain an independent country and become un entirey
independuut republio, of course willing to be on the best possible re ations with
the British Commonwealth as we would be comtinuing remain on the best
of terms with all other countries of the world I learn that some tresty tolks
have been going on either forma.ly or informally between nur Government snd
the British Government. 8o far the public has not been taken into confidence
snd we do not know at what stage these talks are, what scrt of talks those are
snd why thene talks are being carried on. We know that some time ago under
vther auspices the British Government used w tell us thut there should be o
sort of prior treaty between India and England before India became absolutely
free and independent, whether inside or outside the Hritish Commonweulth.

The Honourable Pandit Jawaharial Mebru: Sir, may 1 intervene to say shai
there is no question of any formal or informal or any other kindwef treaty talks of
any lunl going on? I do not know where the Honourable Member gete hix
information from.

Prof. N. G. Ranga: Sir, I stand corrected and slso resssured.

The next point is this. [ find—and 1 think the House also is of the wame
upinion—that there are durkening clouds in the international world today.
From every part of the world warnings seem to b2 pouring in that the world
is getting ready or getting willy-nilly into the next worll war. The  onily
sssuraike thnt we have so far received from the statesman of these big countriex
ts from Boviet Russia, and [ think it was Mons. Molotoy who told the world
the other duy that there is no fear or danger of ther: being nunother world was
within the next five years. It is not very reassuring: it only meuns, “Well,
you can all go to sloep or rest assured that there is not going to be nnother world
war in the next five years, but thereafter what is going to ilappen we ourseives
do not know.” Bo far as we are concerned, we urc n.t prepared to pgive
any assurance or gurantee to the rest of the world that there is not gong to
be another wor'd war very soon, and we all know that so far as r-lutions be.
tween 3oviet Russia and America are oconcerned, th:y ore verv strainc! indecd
and they are getting ready to face all emergencies. In Amorica thers ia &
ireney and fever pervading the whole of the nation for fear that Soviet Russia
inight be herself ready in a short t'me to declsre war against America and her
sllies. In these circumstances I think it is necessary that the House should
L:e taken initn sonfidence by Gavamment sa t~ the varizne atens +that thev ,.r.
taking in orler to prepsare India nga‘nst such a contingency and n order to
rrepare India sleo to prevent the emergence or earlv advent of such an c¢mer.
zeney or in wegard to defence forees and a'so 1o rogard to the varius diplop.atie
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tulations or good feelings thas we are building up with various other cvuntries.
ther within ths India that we have known, there
have cume to be two Dominjons. There is Paxista,: on one side und ourseives
. How the diplomatic relations between these two States are
going to Le deve.oped in order that they might not lead us into unother war i~
. ., and ins also we waut some enlightenment.

sre groups among various countries in the world.
There is sn Anglo-American group in the formation. There is another group
torming round Soviet Russis and all the time there is s grest competition be-
tween Lhese two groups to win more ani more satel ites to themseives. e have
sech in the reoent pass what happened in SBouth Eustern Furope and alsus in
Chinn and her neighbour, Korea. Things ure not very essuring. Unly the
uther day Crecho-8 ovakia is supposed to have gono through a storm in 8 te:
cup and a p-ndurevoiul.wn. Comnmunists are said to be gaining not only per.
manent but sole ‘nterests in the whole of shat ‘country, nudging
awny all other parties with the result that President Benus is supposcd to be il
Whet sors of fllncss, we diy nov know. Hungary is going through a similac
revolub.on snd s revolution furced by the Communist party and through the
mochiustions of either Sovies Russin or America or both. Under  these
circuiustances, somne of our public men in this country have begun to wonder
whether the policy pursued by our External Afiairs Depurtment und Pandi;
Nehru—the polioy nrunol joining these two big groups—is rul'y e-rrect and
right. | have held the view, and 1 ex { it the last time when | moved
this cub mution, that the House would morally ndvised to sgree with the
Primoe Minister of not aligning our country with eithicr of thes» two groups

There is nnother kind of grouping. That ix the Christinn nations on  ou
side and the Muslim nations on the other. It ix our duty under the prescoy
clrrumatances not to align ourselves on either side at anll. But then we arc
baiug ssked whetber this particular attitude of ours has done un auy guod
It is has pot done any good, there must be many reasons. One of them i-
that our External Aflairs Department bas not been quick aud strong enough
to build up ambassadoria’ relations and diplomatic relntions with all  the
wountries of the world and with those which we finl tn be anrious for world
pevoa. Have any efforts been made in this directicn?  The House would lik.
fo have some information on thia point.

That is why | think the time bas come when sonwehady or other should take
achive sieps to build ug:hu i known as & pesce front.  Although the Unitad
Nstions isation besn brought into existence to ensure world pesce.
we know even ob the testmony of the Becretary General of the House Mr.
‘trygve Lio, thal very many nations bave not been able to play their part by the
urgenisation. Under these ciroumstances it is up to India. with her moral
stabure, the stature built up in this country by Baouji, and thet is being built
up by our own Prime Minister, Pandit Jawaharla’ Nohnu. to take & lead in thi«
maliter, and build up o4 a group, not a prwer bloo, buk to got together round
a table all those nationa, sms!l or big, which are determined upon not becomin:
satellites of these b'oos of nations. but which are bent on doing evervthing possi
bie Loth on the Umited Nations front and outside in order to cusure the conti
nuity of werld pesce avd to postpone the advent -of these wretched clonds «f
another world war

St B. Das (Orises: General): Will you please explain what you propose”

Port. ¥. O. Bmagm: That is why ¥ #ish 10 make ane or two suggestionx
Wo should hartan 80 build up our embessies In T.atin America. We abou'd
send our goodwill wiveions 40 a8 many of these nations a2 we can in Boutt
REast Asla and the Mid{'e-Bastern peoples, and 1 think it would be well indeed

:
g
¥
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1 poms of cur public men wre encouraged, if not LY the (lovernment, ut lesst
by this House and polstical parties in this country, w go and contact all these
pecple who are sutering under ‘various imperialist systems—the negroes of
Afrcs and the Amiatic peovples in Asie and various other places—-und give thepr
ehcouragement and extend to them our hend of friendsvip ond also our strength,

The other day the Honourable the Prume Minister has told us quite frankly,
what 1 considered to bo u very grest truth, namely, our reterence to the U.N.O.
of this Kushmir issue was an act of faith. 'I'hat was a great dgeclaration. It
is @ declaration on which sny Foreign Minister in any country could be proud.
Unly when the countries of the word are prepared to make this U.N.u. ap
wstance of their acts of faith, can there by any future for this world amd for thix
organisation.  But the sume thing cannot be said of the varicus other countries,
We, huve gone there with the feeiing that they would behave in the way that
they should, as honourable countries, as respeotive countries and respousible
countries, with cousistency and morality. But instead of that I have facts
Bere %0 prove that the manner in which they have deslt with Kashmir is
sbsalutely inconmsteut with their own pest professons and cotivities. If I
msy drow the atteution of the House to a few facty, | find that, in regurd to
the suggestion made by @ number of these important countries and their re-
preseuitutives on the U.N.O. that we should withdraw cur Indian Armed
forces, the United Htates snd the Russian people therus:lves were contending
over this particular point in regard to Greece. And what did the United
Btates say? In the case of Q(reece: Greece ocomplained against
Albanis, Yugoslavie and Bulgaria that they were allowing their troops and
portisaus and other people to come into Greece and create trouble. What did
the U.N.O. do? Bhe directed these countries to keep their troops under control
and their own people under control and the police there warned. But are they
pursuing the same policy in regard to India? Is this the wey that vationa have
to bebave on this grest internationul theatre? In fnct they recommended that
.instanoes 1 future of armed bands on one territory crossing into the serritory
of another ocountry should be considered a threst to peace and dealt with by
the last messure provided in the Charter.

lo regard to Korea the United States hes refusad t¢ withdraw ner truops
unless and until she was sssured of peaceful conditions thers wud nlso of v well-
established Uovernment in that eountry.

There was a Chinese resolution on the 10th September 1047 at the J.N.O.
where sh> wanted that British troops should be removed from Fgypt and Great
Britmn opposed this viewpoint stating that British troops had exersised Do
pressure in recent years that the British troops were kept there.

Aguin during the debate on Pulestine, Britain retussd ns long né she eonti-
.nued to hold the Mandate on Palestine to share her obligations nnd rights with
anyone elee. Yet we are seked to rhare our responsinilitics with Keshmir or
Pakistan or some other authority and Great Brituin is advancing thin particular
vilew. Again, as recentiy ax February, 1948, Roy Handerson, Director of the
U.8 State Department sail in connection with sending American troops to
Greeoe to drive out the Greek Communist (fori'las that the Greek forees alone
may pot be ab’e to tackle them without American help. If U.8 A. can send
her troops to Ureece to help the Greek Government at its owa request to 1anin-
tain peace in her own territory. 1 cannot understand how American delegates
o the U.N.G. can possibly raise any sort of objection to Indin sending ber
woopa into s part of the Indisn Ynion. viz., Ksshmir, at the request of the
Ksshmir (fovernment iteelf. .

As regards the demand for.a change in Sheikh Abiullan’s ndministratiqn.
Even this morning there was some sort of feelers in the press.  The U.8.A%
attitude is contrary fo this suggestion in regard to Hungory. I have therefor.
£iven enough instances or precedemts in order to show that thes: people bave
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ing faith with themselves and with their own pn-,v'ioua stutements
for them to tske this warning that so far us Inlia is

&
M
if

although she was prepsrod to make this reference of the Kashmit issue to the
Seourity Council as & matter of faith, sn ever incrvasing struta of our owi

society to {vel that their faith is being very badly shaken and we have hegun
to wonder whether after all we had been wise enough from & political point of
view in making this reference of the Kashinir issue to the Becurity il.
Lat them realise one thing. 1t was not because Indii was not able to -efend.
borsell against these barbarcus raiders that she made this reference. Although
during ¢ three months they have not been able to came ta avy wort of
decision India has been sble to ho d her own on the Kashniir front «.nd bas besn
able to repulse many of the attacks by the raiders driving them away with
heavy losses. It s because of India’s anxiety to have an opportunisy to show
her impartiality and also to establish it as one of the grealest precedents in her
own progressive sotivities that India pluced this particuiar mnatter before  the.
U.N.O. I trust that the Becurity il of the }1.5.0. which is meetiog.
agsin todsy will be sble to take into account the gencral temper in this country
snd alsy remind her own de egates of her own past professions nnd activities
and sov that justioe is dono to India. It ix not anly o matter concerning Indin:
it ls a matter of worldwide ‘mportence and concerns U.N.O. herself for it
will abhow whether really the U.N.O. haa become :h. progressiic custodian o
world progross and pesce. \ .

1 bave only one word more to say. We are anxious that if rhe [I.N.O . i
likely to fril to discharge her luties as the world cxuests her to do, i wul
nob be possible for her or snybody else to (xpact Indin-to oppose th idea of
veto. The weto has been a big bugbear to the Anglu-Amerienns und they.
watt this to be removed.  We are now betler abl: 1o understand why Russia
wos not piepared to bave this veto removed.  Thersfora it will be impossible
"for India or thoss other nations who are able to see eve to eve with  [dia
hereafte: tu agree with those pations who ary anxious to remave this vato in
order that they may be able to do whatever they Tike. :

8ir, ] have atated by case as impartially as poss’ble so far us the U.N.O. is
concernod and | trues that the U.N.O. will be able tn dinchurae her own duties
towands the cause of world peace as well as towards the peoples of the world,
including  India.

Soth Govinddas: Hir, since | entered the Indins legislature in 1923 I bave
bearr disnussing the question both in the Assembly us well aa in the Council
of Btate, when I was a member of that House. And since this Deprrtment
has come into the hands of cur respected and beloved premier Hon'ble Pandit
Jawnharlalji 1 had the privilege of raising this question twice in this House,
onos 20 the 14th March, 1947 and aguin on the 4th December, 1047. On both
ocoagiotw 1 said that a better man than Panditji could not he avai'able in thie
oountry {3 man this department. I ropeat what I huad suid on thoee
fwo occasious. ut at the same timo 1 must say that in spite of this Depart-
, tent being iu the hands of Panlitji, nothing much could be done as far as the
oouniries of the Commonwealth are concerned.  Panditii himeell “said on the
4th Decomber, while speaking on my cut motion

“Coming 1o anotber pant of ths ¢t motion wa regasd o Indwns m the British Comaron

. thal s an old wubjert and o painful sebject. | eniirely agree with anv criticew
that might be made. thal we bave not been sble to do anything subetastial 1n this direction '~

When I moved my first cut motion on the l4th March our country was not
free. (m the 4th December we were free and our brethren abroad expected
that after our freedom we sha'l be able to do something for them. We alec
wan still want to do something substantial for them
but 1 admit that the problem is» mo jcated and ticklish that it is very
diBeud to say preclsely what should be in thiz rapeet.  When [ raie

1
E
E
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this Jues.ion aguin ou the floor of thix House toduy [ cannat suggest anything
in particulur which can be done but I do so only with « view to review the whole
5ujr>eot.. so thst we may jo.ntly think and the Govarnnwent n:ay think with us
ué to what cau be.done as far ss our brethren living in the countries of the
Coummwonwealtn are concerned. Their number is us big a8 45 nkhs and us
the population of the wor.d is increasing their number is also incrensing.

“wow [ shall briefly deal with the problems of the different’ couhtries. In
South Africa we find that in spite of the deecision ol the U.N.0, in 1946 und
in spite of our knowledge that our legal position is as stroug as it was in 1946,
though we could not get a twothird majority in the tollowing year, the Ghetto
Act . still on the statute book of South Africa. Satyagraha is going on there.
Recently the two famous Indian leaders of South Africa, Messrs. Dadu and
vaicker, were arrested and sentenced to six months hard labour. T should
like to know what are the plans of the Government as fur ws South Africa is-
voncernud. .

Comiug to Eust Africa we find that the Inter-Territorial Organisation of the
three Colonies, Kenya, Tanganyika and Ugendn, has come into existenoe or
shortly going to comre into existence. We know thut the Indinns of East
Africa were opposed to this Inter-Territorial Orgamisarion. :mnd so was thes
Government of India. . The revised proposals of this Inter-Territorial
Cgrgunisation, 1 am afraid, sre worse than the original proposuls.  The popu.
lution of these three co.onies. according to ruces is ne follows: Kenyy has
8 population of asbout 16,000 Whites, 58,000 Asictics und 20 lakhs of negroes.
In Tangaayika the Whites are about 8,000, the Asiatics 32,00 and Negroes
50 lakbs. In Ugania the Whites are only 2,000, the Asiutjer 14.000 and
Negroes 85 lakhs. In spite of this 4niscroscopic minority of Whites we  find
thnt their representation in the Central Bast African Legislature would  be
much more than that of Asiatics ne we.l as of the indizérous population there.

Another very dangerour thing iz happening in st Africn.  'f'he Central
Indians Uverseas Association of which 1 am rhe President bps reveived e enble
grum like this- o .

“Reliably informed Indian Muslims  here pressing - for se te Blegtoraten in, Kenyu..'
Would be disastrous 10 Indian comnunity. Hepetition of Indian galamity should ,be pre-
vented here, Spread of religicus politics will Jde untold hnrm to' Ahdn progress. Govern *
ment decision being taken nid-January. Buggest you - publicity condemn and appesl
{blonial-Office against separaté electorates and circularise Indian press to secure comment.'

On the 25th February =nother message from London has appeared  which
LY ' S o

“The Kenya (lovernmdnt is seeking to solve the problem of Muslim representation in
the Lagialative Council b - reservng for the Muslim community two of the five ‘neats which
the Indian community have in the [Legislatare, These -two seats will bs in ihe Nairabi
and Mombassa electoral areas which return two candidates each on the common Iadian roll.
Instead of being able to vote for both candidates they willi only be entitled to vote for ome
and thus the Government expects that Muslims will sapport the Muslim candidate and
Hindus their own."

" 1 had been to East Africa in 1938 and I dare say that there was not nny sort
of communal fee'ing in that country. The poison frumi Indiv has gone there
and if (- 1. servation according to eommunities is mads T fee'- that that is only
the thin end of the wedge. ¢

Immigrution laws in all the three colonies havi: boen pussed.  Thewe
immigration laws are most harmful to the growthk of those cuuntries. The
Raja Maharsj Singh delegation which went to these colonies *nade their Repirt
in 1946 and it is said in their Report: '

"*The present immigration Bills, althrugh non-discriiinatory and norerasial in form will
in practice adversely affect Indisn immigration muoch more than the immigration of Euro-
peans. In fact they will have the eflect of almost closing the door to the further entrance
of Indians. We have been assured that the purpose of the Bills is not' o discriminate
azainst Indiaps. Rut having regerd Jo the past history of ivimigration restrictions and



1782 CONSTITUENT AMSEMBLY OF INDIA (LKGISLATIVE)  [Bre Mar. 1848

[mﬂﬂh persons oficisl Eurposass we think that
v utterances in suthority and oon-offici we
thwmwwhdbnh’u-ﬂ?hﬂfm Racial discrimination
1o practice is aa objectionable ss discrimination againet law and in some respects it is mor:
dsngercas ss it is more insidions is ite operstion.”

The relations of Indis with East Africe have bes: very old.  When Vuseo
de¢ Usma came to East Africa be found. Indians trading there. Ver.ous investi-
gotions huve proved that Indian immigration to Enst Africa bas not been harm
ful to the Ludigenous population there, but haus been to their gool. 1 have
soon vist barren lands in Fast Africa and the qua’ity of those leods s s
goud that if they are brought under cultivation, wt . tine: when the food pro-
bletn s facing the~whole world, it woull be advuntagesus not uniy to
Fast Afriga but to the ®hole world. At such o tin these immnigration luws
ooine intu existence. '

Coming to Fiji, Mr. Vishou Dev, M.L.C. hes seitt e 4 eopy ui the new
Inunigretion Ordinsnce there sccording to which every Indinn whbo is residing ia
Fiji wiil have to produoes s birth certificate. We knvw how didieult it is to
produce » birth certificute and 1 feel thet this ix ol r jwreparation to deprive
them sé a future dste of their citisenship rights.

Now, Bir, in Mauritius we find that though the fisibities of [udinas in that
conutry are not so as in other Commonweaith countries, yet the esocnomin
cond are very bad. Mr. Ridley was sent frons thic country to investigate
iuto the econumio vonditions of the Indians in Mauritius in 1940 and Mujor Onl
Brown, the Labour Advier to the Colonin! Office, vas =l weut them in 1943
He says fu his Report

"The most ficial ohsarvabions reveal the poui physique ol the sversye Lodian wother
in Mauritius. The picture therefore in Mausitius i of » pourly peid, under-nourished,
sickly populstion capable only of such o limited outpw! of work that an incresse of
wigrs offers listke promise of improsed peeformance.’

Ceming & the Weat Indies countries—Trividad, Jumal o, tirenda, Bar
bados, B4¢. l.ucia, eto.—wc find that a move hus been made there to hove o
Yederstion of all The West Indies countries. There was 8 conlevenoe ther
Iast year to which 1 am sorry Lo sey no representativ: could be sent frun Tndia.
1 course we oannot oppose this Federation vn privclple.  But [ feel that this
Federation wil also be something like that of th luter-torritorial wrroniation
of East Africa and fherefure a proper watch has to b kept s fae i~ this
Federation of West lodies is conoerned.

Hegarding Burma, Ceyiou and Malaya, the three wighboar countries with
whivh we have the oldest relstions, last time whon [ meved 1y eut notion.
l made n bold suggostion—that was #o have s common nitisenship of Indix
und theser countdes. A « ion like this wax made 1 Franee by Mr
Churehill in the last war. { these small countries vt think that we want
to oxplois them.  If there is n cotnmon citizenship of these thre ccuntries sond
Indin. we shall be able to give them » good protect'on at the time of war and
they will have to spend much ieax on their defenc:  However, if that is not
possible. at least we can adopt commwn defence measures. We con also
outer into ecunomic agrecmonts with these countries.  The Indian popu'ation
thene, Sir. is in very hig number.  Burma wak onae a part of this cuntry cnd
it is in the Intereats of thess countries and als: of India that we have furthers
anl wore intimate relatioun with these countries And pow, 8k, o coom
olusion ] want to point out two thinge. ..

Mr. Speaker: 1 nmiay just inform the Honournble Member that | amn extending
his time. 1 am doing so instead of curtailing it becann: there are four minutes
now %or the recess time and [ do not think they con'd te ford uacfu'ly to
anv sther member. He may go on till 1 O'clock.

Seth Qovinddas: Thank you very much. .
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I wunt to urge, Sir, that we should never demaud nny preferential rights or
aiy exclusive treatment for Indians in any country of the world. We should
nerge our interests with the interests of the indigenous population of those
countriea.  We ghould never agitate for anything only for Indiens. We rbould
prove to them that if we sre there, we are there for mutual geol: und buosides
that, we should try to keep the closest reiations with Indisus ell over the world.
It can be done, Bir, by giving scholarships to the varioue etudents by bringing
thews here inte our universities.  That is being done slso to some extent. This
w.n  be done Hir, by gending vur representatives to various couutrivs, and the
Honourabl: the Prime Miuister knows that there are still many countries where
we 'invy not been able to send our representatives. This can be dooe, Bir,
by sending goodwill missions by sending cultural missions, Just the othes
day replying to a question of mine, the Honourable Maulana Abul Ka'um Azad
said, shat he was thinking of sending cultural missions to varicus countrier. 1
wish, Bir, that these missions are sent first to those ocountrice wheve our
representatives bave not been sent.  After Inlia has become frve, we have
in kecp cur rolations with our brethren all over the country all the inore.

in the end, Bir, 1 wish to say that the question of citizenship is there.  After
we go out of the British Commonwealth and declare ourselves n free Ropublio—
which we sre bound to do in the near future as we huve adopted o resolution
in this respect in the Constituent Assembiy moved by the Honoursble  the
Prima Minister. The question of citizenship will become a most important
question. | wigh, Sir, that Indians do become the citizens of tho  vavious
countries where they have gone, and we only help them on bumanitiian nnd
uordl grounds.  That is the only thing which we can do from her-  und
v bile tuking my sest I again repeat that a better man than Punditji we ~wld
nor have in this department. We expect much from him wnl w0 da  our
trsthren expect in various countries.

[he Areembly then adjournad for Lanch tili Half Past Two of the ok,
[y

The Assembly reassemblod after Lunch ot Half-Past Twg of the Cloch, Mr.
Speaker (The Homourable Mr, 1. 1. Maralankar) in the Chair.

Mr. Speaker: Wauld the Honournble the Prime Minister like 1o wpeak now!

The Honourable Pandit Jawaharlal Nebru: Anvhow 1 have to speak ot the
ead and I would prefer to spenk then,

Mr Speaker: In view of the suggestion of the Honoursble Pandit Xunsru,
wisch seemed to be acceptable to the Hounourable the Loader of the House,
I wue just wanting to know whether he would intervene nt this stage.  He.
:juuld. of rourse, have the right of speaking ot the end. 1 1) not enll upan
i naw

Several Honourable Mombers: 1\t ‘e end.

Mr Speaker: Verv we'l. In fuet the postion which § mvsel? huve  alwiavs
weferred it that after some of the Honourable Members who wish to spenk
have hal their say, it is better that (iovernment shou'd bave their suy om the
edh)ect, so that when other Honourable Members follow with the's eritioiam,
they stand in & much better position  But [ leave it entirelv to he wishes
of the House .
~ Shri K. Santhanam (Madras: Generslj: If the crrangements wen such
it would huve been possible, that is if we had five or six hours. -But a9 it je.
Herourable Members will then have no opportunity to speak because there s
only aone hour lefs. '

.
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M, Speaker: 1 could see that the time at our disposal is short but I woula
uot be messuring speeches by the quanwum of time but by she quatsy. Then
let us propeed.

My. Bussain Imam (Bihar: Muslim): Mr. Spesker, Bir, I am glsd that the
stund which Iudis has taken in connection with her position in the councils. of
the nations is that of independence. 1 sm glad that Ind.a is neither following
the "right of the dollar’ economy, nor the leftist one of Russia. But there is a
need for another thing; 1 would not call it innovation, but a persistence in our
work po thst we may be pble to lead s group of those who hsve been so far
oxploited. 1t is not enough that we do not belong to sny of these two groups;
but what we want is that India should take up the leudership of all the Nations
of the world who had been exploited in the past, and it is necessary that the

number of those who are under the influence of thesc two groups of Powers'
should he grudually reduced. '

The alinighty dollar has Leen trying all these years to bring one countcy
ufter the other under its sway. Wu saw an example of it st the time when the
partition of Palestiye was being discussed in the U.N.O Countries which had
spoken openly agsiust the part'tion were forced either 1o alsiain from voting or
to vole ngainst what they had spoken. All this was done because Americu
decided {0 do something and whe brought pressure; the pressure which America
'“Fu-b'ﬁi' to bear is tremendous: even those countrics which had suffered in
the past from exploitation had to succumb to this prossurc beeause of the fact
that the dullar is able to buy mony th'ngs. ’

What § wish to strese iv vhat the membership of the U.N.O. should wot be
confined to e old countries, but the new countries which sre throwing off the
voko of imperinlism should be cuconraged to eoine in, and every effort shounld
be made to make themn members of the UN.O.  We find, B'r, that Indonesin
in not yet & member of the U.N.O. because of the position which it occupies in
the Duteh schome of things. We find that there nre still certain small eonn-
trien which have not yet joined the U.N.0O.: it is to our interest that their entry
into the U.N.O. sbould be facilitated and we should be able to.lead n group
of those countries which have been liberated from the wmperialistic yoke: For

instance, 1 would like to see Ceylon bocom'ng a miember of the 11.NX.O.—that
will be a vote in favour of India.

Bir, T regrot that the House did not find any time 1o bring in ang cnt on ‘the
other part of the Externul Affairs Departmayt. 1 refer to Demand No.- 4]
under which Rs. 208 lakhs wre being sanctioned for Embassies and other
branches in \he international world,  1f there had been any cut mot'on on that,
I would have been able to discuss the particular Embassies, and their expensce
aod the work which they are putting in.  But as there ia no cut. T am simply
referring to it in pessing.

The third thing which 1 wish to stresa is that it ix not sufficient that- we
should be in the right, but that what is necessary is that people should be con-
vinced, external opinion should be convinced. that we sre in the right.  That
requires an amount of propagsnds which 1 regret is not being made. 1 draw
the attention of the House 10 some articles which were published in a Bombay
Paper—RBabu Rac Patel's paper—in which he had given piotures of American

which is going on. and films which were being shown in America®
under the beading of 'Bloody India.”" Tt is something which means that there
has besn some mistake by our own censors out here, as well as something de-
feetive in our Embassy over there, that the thing should have heen allowed io
«o ahead in the manner in which thev have done. 1 for one. 8ir, do not wish
io wash dirty linen outside; I may have mv grouses. I mav have mv fichts with
my friends and my countrvmen, but T think, the forum is not that: it bring<
shame nod 4o one oommunity but to the entire population of Indis that we hars
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degraded so much. 1 therefore feel, Bir, that the propeganda side of our
vutside should be strengthened, and inside ceusorship should be more rigoroys.
In this connection we would like to hear from the Honourable Minister in
charge, what exactly has beert done to find out the culprits who sent ous this
film of *Bloody Indis,”' and what steps have been taken 1o stop repetition of
that kind in the future. ' '

Sir, I feel that the Department is in the best hands possible, but our officers
—if you will excuse me—are not wide awake enough to'look at all fronts. 1
know this is » rather tall order. We have got to fight on so many fronts. We
have fought on so many fronts in the past and we have 1o tight on so wmany.
fronts in the future. Therefore, to ask any one to look at all fronte is not easy
thing. But Sir it should be done, and if necessary. we should expand the

. Department and do evervthing in our power to keep the fair nume of India
high and above board. '

Shri H. V. Kamath (('. P> and Berar: General): Sir, | vise to suppart P’rof.
Ranga’s cut motibn. - Bince we last debated Foreign Affairs in t-{:is House.
there have been two or three events of portentous significance to the world. The
first was the martyrdom of Mahatma Gandhi who died for peace and in the
cause of peace. With his death—the death of one who had been u fighter for
peaokoi all his life,—the greatest single force for peace hax been removed from the
world. ' )

Then, 8ir, we are seeing the clouds of war gathering in Lurope and simpl-
taneously, the movement for freedom of the exploited and suppressed peoples
in the Far Eastern corner of the world. Indonesia, Indo-China and Korea aze
still struggling for freedom. '

In the West, it.is a different picture altogether which is emerg'ng. What
Herr Hitler did in 1989 Tovarich Stalin hes done in 1948. Herr Hitler's forces
goose stepped into Prague in March 1988 and in February 1048 wc see the forces:
of .the Red Army marching into the same city. One wns a menace from the
left geographically but a coup from the right politically. Today it is a mender
from the right geographically but u coup from the lefimpoliticallv:  But: the
sum and substance is the same.

The storm is gathering. Prof. Ranga said it was o storm in a ten ¢up. |
won't put it as complacently as that. It is much more than a storm in a tes
cup. If we pursue the same path of complacency which Chamberla'n pursued
in 1938-39, I am sure that within a year's time, war will be upon us right in the
heart and the soil of India. We cannot aflord to be complacent. We must
take it very seriously and in right earnest. The lateat report from Amerien
reads thus—it is hot from the agency:

“Evacuation ylans for 75 million city dwe'lers in the event of inajor bombing atiacks
were revealed b Thomes Mac Donald, Public Road Commissioner, yesterdav.

He said in an interview that Federal and State engineers were surveying highways m
the Mates of Washington .and Oregon to provide civilian ercape routes from majo~ wesl
roast cities.

He said the wee: coast evacuation s:stems will be used as a pstiern for other cities
thronghout the country. Mase hysteria undoubtedly would swesp major American indus
trial cities if attacks occurred. Bat proper planning for civiliun avacnation counld greatly
minimize the eoffect.’

Bo, Bir, America is preparing for the evacuation of 75 willion city dwellers in
the event of war. That shows that war is not distant, although Bod forbid that
war should come to us or to the world; but we certainly must prepare ourselves
for it. While we pray that it may not come, we must keep our powder Jry.
as the old adage goes. Czechoslavakia has been sacrificed, and Turkey, Grecce
and Italy seem to be next oo the cards. Britain, France and America together
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with the Benelux countries, Belgium, Netherlands and Luxembourg bave form-
ed_ or are forming a Western tiuropean Umion. Thus the stage 15 sev for‘the
D_xymxon of Kurope into two separate bloes.  Whether it 1s racial or otnerwise,
it is uot necessary for me to go mnto at present.

[Bra MAR, 1048

Along, Sir, with this war which is based, may 1 say, on political ideology—
we may csll it pluto-democracy or capitalist democracy versus Communism or
Socialism—there is also anovher war brewing. ‘L'hat is the race and colour war,
the seeds of which are being sown in South Africa.  Our own countrymeu there
as .the House is very well aware, are being ill-treated, insulted, humiliated and
oppressed.  If this tendency is not curbed, if it is not eliminated, then slong
with the ideological War, there will be another war—a racial war—running
parallel to this, if not subsequent to this. Therefore, Bir, what we are concern-
ed with today is the danger of war and how to meet that danger.

. Bo far, Bir, the Honcurable the Minister for Foreign Affairs has formulated
bis foreign policy in such a way that India has been pursuing & more or less

neutral policy in foreign affairs. She has not aligned herself with any bloc.
either American or Russian.

But, Bir, how far will this carry us? That is a moot point. How far will it
save us from the danger of war, if war actually overtakes us? The Western
Powers as well as the Eastern, namely, America as well as Russin, think today
in these terms, that whosoever is not with us is against us, and we have no
use for neutrals. They say: ‘‘If you are with us, come with us and fall in
line with us and throw your lot with us.”’ That is what America and Russia
say today.

But we have been pursuing so far—happily, 1 must say,—a neutral policy,
calewlated perhaps to obtain the maximum national advantage economically,
commercially and otherwise. Whst 1 would stress at this stage is that if we

are pursuing & neutral policy, it follows from that, as a natural eonsequence, !

that we should not take part in any power politics or disputes that might arise
between rival elements.  Unfortunately, Sir, this did not turn out o be so,
because towards the end of last year, when there weas a contest for a seat on
the Becurity Council, we were found fighting Ukraine which naturally alienat-
od Russia unnecessarily. Then again, if my memory does not betray mae,
when Argentina applied for admission to the United Nations, Tndia did not
give support fo her case, based partly on anti-Fascist prejudice. Thus we have
rubbed some nations on the wrong side. I submit, Siz, that when we for-
mulate our foreign policy, we should uot be guided, or misguided, by the in-
ternal politics of anv country or State. T would in this connection, Bir. point
out to the House what Netaji Subhas Chandra Bose said in the course of hig
Haripura address. It is verv relevant and I believe it throws a salutary light
on our foreign policy. He said:

T atiach ereat importance to the question of a foreign policy for India snd of deve-

loping international contacts. [ believe that in the years to come international develop-
ments will favour onr struggle in India.”

That was of course in those days. He further said :

““Tn connection with our foreion. nolicv, the first suggestion that 1 have to make s that
we should not be influenced bv the internal politics of anv country or the form of its State.
in ‘this matter. we should take s leap out of Soviet diplomacy. Thouch Soth Rnasx.a is
4 communist State. her diplomats have not hesitated to make alliances with non‘Socmhfxt
States and have nuot declined. svinpathv or sunnori coming from -anv quarter, ‘We . should
make Tndia and her culture known to the world.” X : : ‘

Thérefore, Sir, 1T would submit that we should basg our fore‘gb' pdiqy .on
‘this.: Whether our 1ot would net be improved by ahgn;mg‘oume]ves ?vxbh 2
definite bloc is a’ point deserving our anost careful examination: 1 am not of

B
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course copetent to say wnich particuiar bloc we should align ourseives with,
but certa.y 1t would De UselUl 10r US TO Sl OUISEIVES Wil 50116 Que LIVC.
To form s neutrnl LIOC WIth OUr eMlSUug Suresyglh WLU resources 18 W uy tad
out ot she quesuon. Ut course, wDdl We UscOLle & suong nuuou. we can
aspire 0 lesd ovber natious and 1ormn a baiance betweeu these Wwo b.ocs, but
as we are situated today, it 15 an UNpracucabie Proposivion.

Then, Bir, 1 submit thut our ambassadors and embassies in foreign coun
tries snould be centres ot indian cuiwure. ‘lhey shouid radiate our cCiviisguion
aud our beritage and torin sort of oases in the deserts of toreign counuries.

Our philosophy has got & meaning for the world and 1 think, Sir; that the
world is moviug more aud more iu the dwrection of spiritusi sociusin wiich
hae been our beritage, wnich 18 our messuge tor the worid and our nussiou in
the preseuv century. We have procwimed liberty, equalivy and trawermty
38 the key nows of our constitution, buv fratermty 1s umpossible without tae
spirituad couteut of democracy and hiberty. Therejore S.r, 1 would suwress that
is the role that our embussies should pluy in forcigu countries und™inaly, bdir,
I would request the Hononurable the koreign Minisier to see that our smbas-
sadors do not go about roving all over the world: 1 would here mention that
our Kussian Ambassadress she has been discharging her duties wonderfully,
but after having beeu in Moscow for 2 months she was absent for 8 or 4 months
and this would certsinly mear our relations with the foreign country to which
she has been acoredited. I feel our ambassadors must stick to where they.
are and cultivate friendly relations. I% is not an easy matter for a country
with a nasceut freedom to be friendly with all nations of the world. Therefore,
I would urge that our ambassadors should be more or less whole time in
whatever countries they are accredited to, and- should cultivate not merely

social relations, but also relations on the highest spiritual and political level.

8ir, in this connection, I would just mention one thing and that is if Russia,
China and India become one solid bloc, comprising negrly 1 thousand million:
—one half of the population of the world—we will form a group which will be
invinc'ble in the face of any assault from any quarter of the world. When:1
was in Russia, Sir, about 12 years ago, 1 bad a talk with » Red Army Officer...

Mr. Speaker: The lHonourahble Member hus already exceeded his time-limit
by thres minutes.

Shri H. V. Kamath: | will finish in half a minute. We should try f
possible to form a bloc consisting of Russia, China and India and here our
spproach againet Russia on the ground of her communism or atheism shou'd no!
stand in the way because even Russ's today with her translations of Maha-
bharata and Ramaysna is moving towards the spiritual content of democracy
and socialism. Therefore, 8ir, I think it is high time for an alliance of Rus-
sia, China and Ind‘a, the three great countries of Asin, which will lead us to-
wards the poal of liberty, equality and fruternity for the whole world.

Pand't Hirday Nath Kunzru: Mr. Spesker, seversl Honourable anhel-i
who have taken part in the debate have expressed their preference for a no'icy
of what they esl! neutralitv or independence. Ther have approved the fore'gn
policy so far followed by Indis because thev th'nk thst it merits that desrip-
tion. The Prime Minister who outlined his nolicy in this House in November
Inst alno exrressed his convict'on that such a nolley was in consonance with the
political atatnn and the moral dignitv of India.  Bir, it seems to me that we
cannot conaider the question of our foreion relations merelv in accordenca with
such a farmula.  We cannot mersle conn’der whether onr nalicw ghan'd he one
of neutrality or one of a'Fance with a state or a number of states. I think this
kind of approach is fundamentally wrong: We must eonsider what the vital
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interests of our nation are. by vital iuterests, I mean those interests on which
the .ntegrivy and the prosperivy of the country depend. ‘I'ness iuteresis are
undoubtedly bound up with questions relating to defence. These Interests
must be such that wou.d give up all vhat we hoid dear in order to proteet thein.
‘I'nese fundamental interests should be such that we would be prepared to go to
war 1 order to protect them and ir this view 18 accepted, we musy cons.der what
steps we shou.d take in order to secure our detence and to provide ourseives with
the means of economically developing our eountry. If we find that we can
expect the assistance that ve need more from certain countries than from
athers, then taking human. nature as it is, we are bound to be more friendl;
to these countries than to other countries with which we are net
s0 directly concerned. Any sych policy would not to be g policy
of alliance; it would be a reaiistic policy taking account of the supreme
objectives that we have to keep in view and using every possible method in
order to achieve their realization. Suppose we feel that the kind
of help that we want we can get most from the U.S.A. Then, I submit
it is not in consonance with our national interests that we should regard
Arnerica m the same light in which we would regard any other country. We caun-
.not follow towards it a policy of absolute neutrality. Even a poliey
of friendly neutrality wou'd not be adequate in these circumstances. Our policy
must be more positive. It should be inspired by real and positive good-will to-
wards it. Now if we ftollow such a policy, we shall not thereby
commmit curselves beforehand to an approval of all that America
does or of all the policies that she may follow in the domain of
foreign relations. Even good friends can disagree amongst them-
selves on certain questions; thoy can differ even on important questions.
I we recognise that our interests are more likely to be achieved by our
‘being more friendly to certain countries than to others; by being more friendly
to therr without being antagonistic to others, we shall not thereby
surrender our right to differ from them even on important questions of
policy. I think, therefore that a policy which takes account of those interests
-of ours which we are in duty bound ever to keep in view will not de-
rogate from our high ideals or be a lapse from those standards of econduct
which we would always wish to follow.

All that it would mean is that we would have to see what is the, nature of
the world we are living in and adjust ourselves. We cannot always act as we
like or even express our own individual opinion on every question discussed
in the international conferences. We may on a certain point hold a differen:
opinivn from thgt of some of ciu friends but we may not feel, in view of the
national interests that we have always to guard, that it is not desirable for us to
cppose them. This is the only limitation that we would place on ourselves in
following the policy which 1 venture to think is more in the interests of India
then « policy of pure neutralitv.

An Honourable Member: What about Kashmir?

Pandit Hirday Nath Kunzru: I shall refer very briefly in a minute t¢ the
question of Kashmir.

I therefore think that the Prime Minister when he takes part in the debate
will be good enough to tell us how he proposes to secure those interests of ours
which are essential to the maintenance of our freedom and our econom'ec pro-
It is only then“that we shall be able to understand what the character
of his policy is.  Sir, we shave undoubtedly so far followed a policy of absolute
indenendence.  Our representatives have not hesitated to express their opinions
on any occas’on at anv international gathering. But T am afraid that this attitude
is not always helpful I fear that some of the antagonism towards India that was
displayed in connection with the discussion of the Kashmir question in  fhe

LTress.
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Security Council was due to cur faiwure to realiso that it is sommimes as much
QUr Guiy U reissD slieDl w8 10 speak out 1n consideration of our suprems in-
tercty. Had we recognused the reawlivy of the shuation and realsed whsy we
oouid be no more tree WO l0LOW wiWuys poucies approved by us than any
Other countwry, even the wwsl powertul counWwy in the world, 1 think
we wowid huve had 8 few more triends. 1 hope uhat the swiwude ot the mow-
bers ot the decunity Council when they discuss the question ol Rashimr sgu.n
will be more fair and more in cousonance wih the tacts. It 1 surprising, wue
pointed ouv by Mr. Gopalaswamy Ayyaugur, that importunt members o1 e
Secunty Council wanted us not mereiy to come to terms with the Musims of
Kashmir or the Goverument of Pak.stan but also with the tribesmen.  Such u
.policy aud such an attitude on their part can, 1t seems to me, be expluined oniy
by u feeling that India was esseutislly unfriendly to them. 1 hope thut my tear
is not jusuned, but 1 am sure that such u view has been expressed 10 the Prime
Minister by others more competeut than 1 am to form au opinion on this subject.
The Kashmir question, which an Houourable Member asked me to consider in
the light ot the policy which 1 advocated, in my opinion supports the view thut
| have taken. Frankly speaking, 1 have met hardly any one who hus been to any
mnternational gethering and has not expressed the opinion that the foreign
policy that we are following at present is not in cousonance with gur most im
portunt interests, and is doing us no little harm abroad.

Bir, let me say before 1 sit down that though I have not wgreed with the
policy laid down by the Prime Minister in November last I have not considered
it in any spirit of hoatility. His view, has received my
and serious consideration. There is no one either in this House o
outside who would doubt the loftiness and purity of hix motives and his desire
to protect the best interests of India and to give her s high place umong th-
nutions of the world.  Yet 1 feel, Sir, that bhis policy, though in consonance
with high aspirations, is not a realistic policy. It is not enough for us tha
we should give expression to our high aspirations; it ix not enough that we should
luy down lofty moral principles. What is requ'red i#that we should bring
ubout & vorrelation between our intereste and our power to protect them. Tt is
this correlation that would enable us to have a really sound foreign policy.
So long as we are oblivious of this fundamental fact, however pure our motives.
however keen our desire to sdvance the reign of justice und fairness in the world.
we shall fail either to guard our own fundementul interests or to protoet the in
werestes of the wenker nations, whose champions we regard ourselves to be.

earmes!

Shri K. Santhanam: Foreign policy is a difleult and delicate subject nrd
1 have no des’re to say anything which will cause the slightest emburrassment
to our Prime Minister. At the same time, it is essent:al that the directions
of our foreign policy should be carefully reasoned and should be free from all
ambiguity. 8o I shall content myself in the few minutes before me with
indicating u few directions in which that pol'er should be pursued.

Foreign policy is a function of three things: of our idgals, of our national
iuterests and of our eeonomic and militury power. T shall rav o frw words
wn each of thes: points.

S, far as our idenls are cobcermed, 1 th'nk there are three preot funda-
mental issues. Should there be a sovereign world authority with legal sl
iateral nawer tn neevent war? T think. Sir, that this is an Issuc on which we
should take a definite stand. We should strive, at whatever cost, to see that
the United Natons doex get this power. 1 was distressed to find that our
representative objected to the removal or restriction of the veto power. So
lng as the veto nower is there, the United Nations wil' be ana‘her Leawie of
Niviong, apd go-the ssme way. We musit support evervy effort to see thas
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the veed power i removed and the United Nations and ite Becurity Council
ges sll the legal power necessary to prevent war as weli as the muterial re-
wources necessury to do so. 1 say this in spite of our rather md.flerent and
biser expcrience of the Heourity Council in relstion to the Kashmir issue.
Sull, the prevention of war 1s more important and we should see that in the
next one or two years the United Nati.ns becomes a so.ereign world vovern.
mend a8 othcrw.se there is no resl hope for the world,

Beoond'y, can political dictatorship be wierated in auy part of the world”
Todsy, it is becoming s serious esuse of dispute in Eurcpe and Asia and we
should make 8 sold and sturdy determination and rcsolve thut we are going
to oppose political dictatorship in any part of the world and in any country.
The shoory that demoeraiic countries ~an co-operate with dictatorship coangr.ex
led us to two world wars and if such a notion prevails ngain [ um sure it _is.
going to lead to a third world war. Here snd now, our country must stand
for demnocracy. Wherever there ‘s dictatorship, our rcpresentatives should
say wo are against dictatorship and sgninst dictatorship natioos und that we
wro for democracy.

Thirdly, can economioc ansrchy be pormitted? This anarchy may be call-
«d capitalism, or by any other name. But so long as the masses of the world
ar disinherited, so long as they are not assured of elementary socinl security,
no political arrangemnent, no :nternationsl arrangement oan secure pesce. We
should strive for liquidstion of poverty, not only in our own country but
throughout the world. These sre the esnsential clemerts of our foreign
policy, so far as ideals are concerned.

[0 e now come to our national interests, What are they? We should
he prepartd agninst any possible combination against our safery. 1 do not
want to say anything which is calculated to disturb our relutions with our
noighbouring State.  We want to be friends with' Pakistan, and if they aie
going %o be friends, we shall go all out to support them. But that fricadshiyp
will come only when Pakistan and her neighbours and ali those n.cdivval na-
tioua behind her frontiers know that friendship of India is profitable while
hostility will be dreadful. It is only on that condition shat we can hope for
fricodship between India and Pakistan, and our foreign polisy thould be so
dircoted thab the restiess elements in those nstions—in Pskistan and the
modieval countrios—will be certain that it is_a wholly unprofituble policy ¢

think of hoetility towarda this country. Wae should for this pearpose
friends all over the world, .
We must also have friends who will be of helping us in our in-

dustrisl and vconomic reconstruction, for our ign policy will be cfleokive
anly to the cxtent that we are economically and militarily stroug.  We have
w0 build up our coonomic snd military strength and we cennot do that with
our meagro intrinsic resources. We wand outeide heln, tha aesicton-n  nf
thosr who can and are willing to help us. We must make fricnds with them.
No ane in thia woyd will give something for nothing. If we seek assistance
fram those who ean help us to build our economic and polities] strength, they
are bound to ank for some termas. If they are very unreasonsble or immorsl,
we are bound to deeline.  We can take no chances with our indenmendent
ox'stence and must then get along even wilth the scanty resnurces we have.
If wo can get their friendship oo any reasonable terms. we should he ‘prepared
th oorvelate avr ideals to them and seek that friendship. It i on *hat the
future af anr foreiewm policy will denend.  While we are developing our econo-
mic and mililare strongth. we should be cantent to plav & minor part in the dis-
nubra of hig pawess and we should enl'ivate the relatena of or smaller
neichhurn. Wa should seck friendshio with Burma, with Cevinn and with
other noighhmwing countries.  For Inslance, our economle difieillies in
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Indo-China are very great. Many of our nationals are finding it difficult te
get even a small part of the pmpetz? which they left behind during the war.
Our foreign policy should be directed towards an intensive and comprechensive
friendship with all these neighbouring countries, while our Embassies abroad,
in 'Washington und Moscow and other places should, as Mr. Kumath suggest-
ed, be more cultural. There, our culture and ideals must have as mueh
effect as they can while our political and economic relations should be con-
.oentrated within, what may be called, Indin’s field of force. 1 hope our
field of force will ultimately embrace the whole world. But it i u small field
today, confined to 200 to 800 miles from our frontiers. ~'We should cultivate
our foreign policy iutensively in this field and extemsively in other fields. It
is"by this combination of realisin and idealism that we can have a coherent,
a pers'stent and o really effective foreign policy.

] um sorry 1 have had no time to develop my ideas und 1 have already
taken more time than I shou!d und so I suggest these pointe for the consideration
of the Prime Minister, and T am sure under his able leadership Indin's foreign
policy will become pwposive and decisive and will play an effective, though
small part in leading the world to u better state of affair. than that in which
it finds itself today.

Mr. NMaxiruddin Ahmad: Sir. | have a very short tiie at my disposal to
adeal with a very important subject, namely our relations with the ather parts
of the world. 1t hax been suggested here that our best course would ke to
remain nloof from internationnl politica.  But I think it is sunply impossible
w adopt that course.  Whether we like it or not, we will have one day to
side ourselves with one or the other of the power groups tnat are rapging them-
selves in the world. If we cultivate a sense of isolalicuism the only result
would be thut we wl not attack anybody and start a war; but thuat will not
"prevent others from uttacking us if they like. ~We cnungj therefore remain
irolated.

!

Sir, though it i~ somewhat unpopular or unfushionavle to admit it, we
cannot escape jvining one or the other of the groups that ure uligning them-
.selves on one side or the other, It has been authoritutively stated that there
were 31 occasions when nggressive wars were fought. On each one of those
-occasions, the aggressor was always a power without any responsibility, =
dictator or an autocrat. It has never happened that a democracy hus ever
fought an nggressive war., Wherever o democracy has fought, it has slways
fought a defensive war. It is the opinion of persons competent to judge that
it is an actunl combination of democratic powers that will be proof agsinst
another war. There are two great power groups, now—the Anglo-American
‘Group and the Communist group, and we have to choose between the cne or
the other. Whether we like it or not we will have to make up our mind and
the sooner we msake up our mind the better, '

Opne Honourable Member bas sugfested the formution of o geographics!
group—that the Asiatic powers shou'd hold together. But T should siibmit
that we should group together on an idiological basis and not on s geographical
basis. We should join the Democratic group ahd not the Totalitarian group.
If the totalitarian group gets the upper hand, another war is inévitable: if
on the other hand the democratic group gets the better of the . world, then
there will be peace for n time. The military strength’ of the Demoeratie
group which chiefly consists of the United States and the United Kingdom, is
obviously far stronger than that of the Communidtic group. Whatever
differences we may have with the United Kingdom and the United States of the
other allied powers in small matters, like probléma of Indonesia, Palestine snd
Kaxhmir—T call' them small in view of the miagnitude of the danger which fsces
the world todav—whatever differences we may have with them, we must join
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the Anglo-Amencsu group which stawds for democratic privciples. M we do
that we can play au important part in preventing another world war.

Sir, the ides of the U.N.0. i that there should be w coimnon purpose in which
all the countries should join; there sbould be s Federstion of the democratie
oountries ; there should be s Federal isluture, u Federal Judiciary and au
Ioternational Federsl Arnny. This is erux of the whole situation. If we
bave a strong Federal Army under the U.N.O. there will be no world war, If
we join and remain in thut group there will be ample soope for us w develop vur
own oulture, but we must in our own interest first join them and make that com-
bination a success; and then the peace of the world for sotue tine can be assured.
Lu thess circumstanoes, I should humbly submit thut alootness will not do, We
must join the Democratic group and be instrumental in preventing another war
and our small differences and our small problems oan be solved by our joining
shat group unequivocally and at an carly date. Sir, the stage is wet for the De-
mﬂi:nzmup to begin ite operation.  There is already » World International
Bank, International Army will come into being ux soon as we join together.
In these circumstances, | J-onld clearly and emphatically suggest that our
polioy should be to join the Democratic group.  Sir, the matter is of great im-
portance. T should submit that sthe Honourable the Prime Minister should
consider this matter. It is not necessary for him to commit himself to a de-.

finite just now. Rut T should submit that he should take these masters.
into counsiderntion and lead our country juto proper chanpeln and make
ontr forelgn polioy a sucoess.

Shri B. Shiva Rao (Madras: General): Sir, in the important statemans that
the Prime Minister made on Friday in relation to Kushmir, he spoke of oertain
wider issues, implying thereby the general position of the States since we achieved
our freedom. Bir, having taken part in the last genernl assembly semsion of the
United Nations, I would like to refer Lo certnin ' wider ivsues’'—if I mny botrow
his words—which affect the position of Indis in the United Nations, whether i¢
in she problem of Kashmir or the rights of Indians in Bouth Africa. It is ad-
mitted that so far the proceedings in the Security Council on the question of
Kaahmir have falled to give us aatisfaction. On the question of Indians in
South Afrioa, the first sesslon of the United Nations passed a very satisfactory
resolution by more than a two-thirds majority. and vet last year although the
Delegation was led by the name experienced and skilful leader, and the terms
of the resolution proposed by the Indian Delegation wore comparatively milder,
we did not get a two-thirds majority. There is not the alightest doubt that so
far wa the Unifed Nationa nre concerned, the side at the present moment is
running somewhat against us. India’s position is one, more or less, of isolation.
During the few minutes that vou have been pleased to allot to me T would like to
invite tbe attention of the House ta certain basie factors which we would do well
fo bear in mind.

The fired. factor, Bir, is the fact that the United Nations works on the basis of

a oeriain number of blocs. The biggest bloc is the Latin Ameriean bloc consist-
ing of about twenly membern. led more or less by the United Btates and havine
parts of the world like the Phillipines and verv frequ-

enily China. That @ the biggeat bloc. The next. from the standpoint of size. i=
the om which consirts af not anly the United

. ot countries like Denmark. Belvinm Hol-
and. Greece. Turkey and sometimes the Scandanavian countries. The #hind ie
the tes. az the core and Tran. Afchenistan and
‘And the lasf. numerically the smallest. but stratedieal-
ix the Saviet hlac. consiating of the TR] R .
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Ukrane, Bucloruseis, Folund, Ukechoslovekie auu lugosiavis.  in this setting
the position of lndia is very much like that of an unatiached member in tms
House.

So far ss the question of Kashmir is concerned, 1 think we would do well to
remember this too: uhat the United States having taken s very detfinite line i
regard to the partition of Palestine aud thus alienated to a considersble extent the
sympathies of the Muslim bloo of countries, is not likely to range herself easily
on the side of a nation which does noé belong to the Muslim bloc. lncidentally,
Sir, although this is not & point which I would like to develop at this stage, 1l may
inform the House that, so far as publicity in the United Btates is concerned,
Palistan has come to a working arrangement with the British Information
Services who do un extremely good job for Pukistun. In comparison, India’s
publicity arrangements are utterly inadequate.

Another important point which we would do well 1 remember is that Pakistan
is, inside the United Nations, ‘‘the good little boy.”" She takes very goud cure
in regard to interests which do not directly coucern her, not to tread on the corns
of the Imperialist Powers of Western Europe. So far as we are concerned, we
have taken up the cause of the natives of Bouth West Africa, we have taken up
the cause of Indonesis and thereby earned the gratitude of subject races, culoniul
peoples. and the inhabitants of mandated territories all over the world. And ul-
though our position inside the United Nations is one of compurative isolation,
1 whink outside vast numbers of people look to us for friendship inside that organi-
sation, Bir, if I may be permitted to suy 80, in progressive circles throughont
the world our Prime Minister is recognised ns one of the most powerful exponen.s
of social democracy and freedom. Nevertheless, following the policy us we bave
pursued in the past, we have to pay a price for it. The imperial powers of
Western Europe are not likely to take to us in a kindly fushion, particularly in
compurison with Pakistan. ns in all matters which come up before the Trustee.
ship Council. we take up the side of the underdoy. %

Lastly, the only point that I would like to refer to in this debate is in regard
to the future of the United Nations.  Indeed, over the pesce of the world, there
hangs & big question mark, that question wnark being provided by the uncertain
aud uneasy relation between the United States und the U'. 8§, 8. R.  On the eve
of the last session of the United Nations there appeared a most remarkable article
in an American quarterly ‘‘Foreign Affairs’’ signed by ‘X’'. But it was widelv
recognised in the United States that the writer was no less a person than the
chief policy maker in the State Department ut Washington. T think it woull
intercst the House if I read out two very brief passages from that article, because
at the present moment the foreign policy of the State Department is shaped by
the writer of this article. “‘So far as the Soviet is concerned” he ssid, ‘‘she
reflects no ahstract love of peace and stability, no real faith in the possibility of
a permmnent happy co-existence of the socialist and capitalist worlds, but rather
a eontinuous and persistent pressure towards the disruption and weskening of alt
rival influence and rival power.’' And his final conclusion is of the utmost in-
terest and significance.  His conclusion is that the ““Soviet power today bears
within iteelf the seeds of its own decay and that the sprouting of these reeds is
well ~dvanced ;" that if ‘‘anvthing were ever to occur to disrupt the unity and
the efficacy of the Party as n political instrument, Roviet Rissia might be ehanged
overnight from one of the strongest to one of the wenkest and most pitiable of
national societies.”” That ix the view which s firmiv held in infliential officinl
circles in the Unifed Btates at the present moment.

T have not the time to develop other points on which T wanted to abeak toduy.
but T would Yike to say this in conclusion. Whether it is Korea or Palestine or
Kashmir or OQreeee or Spain. or anv other auestion which comes up before the
Tnifed Nations. the primary econsideration from whirh all these issnes gre faced
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s a0t 80 1DBEH toe ments of the guestion but whether a purticular solutica will
shmnuiate the sprouting of those secds o uevay i Doviel usis 10 Wiich relerence
bas voun wade, or woetber that SO Wil streugiben the baius of the dowiet.
Theso wre some of the wider 1ssucs whoss miguiticance we would do wed 0 re-

member

Thers are oue or two suggestious which 1 would liks 1w muke w the Priwe
Minister boloro reswuing my sest.  Oope is that inside the Exterual Auses De-
partmeut the ume bhas come for the crestiou of o policy-plauning department,
vuz.umﬂc to what which exists in the State Departinent but not so cubservative
io ite outlook.  And the scoond is thut he sbousd consider the formstion of au
inter-de ntal committoe at secrotanst level consisting of represeutatives not
ﬁy of his own department but of the Education, Commerce, the Public Heaith

Industr.es Depertments, so that whenever any delegauion is sent abroad under
any of the brunches of the United Nations or to Giéncral Assembly, there ma)
be s co-ordinated policy inspiring all of us. WEE

The Eoncurable Pandit Jowaharial NWebru: Nir, | have taken intervst in the
vasous suggestions and criticisms made. 1 think possibly if 1 had Been spenk-
ing not from my plsce here bat from somewbere clao 1 might have produced »
longer st of criticisms. 80 1 sm grateful for the way in which
Honvureble Mumbers bave tresled the Extemal Affairs .

In crivcising she fureign polioy of the Government ol India during the lust
Your or six monthe | ahould like this House for an instant to turn its m.ud w0 any
country and think of its foregn policy—whether it » the U. 5. A., the
United Ki the U.8.8.R., Chine or France. Theso arc supposed to be the
freat powers. Just thiuk of ther tureigo poucy mid sce if you would suy that
the furcign polioy of any one of thoss countnoes has suoceeded, obviously sueceed.
ed tron any point of view, from the of view of moving towards worid peao-
or preventing world war, sueceeded even the were opportunist and indivi-
dual point of view of that country. llhinlila:awillhuk-zdfuquﬂhnhmn
this point of view you will find thot there has boru a wisershle fsilare of toreig:
paliey of ¢ great power and country. It is in thet context that we shall have
to see these things. 14 ia not really failure of the foreign policy of any purt-
cuhrpww,\bou::n‘suhpswwlhmmqmmmdoinﬂm policy

ual or repid deterioration of the intemational situstion. Now
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Gality than in actuality, because potentially we counted for u great desl, though
actually we need not have counted for much. But the eveuts that vsourred
after 15th August in Indin, Pakistan, etc., all over here—Pakistan 1 might suy
nsturally did not count fur much becuusg it bad no background; it wus v new-
comer; it was we who counted—those events suddenly brought down our crediu
in the international domain tremendously. 1t affected the {'nited Nations when
they were meeting last Uctober, considering the South Africa issue.  Undoubted-
Iv the fact of the events in Indin affected the decision of the United Nations
General Assembly in regard to the South Africa issue: so also in reganl to other
matters.  All these facts have pothing to do with foreign palic The poiot 1
wish te place before the House is this, that it may be desirable for us to adopt a
certain  foreign policy or a certain other one, one of what is called
ngutrality or, ax Pandit Kunseru said, s more positive one. But all this
has no relationship, it has nothing to do, with what has happened.  Other factors
govern it. If you like it was n fault  but we have been rather passive about all
these matters, and where we have been somewhat nctive are the very things in
which some of the Honourahla Members desire us to be more aotive than we huve
been.  We are asked to collect the smaller nations round about us-—in Indin or
clsewhere. T think Mr. Kamath wanted us to go into darkeat Africn and have
allinnces with the tribes there.

Shei H. V. Kamath: | did not say that.

The Homourabie Pandit Jawaharlal Nehru: Muy be somwbody olse. Well, 1

esun ull for our going to Africa or 1o any other place. But the puint is the very
activity—call it idealistic : I do pot think it is purely idealistic ; 1 think it is, if you
like. opportunist in the long run—this policy thut we have so far pursued before
we became » Government, and to some extent after we became o (Yovernment,
that is, standing up somewhat, in eo far as we cun, for the weak and hhoogpm
«d in various ooutinents, is not-a policy which is [ the liking of the
wheo directly or indirectly share in that exploitation. It is that that puts us in

" the wrong with tham.

There has been a lot snid about other matiers, It is n chenr 1saue before
this Ilouse. Here is Indonesia. We have done ious 1iftle in the way of
actusl setive belp; we are not in u position to don But we have got sym-
pathy towards them und we have cxpressed it as publicly us possible. Because
we give our sympathy and some faint degree of help to Indonesia and because
this offends and irritates some of the major powers of the world, are we
to withdraw that? Are we ‘0 remain quite tame and amy “‘No,
this  might irritate this power or that'' becouse it does irritnte this
or that power and there is no doubt about it. Naturally we eannot
ns u Government go »s far as we might have dane sk 1 pon-ofieial organisstion
where we can expreas our opinions as rankly and s aggressively as  possible.
Npeaking ns 2 Government we have to modernte onr |rm uuge. We have nonc-
tines to stop doing things which we might otherwise do.  Nevertheless, the
fudunental thing is. do we sympathine and openly sympathise with a conntry
lik Indones'a in her struggle for freodom, or do we not? That applies not to
indonesia only but to seversl other countries.  In each cane wo hnve to face the
paasive bostility of various’ interests. not only the direct interests involved hut
the indirect interests involved because the direct interests and the indirect in-
terests hang together in such matters. Tt has heen an m&hmthinghowh
the last 20 many monthe this Good Offices Committee functioned in Indonesia—
all pood people. and as it happens the Secretary of the Committee wasenn Indian.
The way it has functioned and the resnits it prodused are not at all satisfactory.
1f this Flnuse in disatisfied with what the Seenrity Council haa this vear done or
ecomsidered in regard to Kashmir they woull be still more dissatisfied, T think,
i they omabler the Indonesian Good Offices Commmitiee’s work. hecsuse un.
fortimately the approach to these prablems is & certnih approsch with which this
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House cannot fit i ou sccount ui ur psst trsditivus, ou scoount of vur ideals
etc. Now 1 am pot talking i terms of this bloc or that bloc; | sm talking indepeu-
dently of these blocs af Lisve appoared io the world stege. W ¢ have eitber 10 pursue
thnpolw;m-ﬂ;wmwum—-bwuu.uommn
wholohowrtodly, nevertheless pumsue it openly—or  give it up. do
lmuuu&wuun,)thm‘mldbomnum&omm“y
point of view—certanly from o mealistic snd high moral point  of

-

from tbeir teble. I think that would be undoubtedly from the narrowest point
of view of navonal interes! s bad and barmful policy. | can understsud sowme
uf the smaller countries of Europe or wome of the smaller vountries of Asin being
forced by circumstance to bow down before some of the greater powers and be-
cutne practically sstellites of those powers, becuuse they just canuot belp it. The
power W them is o great sud thoy Lave nowhere to go to.  But | do
not that consideratiou spplies to ludws.  We are not citizens of any wenk
or tuosn country sod 1 think 1t bs foolish for us w get frightened, even from =
itary point of view or any point of view, of the greatest of the powers today.
Not shat 1 delude mysell sbout what can bapprn ty us if a grest power in 4
military vense goes aguinst us: | bave no doubt it cun injure us.  But after all
we bave in the past opposed ourselves as a national movement w one of the
of world powers. We opposed ounselves in a purticular way and in &
measure we succeeded by that way, and 1 have no doubt that if the worst
comes %0 the worst and in s military sense we cannot meet these great powers
it s far better for us to fight in those ways than submit ourselves and lose all the
ideals which we have. erefore ot us not be frightened too much of the mili-
tary mighs of this or that group. 1 am not frightened and 1 want to tell it to the

E

of this country that we are not frightened of the milisary might
of this power or that. Our polisy is not a passive policy or a negative policy. In
fach these words are used rather vaguely. Two or three instances that were

given mﬁdh‘ﬁn of the thing that wus working in the minds of

some of Members which they have not had the time or the desire
%0 say clearly. I shall give one instance. It was stated, 1 think by Pandit
Kunsru that we su veto in the United Nationa presumably becnnse we
did not wish to the SBoviet group.

Peadit Hirday Nath Kunsru: | made no reference to it.
The Eonourable Pandit Juwsharial Wekru: Someone did.
An Nomourable Mamber: Mr. Santhanam referred to it.
The Honourabie Paadit Jawaharial Nehru: It is immaterial. Now 1 want
the House as far as | remember them. The veto was
remember, by the common consent of all the Ureat
wers in every Group.  lt'was put there because they
felt—and may I say that the Soviet felt that way: the United States also felt
Mww“&@hmndmhmddmlmethedendm
n

f
¢
1
L

s doae » countries just telling them to do this or that. Botb felt that way
and nelther of those were prepared to submit just to a kind of majority voting
and of little nations together, sn that it was put there in the Charter right
at the baginning ther the veto was used or misused, T am not going into
the question, but now this question arocse that the veto should be removed. Thin
was Dok Kiked by severs! Gread Powens. Ittunm question of supporting
thie blon or that bloe. Poth the bloce did not like the removal of that veto
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Now the problem before us was that if vhut veto was gomehow removed by a veto
.or decision of the United Nuations, thery wus little doubt shut the United Natious
.as they are ceased to be ut that instunt.  That was the choice. 1t was not a
question of liking the veto. Un behalf of lndis, us on behalf of wuny. countrivs,
i was stated openly that we disliked this veto und thay iv should go. It was
pointed out however that this could only comws wbout by some kind
of guneral agreement. Now we agree with what Mr. Santhanam
said that the United Nations, in spie of its failings wnd weuk-
nesscs, something that is yood. It should be encoursged and supported in every
way, and should be ullowed to develop into some kind of world government or
world order. Therefore we instructed our delegates not to press this question
of the veto to the breaking point and to say that although we did not like it, it
sbould remain there so long as it could not be removed by some kind of agree-
meunt of the major groups v.volved. In that way various questions come up
and vach question bas to be considered on the merits, 1 do not know if any
Honourable Member has analysed our voting at theeg international oonferences.
It would help them perhaps to appreciate the scene better if they took up any of
the major issues during the last year in the United Nations or its various Com-
‘mittees and Councils and find vut what India hus done. It is certainly true
that our instructions to our delegates have always been obviously and firstly to
cousider each guestion in termx of India’s interest, secondly on the merits—I
mean to say if it did not affect India, naturally on the merits nod oot merely to
do something or give a vote just to please this Power or that Power, though of
cvurse it is perfectly vatural thut in our desire to have friendship with other
Yowers, we avoid doing anything which might irritate.  As u mutter of fact we
go as far s possible to try and win over. It is not our purpose to enter intv
-other people’s quarrels. Our geueral policy has been to avoid entering into any-
body’s quarrels. 1f 1 may say eo, 1 have more and more come to the conclusion
that the less we interfere in international conflicts, the better unless our own
interess is involved, for this reason that it is not in consonunce with our dignity
just to interfere without any effect being produced. Fither we should he
-sWrong enough to produce some effect or we should not interfgre at all. 1 am not
soxious to put my finger in every international pie. Unfortunately sometimes
one cannot help it. One is dragged into it.  For instance there 18 the Korea
‘Committee. Waell, not only are we in that Committee, but ultimately our Re-
presentative becomes the Chairman of that Committee. Now that leads to
-another matier, o which reference has been made hg some Honourable Mem-
‘ber. That is this. It is an odd contrast today that while in the official councils
of the United Nations we may not perhaps pull the weight we ought to, neverthe-
loss in the unofficial councils outside our weight has considerably increased. Why
is that so? Because progressively people see that within the United Nations
things are done far from idealistically or morally or in terms of the underdog or
in terms of the smaller nations or in terms of the Asian nations, and so more
and more of these people try to search for someone else and in their search for
-someone else who might perhaps give a lead in these matters, almost automati-
oally their eyes turn towards India. Now I do not wish to enter into any com.
parisons with other countries, and certainly we have dove nothing in India to
‘merit any question of leadership of anybody. It is for us to lead ourselves and
then only can we lead others properly and I do not wish to place the case of
India at any higher level. We have to look after ourselves. That is why I am, il
1 may say so, in spite of being Minister in charge of External Affairs, not in-
ferested in external affairs s0 much as internal affairs at the t moment"
‘because external affairs will follow internal affairs, but there is no basis for ex-
‘Yornal affairs if internal affairs go wrong. Therefore slso 1 am not anxious to
widen our soope of representation all over the world. It is fairly wide now.
That t00 we bave been almost cqmpelled by circumstances to do because we
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simply cdunot be sn independent nstion without having that representastion, but
lmnuMlomdunnylmhumuu some very special resson

thisgs. Now when we come into contest with we external wond, do we stand
for themu or do we not? We bave to choose. 1 bave no doubt at all,
us | waid right st the beginning of my remarks, thut in the long run it is to the
grvat advansage of Indis for it to attract to iteelf the sympsthy and the bhope of
uultiwns of people in the world witbout offending others. 1t is not our purpose to
oftend others or to come into conflict with others.  Nevertheless the worid is in
s pretty bad way and it is essy enough for people to tell me ‘Ob, jyou talk
idealistioally, you should be practical.” Masy 1 remind the House that we have
seen {or these many years the results of s and things being very practical”
I have hud nbout enough of thin practicﬂm. which leads w0 incessant conflics
ard which Joads to nll the misery and suffering that we huve seen,  If thut is
the mosning of being practical, the soouer we are not practical the better. But.
thut is not being practicsl.  Thnt is being grossly impractical in their march
without looking to the left or to the right und each group just contracting in close
oircle, full of danger for the osher group, trying to win over other small or big
antions by some immiediate ndvantage or something given. I do not say that is
good conough for this country and we really ure not even compelled by circum-
atanees o do it.  We might have been mmpelled by circumstances but we are
not compelled by circumstances to give up because it does amount to giving up-.
our independence in order to gain the goodwill of this countrs or that country.
I think not only in the long run but in the short run, that independence of opinion.
and independence of action will count,  That again does not mean that we
should not associate ourselves closely in certain netivities with porticular coun.
triem. We dn.  Pandit Kunzru referred to the necessity for our developing
sconomically, militarily and otherwise. Burely this House renlirer  that
nothing ia more important in the opinion of this Government than to make India
sconomically strong and militarily—not strong in the Big Power senwe. hecruse

that is beyond our capacity, but an atrong s we enn to defend aurselves if anv.
body attackn.

Wo want to do that.  We want the help of other countries; we are going
to have it and we are going to get it too in A measure—I am not aware of this
having heen denied to un to any Inrge extent. Fven in taking that help, eco-
nomic or other, or even in getting political help, it ix not n wise policy to put At
your eggw in one hasket, if 1 may say %o, that onc should get help and more
t'mt-inllv al the cont of one’n self- mp«-t Because then you nre not respected
by any party: vou may get some petty benefits but ultimately even those muy
be denied, and then vou may have no basket to «it in or go to.

Therefure, purely from the point of view of opportuniam if vou like, u straight-
forward honest polioy, an un{:;umdmt policy is the best. What that policy
should be at a particular moment. it is very difficult for me or for thizx House to
say bocause things chunge rapidly from day to day. Tt may be that we have to
shoose what might be a lesser evil in a certain set of circumstances—we have
alwavs to choose the lesner avil.  We stand in this country for democracy. we
stand for an independent Soversign Indis. Now. obviousiv anvthing that is
opm-«l to the demooratic concept—the real. emsentially  democratic  eoncept.

which includes not only palitioal but aconomie demooracv—we ought to be op-
posed to. We will resist the imnosition of anv other concept here or anv other
undlu That T ¢an undersiand. Rut there war a curious econfusion in the
speeches of some Honourahle Members when on the one hand thev talked aboud
our ntamling for the weak and the oppreased. against imperialism and all that, and’



GENERAL BUDGET—LIST OF DEMANDS 1749

on the other hand they asked us more or less to side with posaibly & Power bere
or there which may stand for impenuhsm. It may be that sometimes we have.
to side with this Power or that Power. 1 can quite conceive of our siding even
with an Imperialist Power—] do not mind saying that; in a certuin set of cir-
cumstances that may be the lesser of the two evils. But usvertheless, as a
general polioy it is not a worthy policy or a worthwhile policy.

May I state another fundamental difficulty before us? Because of our past
record in lndia, thut is the anti-imperialist record, we huve not been persona

ta with many groups and peoples outside. We have not got rid of that yet..
With the best will in the world, those people do not like us. Those people
govern opinion elsewhere, they govern the Press. It is umazing how s certain.
section of the Press, say in the United Kingdom, deliberately and offensively
f:dlnpreunh us. Now as 1 was sitting here a telegram came to me, o tele-
gram from a foreign correspondent in this country sending a long message to his
Puper in London, which is the most offensively fulse thing that 1 have seen. It
amnuzes me thut uny person who has been here for some months should huve the-
temerity to send auch false messages, and it is about time that the Government.
of Indin dealt with this matter more firmly, We have been extrnordinarily
lenient towards the Press, Indinn or foreign. We have gone out of our way
to tell them that we will not do unything even if they send messages which are
extremely disagreeable to us.  But there is a limit to fulaehood and that limit
has bean pussed T think in regard to somme messnges.

Well, it is in this context that I should like Hunourable Members to.see the-
picture. Mr. Kamath said in a kind of perorution that we must join this bloc or:
thut. He sauid, ‘T do not know which, but join this blo¢ or that.” | romem-
ber later he inclined towards one bloc, but that was his first stntement—ovidently
in the course of his speech he changed his mind,

Shri H. V. Kamath: [ was developing my point.

The Honourabls Pandit Jawaharial Nehru: What does joining a bloe mcun?
After all it can only mean one thing: give up your view nlgut s certain question,
adopt the other party’s view on that particular question in order to pleuse it
and gain its favour. It means that—it menng nothing else xo fir ne 1 cun see
beenuse if our view is the view of that party then there is no giving up and we
do go with that bloc or country or whatever it is. The question cnly arises when
Wwe nre opposed to it on that point : therefore we give up our vigw-point and adopt
the other one in order to gain a favour. .

Now, I am prepared to ugree that on muny oceusions not only in international
conferences Lut in this House one gives up one’s point to gnin o compromise, nnd
I s not prepured 10 rule out-the possibility of our subordinating our viewpoint
in international conferences in order to gain something worthwhile.  That is per-
fectly feasible, that is often done. But thix general uppronch is the worst pos-
sible approach to get anything from that country. [ whould like this House to.
realise that even if we wanted to adopt that policy, this approach is the worst
approach to get that thing dene. Becnuse you have got to lenve vour view-
point about it, you simply give it up to get a few crumbs, and the next day von
do not know where to go.  You do not know what it comes to. '

The fact of the matter is that in spite of, in a military sense, our weakness—
because obviously we are not a great military Power, we are not an industrially
advanced Power—nevertheless, India even today counts in world affairs. and the
trouble that you see in the TUnited Nationk or the Becurity
Ceunefl ix because she counts. not because she dnes not count. ‘Lhat
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shuyou:hmhltmw 11 we bud beeu sowe wdd litide nstion some-
bere in Asis & turope, it would put have mattered unything. But because
, and because we are going to count wore and more in the future, every-
dobeeomnsmlorml and because many people do not
our counting so much. Itunotaquuunuotourm'wyoimordmhmg
to this or that bloc; it is merely the fsct thut we are potentially u greas
s big Power, and it is not liked possibly by sowme people for unything
w strengthens us.
By there are these various things tw be cousidered.  Jt s pot such s siupw
suntter for us, as just by o resolution, to affiiste ourselves o0 this organisaton or
that orgauisation lnd get wll the privileges of wembership ol that organisstion.
That kind of thing 10 bappeu. And thercfore, Sir, | do submit to
this House tlut wln.le ungmutedlv much bas happened in the past s many
mthuorynrvhhhnuqunduhhlo s0 far as the External Affairs
wment is conosrned it bas not functioned at all well, if 1 may admit frankly to this
House. Also as far us our Information Serviees sre concerned they buve not
functioned at all well. That is all perfectly true.  Hut s0 far us our funds-
mental upproach to this problem is concerned, 1 just do vot see how we can
fundamentally vary it.  As occusion uriseg we adupt it to circumstances—that
I can understand—but the fundmnental approach 1 do think has to reinuin the
sasno, becsuse the more you think sbout it, the more you sunlyse it. there is no
othor way, It is not o question of your adopting n certain policy becuuse ides-
wtbnlly iou think it « good one but 1 do submit that if you give it up there is no
aother policy for this country to adopt with the slightest advaotage.

éat

i
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Now, 1 just meutioued sbout our Infurmmtim Services snd the rest.

Mr. Shiva Rao made une or two suggestions, which I welrome,  OUne was in
rogurd 1o the various Delogwtious, Deputations ete. ete. that go nbrond;  Each
Ministry chooses its Delognation, gives it a brivl and that Delegution wa

iwular Conference. Uften enough, the bricfs of two Delegations do not 6t
‘in with each otbet nnd there ix » alight couflict, so much so the two Delegutions
speuk with two different volovs. Frequently also, the choice made of people
whu are seut abroad is not too goud.  Bo there ix this oonflict and lack of vo-
ondination. That is why we aure trying to set up, in nccordance with Mr. Shiva
Rao's suggestion, some of an ngeney in External Affnime, In het. it is
there in einbryo st 1t is called the Conference Boction.  Fvery Delogation
will be fundamen Iv chosen by the Ministry concerned-—the External Affairs
Ministry will not choose evers Delegntion-—but the proposal will in cesence be
vettvd by the Conference Roction of the Fxternal Aflair Ministry in onder to
prevent overlapping and poesible conflict.

Then in regunl to publicity, there in at the present moment, may 1 whisper
“to the House, a »mall discussion going on between the External Affairs Ministry
and the Minkstry of Information and Broadeasting. Ko far external publicity
"han boen lu\mllz by the Information and Broadeasting Ministry. Now external

a8 such should obriously he organised and looked after by the Fxternal

inistry.  That is, in fact, so in every country.  [n Bngland. external
publicity is under the Foreign Office. nat under the Home Publicity Service. The
two are different, because external publicity has continually to keep in touch
with external affain.  Of course, we will come o an agreement and make
proper arrangements about that. But there has been unfortunately a creat Iacl
in our approach to forelgn publicity in the Inst few monthe. At the same time,_ |
hmﬂntﬁhﬂmwhm*mﬁuhm”wbhdh some wonder.
*ful change will come ahout. hecause the reascns for peovle thinking aa thev dn in
-other rountries and In Qavernment Nopartmenta are far deeper than juar lark
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of publicity. Mr. Shiva Rao poiuted out that our publicity in America, how-
ever efficient, oongists after all in a small organisation. That is all that we
<an afford. At the present moment, ’akistan’s publicity has been undertaken
at their request by the British lnformation Service in New York whioh is a
tremendous organization. Now, it is not for me to judge or uppreciate the pro-
priety of this. It is for the United Kingdom to do so. Today publicity
America is organised on such a big scale that it is just absurd for us to think of
competing with them. 1 understand the British Information Service have got
probably 600 men working in New York. We are certainly not going to send
0600 men. We shall try and probably we can send 6 men, i.c, hundred times
fess. And all this publicity organisation has unfortunately during the past few
years been built up on an anti-Indian basis. The British publicity organisation
*in America, the House will rernemher, was functioning some years back with one
of its main objectives as anti-Indian propaganda. The same people function
there today, so that whatever propnganda they do, they have an snti-Indian bias,
whether they want it or not. We cannot get out of that rut. In fact, T regret
to say that some Indians who used to do anti-Indian propaganda are still em-
ployed by the British Infarmation Bervice in America.

Now, may I apologise to the House-for not dealing with so many mutters
that have been mentioned, espocinllE by mil Honournble friend Beth Govind Das
sbout Indians overseur, I should like the House to consider this question aguin
in this background. It is not n question of the Fxternal Affairs Department or
this House turning u switch this way or that wav nnd everything will be all
right. It is far more compliented than that, and when the time comes, if neces-
sary, we are prepared to switch over to this or that policy, provided we are dend
convinced that it is for the good of the country.

As Yor the Indiaus overseus, 1 will just say oue or two words.  Many of these
ditficulties continue aud they are likely to continue. | nm sorry to say that we
do vot get much help from the British Colonial Office.  Not only we do not get
much help, but it astonishes me, used us I win to the delays of the Government
of Indis—and they are pretty remarkable—but the delays of the British Colonial
Office are indeed a revelation. | remember that we senjmsome urgent letters und
also reminders by cable. It took us exactly ten months to get a reply. The
matter was sbout sending a Deputation to some of the Hritish colonies just to
have s look at the Indisnx there. 1t was a very simple matter, no great prin-
ciple involved, still it took them teu months to reply, and during that period other
events happened and it could not be done. 8o that what 1 mesn is, we come
up against this bureaucratic red tape in all these offices, here as well us there.

But the real difficulty is this question of citizenship. Now, these Iudians
abroad. what nre they?  Are they Indian citizens? Are they going to be citizens
of India or not? 1If they are not, then our interest in them becomes cultural
and humanitarian, not political. That interest of course remains. For in-
stance, take the Indians in Fiji or Mauritius. Are they going to retain their
nationality or will they become Fiji nationals or Mauritisns? The same ques-
tion arises in regards to Burma and Ceylon. It is a difficult question. This
House gets mixed up. It wants to treat them as Indisns and with the same
breath it wants complete franchise for them in the countries where they are
Of course, the two things do not go together.  Either they get franchise
ss nationals of the other country, or treat them as Indians minus the franchise
and ask for them the most favoured treatment given tn an alien. These diffi-
eulties come up in regard to citizenship and the rest. .

Pinally, . Ranga right in the beginning asked a question sbout India
in the British Commonwealth. Apperently, he has heen misled by some
newspaper reporis that havp been appesring recently ahout a Delegation thal

i

I
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bus gone fromw bere to Londou o discuss this mutter, It swrprises me bow
people oan give rein to their imsgostion. | suppose this Delegation referred
to » Defence Ministcy Delegution led by AMr. H. M. Patel. It bad nothing to
do with this matter; it had to do entirely with defence mutters and certuin
materials that we wanted to purchase in England and elsewhere. No such
yuestion bas bevts discussed. As 10 our general position, however, that was
defiued in this Constituent Assembly in the carly stages und it will ﬁnnllao:
decided by the Constituent Assembly itself. There is Do question of uny Com-
mittee or any individual discussing it or coming W even preliminary conclusions
wbout 8, Whatever the finnl decision may be, it is quite certsin, 1 believe, that
India will be o cotapletely independent and sovereign Republic or Commonwealth
or Rtate or whatever sou may like 1o call it.

Now, that diss not do away with the comsiderantion of the wher problem of
what our relutions should be with, whether it ix England or the British Com-
monwealth or any (houp.

That s not morels o theoretical quention, but n very tical question again
in rugard to oitizenship. [.eave out other mattem: it nm the citizenship of
oll Indiane uhrosd.  Tn the various British colonies exnctly what type of relation-
ship we should have which might affect that citizenahip: they may not become
aliens——All those must be considerad, hut apart fram that politicaily and other-
wine, Indin must he 1 completely independent country. -

M. Speaker: I hinve t0 put to the House the cut motions.

Pool. B. @. Ranga: Sir, T beg leave of the House to withdraw my oud

Seth Govinddas: Hir, 1 also beg leave of the House o withdmw my ous
motion,

Mr Speaker: Huve the Honouruble Members leave of the House to with.
@raw their cut motions?

The eut mations ware, by leave of the Assembly, withdrawn.
Mr. Bpeaker: The question is:

TThat » sum not exoveding Ba 30,04 000 by granted 1o the Governor (Gienerel to dolrs
tw charges whivh will come 1 courm of payment during the oer mﬂn‘ the 31smt day
March, 030, m reapect of Esternal Afaire and Commonwcaith Relulions'. ™

was adopted

-

Dumaxp No. 10.—Camixsy
Inndequate wumher nf Ministers and consequent lack of nﬁerﬁrr' Cownirol orer
Departments
Dr. B, V. Kealtar (' P.: General): Bir, | beg to move:
“That the demand coder the head "Cabinet” e redursd by Ra 100"

Mr: Speaksr: (‘ut motion maoved:
“Tha' the detmand onder the head "Cabinet’ be redaced by Ra 100

|t this atage, Mr. Speaker recated the Charr, which war then nocupred by-
M7. Hosssin Imam (one of the Pansl of Chairmen)]

Planning Policy of Garernment
St T. T. Krishnamaohari (Madras: General): Sir. I beg to move:
“That the demsand ubder the brad ‘Chbinet” te redived by Re 100"

Mr. Ghatrman: Cul molion moved:
“That U Jdemand under the head ‘Cabuwet” be redeeed by Ra 100
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Dr. B. V. Keskar: Sir, in moving this cut motion, I would like to draw
the attention of this House aud the Government to the present inadequavy of
the number of Ministers and the serious bottle-neck that it is leading to.

Mr. Obhairman: Mauy | point out to «ne Honournble Member thut the time is
very short and I would like him to upply u certain sell-restruint, so that we
may be able to finish the work. o ‘

%r. B. V. Keskar: Ordinarily, Sir, a motion of this kind would be consi-
dered of not much importanec, but 1 do consider und 1 submit to the
House that in the present circumstances, this is a matter of considurable
importance, not only to the better organization of the Governmeat, but t
tbe prugress of the country. We are at preseut passing through oritical times.
We huve just gained our freedom, but while gaining our freedom, we have becn
ut the very beginning upset and our whole social, politioal wnd economic life has
been upset by the happenings that have taken place uiter the 15th of August.
Side hy side we have also the old buresucratio machine left in tact as it is
by the Governmeat and which we bave to modify. Therefore, Sir,- the prob-
lems that are facing us are enormous. We have ut the same time to re-
vitalize and modify the existing machinery and adjust it to suit the altered
eircumetances. We have to plan and prepare schemes for the future deve-
lopment and progress of the country. We have also at the same timo to fuce
many dangers, internal and external, which are trying to disintegrate and bring
us down. Therefore, Bir, the problems before us are enormoua. We have
at tho same time to devise ways and means to solve all these problems rimul-
taneously. Now in these circumstances can we consider our present Cabines
seteup to be adequate and able to face the situation? 1 am afraid, Sir that
the sunawer is in the negative. No doubt we have in the present Cabinet some
of the mont distinguished men of the country. We have in our Prime
Minister and the Deputy Prime Minister acknowledged leaders of the country
and thoss men wbo bave led us in she swugile for freedoin” ‘and led us
sucoessfully. We bave the Honourable the Prime Minister who iz not only
present leader of the country, but is a Minister of Fxtornal Affaire Dopart-
ment. He has at the same time to rush up here and there, trying to cope
with aa unexpscted situation here and an unexpected ®Wituation there and at
the mame time he has to go through a huge amount of written work of his
Department, ie., the External Affairs and the Commonweslth TRelations
Departments. 1 msy say that the same is the situation with regard to the
Honourable the Deputy Prime Minister who is at the head of three Depart.
ments and at the same time one of the great leaders of our covntry, who hus
to do what I may call extra-depurtmental work in rushing here and there and
trving to presunde people or make them do this or that. Now T will ask you,
Bir, whether it is possible not only now. but for some inore sime to come—
I can venture to say that time may not come even for 4 or 5 years more
whether all these lesders will be sble in the extraordinary circumstances in
which thev are placed to attend to the departmental work and at the same time
look to leading the country and the masses of India. As things are at present,
it is not possible for the greatest genius physicallv to cope with such an
encemous amount of work. The same is the case with regard to others to »
lesser degree. The Honourable Minister for Industries and Supplies,
has to look to the development of Industries i India and a¢ the same
time to the supply position. With regard o our ngricultural :nd food
problem there is the Honourable Minister for Food and Agriculture who has
to do all these things simulieneoualy. 1 would submit, 8ir, that it is noé
possible for many of these Ministers to go through conscientiously with all
the work that they would like to and they ought to. T am quite aware that
many of them confess themselves that they are not able to ‘cope with _the
enormous amount of work that thev have to dn. The abflormsl times in which
we are living are really responsible for this state of things. Now in these
conditions, net result in that we find that the departmental heads the
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mhzeeuotk aud they guide the work of the Departments, bwm‘pe
lln’Min'uten have not much time w0 look to them. It has happened, Bir,
W wahy cases imporisnt scheles huve becume null und void because the
Ministers bave not had time to look to them and spprove them. Now, 1
submit. Sir, this state of things cannot be allowed to coutinue uny longer.
Nob vuly in the interests of the country, but in the intersst of the Ministry
iteslf and in the intcrest of efficient work, we cannot allow many important
uestions that are facing us to be left unsolved or to be left Lult-sulved or
ved in an imperfect way. 1 submit, Sir, that without a thorough control
check on the buresucratic machine without « thorough guidance inw the
channels into which we would like to gude them, it will not be possible
us either to re-vitalize the Government of India or to set up our uew
truction schemes as we want them. Otberwigewntpnhnngcuthey are
ob st present we will go on drifting and doing things as we were doing
not be ablc 1o give sny new direction to affairs as we would
CGoverninent have prumised us that they would like to. I do
know what the obstecles are in the way of expansion or enlargement of
‘abinet; it is possible that the Honoursble Prime Minister may be able
tell us. There bave been rumours—I do not know bow far they are true—
oonsidered that there are not sufficient men of ability to do ull this
therefore GGovernment are obli 1o oarry on with the sble men
t. I do not w if that is true; but ut present
ve a8 our National Cabinvt s Cabinet of all talents. We have men taken
sll jes, men who are there for their abilities and who can be pro-
fwealonal ters. They are there because they can do their work well.
We bave many ios in the Minls ':pmb-bl{wehuvemonotsheputiu.
the R.8.8. and the Mualim . Is is possible that UGovernment
ootsider that sufficient talent for the Ministry does not exist in a particuler
perty or & p. But they are at liberty, as they have done up
ull now, to tuke e from anywhere. The eriterion we would {»lwe before
them in that the inust be done quickly and efficiently and all the prob-
lems thas are facing us must be dealt with quickly. And in the plans of
national our reonhstruction should be put through ns quickly as pos-
sible. 1 $ to the Prime Minister that this should not be considered
something entailing enormous expenditure. 1 find in calculation that a
Minister ia cbheaper than a departmental Sccretars. all expenses caloulated.
I am sure the Prime Minister will not consider that this is & kind of demand
on Governmeni 5 tncrease the strength of Ministers by any number, but we
fes) that the pumbe must be increased to some extent and as soon as pos-
aible in order %0 cope with the immense smount of work before us. I would
even to the extent of saying that certain departments in which it is consi-
zndtbadudopnomhnwy should be split up into two or three
departinent, und put uuder different Ministers. For instance. it may he that
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in Defence we may have one department for the army and another for the
alr and navy. is of course a hypothetical case: I am not saying that it
should be But with regard fo all departments we can have as many

Ministers aa are effectively able to deal with the work that is before us. The
boavy burden on our present Ministers must be lightened and they must not
be allowed to present the exouse that they have no time to look into this oe
thas matier for pressure of work. T submit that this is uot a matter which
btly: thia is a matter which we have o deal with urgently.
and T am sure what the Prime Minister sa leader of the Cabinet will inform
us of the proposalx that Qovernment hawe to make sbout this matter.
St T. T. Krishnamaohari: Sir. in attempting to elicit an answer from
the Prime Minister in regard to the policy of Government on the subjech of
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plunning the House and inyself are well aware that no one here is more
planning-minded thar: the Prime Minister himself. But there inevitably comes
s time in human affairs that however keen one is action is delayed unless the
attention of those concerned is focussed and some decision arrived at as o result
of it. And my objuct in speaking oun this motion now iy that 1 feel that the
mind of the Prime Minister might have been made up m one particular way,
probably because of the accommodations contained in the report of the
Aavisory Board on Planning which was submitted about a year ago, the report
of 8 Committee over which my honourable friend Mr. Neogy presided.

Sir, in the little time that is at my disposal 1 ruall attempt to survey the:
mecommendations of that report in the light of the background that existed
prior to the Committee coming into being, and also to make a few suggestions
with regard to the future. Sir, the report itself is one which I think has to-
be looked at from a different point of view now for the reason that the time
the ‘report was drafted certain oconditions existed which made the Committee
to suggest certain hne of action on certain presumptions. The basic presump-
tions on which the Committee reported are now no longer valid. To take only
s few instanoces, in para. 14 of the report the Committee presumes that for
the next five years the provision of funds is not likely to create any difficul-
ties. Again in para. 18 it suys that all funds raqaiod can be raised by
internal borrowing. Thereafter in para. 20 it says that India as s potential
purchaser is relatively well placed for it seems likely that we shall have no
difficulty in providing the foreign exchange needed. I am sure members of
the House realise that the matter of raising funds is not quite so easy in the
internal market, and so far as foreign axoimge is concerned, we have more
or less come to u dead end, unless arrangements can be made with Brituin
for the purpose of releasing n large part of our sterling resources and we cun
explaro other avenues of wing money from the International Monetary
Fund. or other similar organisations. That in my view is one of the very
many instances where we find t the Committee hagd. taken more or less s
short-range view of the whole question. Tn criticising the report of the Com-
mittee T would like $0 mention that apart from the close personal friendship
thut I have with the Chairman—he is u person for whose ability and inte-
gr:ity I have the est regard—I do feel that we have to depart from the
recommendations that Committee to a very large extent st the woment.
The Committee has not given a more or less unanimous report; there have
been minutes of dissent. The Chairman himself has suggested that while he
sgrees that nationalisation may be good in certain cases—and be has himself
been one of those who wanted nationalisation in certain aspects of our economic
affairs—he feels that it should not be made a condition precedent for proceed-
ing with the planning. Another important member of the Committee Mr.
G. L. Mehta refers to para. 56 where it suggests nationalisation of certain
industries and certain sctivities, and he says he does not agree. Sir Feroze

%, an experienced dfficial of Government, wants a master plan; he feels
that Committee has not suggested one. Of course it may be that because
of his unfortunate al experience of the meticulousness of the TFinance
Department which bad in the past treated his proposals with scant courtesy,
he says that there should be no meticulous financial examination of any pro-
posals made by the Planning Commission. There is another very valusble
lir:lng;:':'c r:: ;!mt ‘;’ﬁ?n tl:g pen o{l;ny ?fonourabfe E;iend, Mr. K. T. Shah. T¢

in the caustici its remarks it reaches f i .
That is the bacl T of the l‘?pof?: . Shavian levels

Aud let me now examine some of the other aspects of the report. The
reporé Jeaves the question of foreign capital in the air. As T said before so
far o internal capital is cohcerned, it is satisfled that we will ba abla to
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raise Tor our needs enough. Mo far us foreign capitul is concurned, it persists
in tbs view that all the eapital needed will be svailuble in the country and
uo foreign capital vwed be brought into the country. There is confusion i
regard %0 whether certsin industries might be built up with foreign capital.
1¢ says: "'Consumption industries should not be built up with foreign capital’.
And 1 find that whatever has besn suggested in the report hse had its cifects
even in the memorandum prepared by the Industry and Supply Department
for the Industrics Conference that took place recently, at which conference
the resolution adopted regarding foreign capital is extremely vague.

On the main issue the report has suggested a machmery, the effect of
which is » planning commission of five or three: the chairman, to be u person
of considersble oxperience in public uflairs and two other persons—one from
Industry and Agriculture and Labour, end another from the Government Depart-
et s i it Is three

I'be report uiso tukes into accound oertain anoillary bodies which could: be
used for tms purpou: wineh existed, or are mipposed to be continuing to exist
in vhe Government. The report says that the Co-ordinstion Committes of the
Cabinot would do certain functions. Actually todsy the Co-ordmmation Com-
mittos of the Cabines does not exmt. Perhaps snother committee called the
Econom.c Bub Committee of the (abinet which has recently eome: into buing
might be doing some co-ordination. But it lacks the mmchinery that the
Co-ordination bad. The report also mentions about the Plsnning
Bection of she I. & B. Department I find that the Planning Section of 1. & 5.
shut 1ow exists relntes to resestlement proposals for all India besides 1nis-
-cellaneous planning an far as centrnlly miministered areas are eonoetned.
And the reporte pre-supposes that the Commerce Department will do a certain
amount of work enl so will the Tariff Board in regard to foreign trade and
commeroo. Aguin thers is s ruference to the Development Board of the
Becretariat which 1 now understand is pructigplly noo-existent.

, one fundamental feature of thal report is thas it hes failed to
realise that the cxistence of the Planning Commiss on 1nust presume some
kind of liaison ustablishmens in the Searetariat. It seys the Plauning Com-
missio: will make recommendations about all munner of things. Then it,
woull aohb a8 a priority board. It mentions about initiating sction in certain
respects, but w ia the agency to carry it out? Thare is no question of an
stnillary Department in the Government of India being coutemplated for the
purposs. The Committes bas recommended s  Central Statistical Office. a
suggestion which was mooted in the Government of India before and rejected
by » Departunental Commitiee. But | find that there are various statistical
organisntions now existing such ag the lndustrial Burver Organisation in the
1. & 8. Department and the one attached to the Commerce Department.
3lthnhmﬁin.&dmoﬂuﬁwﬁehwﬂdha&doﬂeml Statisti-

The posttion really is this. If we admit that the recommendstions of this
Committes are valid, and start with the appointment of a Planning Commis-
slon now, there is abeolutely nothing in the Government of India which would
be ahle vither to furnish it with a'd or o carry out its recommendations. Thers
is nothing that would ensure that any recommendations by that Commission,
even if it is in » poxition to do so. will be carried oub For instance, todsy
in the Governmenit of India. ® far as the Eoonomic Advisor's Section is oon-
warned. I do uos think there is unycne at all senjor enough for the purpose. We
bave no Chief Bconomic Adviser. We have s Deputy Economic Adviser and
i we are in the position of having to depend on the Adarkar
& matter of fask there appears to be an all round deterioraion in
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every department of this nature both qualitatively and quantitatively. The
committee’s recommendation to depart from the previous scheme and to
establish a Planning Commission has to be viewed ot from this angle. In
regard to the experiment for Planning and Development Department the
experience of the Ministry bas been in some respects unfortunate. But that
does not mean it ought to he condemned outright. I knowall that happenei
ap the time when there was a Ministry of Planning and Development, _and
the various extrsneous factors that killed it. The fact was that the Ministry
camé into being just because the Governor-General wanted it. There was no
organisation to support it. The Cabinet was functioning in such a manner
that each Member was a law unto himself and the P. & D. Ministry provoked
the.bostility of every other Ministry. The Supply Department on wl'nch the
Pladning Department had to depend for informations and assistance in those
dayvs offered complete non-co-operation. The DPlanning Department was
supposed to have inherited the powers of the War Resources Board, but what it
di(r inherit really was General Hutton as its SBecretary. The fact that Sir A.
Dalal wanted to interfere with the Commercial safeguards sohegna of 1985 Aect
eventuslly killed it. But what is interesting to note is that it was later re-
placed by a Co-ordination Committee of the Cabineb, presumably for the pur-
pose of providing—S8ir Eric Coates with n post of importance. But in itself
the experiment is interesting. But whether due to the personality of that

rticnlar officer who was its Secretary or due to the exigencies of the period,
the Secretarv of the oco-ordination Committee was able to move about all round
the Becretariat and was in a position to get things done.

My plea today is that if you establish a Planning Commission at the
moment. as it is it would be able to do nothing. What I would humbly suggest
to the Prime Minister is nob to revive the entire Planning Department of the
past but to reconstitute it in A manner that is entirely different. T am not
onpying the Pakistan example when I say that it is better for thé Go.varnmam. .
of India to bring into being a Ministry of Eoonomic Affaira._ The Ministry of
Foonomic Aftsirs for the time being could be attached to the Prime Minister
but work under the Direction of the Economio sub-Committea of the Cabinet.
This would practicslly help to revive all the organisation that have besn more
or less allowed to fall into disuse or disappesr—an organisation for pmvidi::#
economic advice; s Central organisation research for the various purposes
planning.

We have perhaps a nucleus of some of these in some respects. They have
to be put together and quite a lot of spade work will have %o be done and
every depsriment demling with the economic activities of Government will have
to have such a section dealing with planning and that the Cahinet suh-Com-
mittee can con-ordinate the work of all thoge sections. Have n Central Statinti-
cal Office and alan a Congnltative Committee similar to what has been recom-
mended by the Planning Advisory Board. Then we shall in & couple of veam
time be ready or pérhaps even before for an independent Planning Commission
such as envisaged in this report.

T would like to say that the only other analogy in regard to a Planning
Commigsion of the type contemplated in the report ir from Russia and the
nosition in that country is entirely different. The Planning Comminsion of
Rnasin har 42 Departments Working under it and at the time ¥ was hrought
into bheing and on later oceasions also. it has been specifically stated that the
Planning Commission could give directions to all departments of fJovernment
and the Departmenfs will have to carrv them out. No snch position can be
envieaged in our own countrv. Therefore, for the time beina, the Honourabla
the Prime Minister Had heffer ignore the main recommendations of the
Planning Advisorv Committea and create a machinery that would more or Tess
dq the spade work that the Dals! Ministry was intended to do at the time i
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cotnw_ inte being, That 7 thisk would meet the needs of the situation and it
js mainly this, Str, that I wanted to Lring to the notice of the P'rime Miuister.
sntime & consultative comunitico on the lines of the recommendation
of th. Committee can be created. Similar organizations can be created in ull
the provinces. As s matter »f faci, some such organization exists at proren:
in wonne Gf the pravinees,  What | would ke 1o puggest is that the members of
the Foonomic Suh-Cominittee of the Cabinet ghouid individually go 1o the T'ro-
vinees niccotnpanicd by w reapenmible offizia) of tha Minictry of Feonomic ANaifs
if onc such is created and mes what is being done and any further consulta-
tion cruld be done by the Provinces an:d the Centre meeting in the Consuitu-
tiva Committee or whatever orguniastion might be crested for the purpose.
The nced of the moment is to croate an orgsnisat'on which Las wn executive
churacter, which will be able to get all the departmests of Govurnment to
sct tugether and which will be in a position to bring into being the various
lﬂ‘-‘_,’_"_l’i hodies needed rathor than create a new and independent orgnp:ma-
t'an, wh'ch often serves a decorative and not a usefu purpose. I would sny
fors cancluding that it would be perfectly suitable and proper for the Minister
for IJndustries to bring into being an Industrial Board, if necessary, to manage
thy Sindhri Inctory and the stoel plants which sre going to be established but
the ‘eroation of a Planning Commisaion, T think. ot the moment ia premsture.
This s what I would like to urge upon the Prime Minister for his immediate
eonslderation. _

k]

r

TAXATION ON INCOME (INVESTIGATION COMMISSION) (AMEND.

_ MENT) BILL
., Puaszuramion or Ratort or Sziecr CoumiTres | ?""
_‘The Honourable Shri R. XK. Sharimukham Chetty (Minister for Financs):

8iz, | beg to present the Report of the Belebt Committee on the Bill to amend
the Tamtion on Income (Investigation Commission) Act, 1947.

1

GENERAL BUDGET—LIST OF DEMANDS— contd.
SECOND STAGE—CORI,
_‘Desawp No. 10~Camwmr

.

4 Inadequate number of Minirters and cotsaquent laok of “sffsctive

v, - coptrol over Departments (ii) Planning Poliny of Government

De. B. Pattabhi Sitaramayya (M adr-s: Ganerah:  S'r, 1 rier to support the cut
motion moved by my Honourable friend Mr. Kegkar. T shall have very litfle
%o nav, evornt that I endurse everv word of what he hos said and I shall give
s Mw details regarding some of the stataments that he has. made..

The cut motion relates to the annllness of the. number of ministers snd
the tonsequent Iack of pffceney n admmisteation.. 1§ is & composite motjon
not only relating to the numbaer of ministers but also to the ingMrciency of the
techaniam of sdministration. . Thus you hsve two parties bhmught inte  the
mhn.-'ﬁm the udnistera and sreandly the sceretarint. T ahall deal  with

second first. as my Hoo>:uble iriend has dealt with the fist portion Luirly
adequetely. . - .

t.

e

. The sroreiariat portidn is  reallv  the hamal structure, the founda-
tihh am the pinth of the sttuctire of the Indian Natioral Govem-
man The - svcretariat continues to be vwhet I waa, The traditions
which hava leen developed nre mot the traditions which we would
e to pe uate. The traditiong  thet saremimd  the secretarist were

bullt np under circumalanoces totally diffcrent ta the circumstances i vhich we
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sre ruling. The very rules and regulations are different. They were mude
when the bureauciacy occupicd the lower as well as”the top rungs of the
ladder. The secrcturics were endowed With enorwous powers, uimost the
powers of passing nual oruers. lu fuct there was no distinction between the
Becretury of a Department uud the Member of the Depurunent in those days
except that the sccretury was u daugbter-in-law who rose to the position of
the mother-in-law of & Mewmber in a sbhort tine. Naturally . the superior
ofticer sympathised with the position of tie subordinate otficer 'us he rose from
the secretary’s position to the Members . position. lIndeed when bhe was
scaretary he was doing all the work of the Mewber, so also when he became
a Meanber be began to rest on his oars and left every thing to the Secretary.
The Secretary therefore became possesscd of all finalising powers,—a polioy
wh ¢l hag contibued wmore or lesy up to the present day. Now this systewn
has to be completely overbauled. In order to overhaul the system, it requires
encrmous effort, capacity, genius for details, painstaking and paticnce. That
alone coustitutes fairly diflicult work for the ministry. I do not blame the
ministers for not Laving been able to tackle this formidable task, because the
ministers unfortunately have been engaged in unexpected preoccupations.
That is one main paint. ) _

You go to the Secretariat building itself. It is a maze of labyrynths,
meaudering and ginuous corridors, one does not know where one is. 1 went
onga by the last gate. I was teld the recoption oftice was closed. I was
ditected to be middle gate. There the people said that 1 must go by the last
gato. 1 tela them the reception oflice was clused, though it was before 5 p.M.
and what was I to do. 1 ssked a geotlemusn to come witn me and he said that
it was not his business and so we hud a struggle and at last I discovered some
person who identified me. He led me to the middle gate and then back to the
last gate. There I was obstructed. They suid oh ““You have come this way''
"Yes, I have” I said “'but where it your reception office?’’ This ‘- gentlemun
who rted me found that the reccption office was olosed and what was 1
to do. left me and I went upstairs quistly. -

Then I found myseclf at one end of this block. I thought that the Home
and ‘the States Dcpartment, were together, bucause they were under one
Minister but the fact was that Hoine Departinent wad at one end the Btates
Department was at the other end. I wulked up the whole distance. I was
duly escorted from block to block until at last T went from right to left. left to
right, then toak a rightabout turn till ultimately T found mysclf in a place
where they said ‘“No doubt it is there but that portion und this portion are
not connected by a bridge. Please go down and go a few steps and then go
ap. " _Then 1 did this journey and there T was confronted with the recoption-
ist. He kindly telcphoncd to the gontleman I woanted and T found mysélf
safe at the destination after a miles walk. This is the mechanical portion -

A certain gentleman who has made original research in inorganic . chemistry
and etomic fission bLrought his thesis to mme und he wanted to be introduced
to some officer who could fransmit it to the savants of foreign coungries. |
went in search of secretary aftcr sccretary and nat last I found a - eertain
gentleman belpful. What a task it was! If vou go to the railway station you
kmow just where the first class Javatory is, or the second class lavatorv or the
women's lavatory is,—all immediately, by the boards. Also you kmow where
is the first class refreshment room, the second class reﬂtanrént.. tha booking
ofice, the telegraph office, the station master’s office, tha goods.office, the
parrel office and 87 on. But here there is nothing to guide vou. Ther;a are
18 Ministries and perbaps there are 40 departments. Fach mibister has gob
f?u'r cr five departments under him. There is no guidance, thers ia 10 outer
sizoboerd anywherc. It is o vest maze. The old secretariat buildiog has
a rotien arrangement. It must be corrected and T hope ome of the hyinisters
will take it as & psstime and look into this matter. I asked for s ‘ehars or
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 Wwap it uny in-order to show we which is ivcated where and which gentlenssa
18 situng in which room. ‘Lbe Deputy Secretary kindly promused to look inte
i und senp iy to the eugineerug depurtent. | dare ssy 1t wil  come u
a couple of years. That s the mechanical side of it.

Now & word sbout the adminisirative aspect. A gentluman came aud
yuartered himself upon me and lived with me for oue wonth, because he
wanted to kpow whether 8 certein export control was countinuing or not. He
went t0 the ofice duy in and day out. 1 did not iuterest wmyself enough but
#b Jast 1 od the roown and therefore | offered to look after his atfsir and
senl hitn sway after 28 days. For four wonths we never got a reply. At the
vod 1 phoued up by chance & certain gentemsn on the advice of a friend
he suid that this coutrol was removed on the 20th of July whereas the man
waited for 48 deys without getting this informstion in August. I do not want
to mﬂ:p thess quustions by wmeaus of an iuterpeliawon in the legislature.
)| bsve adopted the pructice of writing to the secreturies or depuct-
wents by inesns of personal letters private aud publio. A certain officer was
wrongly dismissed in m) opinion. 1 bave looked into the whole case, aud
§9% iugal opinion or it. 1 bave becu trymg to correspond with the Defence

6 a8 well as the Home Depurtivent with which the case was con-
oorued. They always presunted techuical difliculties in the way of redressing
she wrong. Noshing is possible absolutely, 1t is the saime old story undy s
oew nawe. This secretariat must be reforwed.

W hut s the pomition Wdsy of the Soveretsrint cis-6-vw of the Hovourable the
Ministers? Each inister s surrounded by four or five I.C.N. secretaries.

Joar 1923 there was & movement calied the 'No Tex Cawpaign’' of an
ian nature i Bardoli aud sowe wag writing 8 book described in the tune
Charge of tbe Light Brigade, when the police people sitached the
sb , "Pobee to the right, of thewn, police to she left, of them,
%o the front of them to the back marched the buffalo brigads.”” And
what do you find? 1.C.B. to the right, 1.C.8. to the left, 1.C.8. to
of thom march the Miuisterial brigade. This is o most extraordinary
of shings. Wc must look into this matter. I know that our Ministers
have trausplanted from avother region—irom the jails—into  the
tarisd obamber mey not flourish there because the soil may not be good,
s\mosphbore ey not be good aud whe sevd itself muy be wrong. All these
msn‘t are possible and the help of the 1.C.8. wmay be necessary for g time
end s ncoessary. But lot it not be understood thai we are under 1.C.S. rule,
l greatly appreciate the answers given in this House by the Ministers! thev
wre expensive, they are detailed, they arv belpful, they are co-operative. If
she samw wpirit pervades the whole atmosphere of admimstration in the secre.
tariad, a new chapter will opon out.

Then I will come to the Ministers. 1 am fond of saying that the goveru-
mend of & country i olfie and indivisible. So also finance is one and indivi-
sible. If & country ix divided into Provincws and Centre it is just for conveni-
enos of administrution. If a Government in the Centre iv divided into Minis-
tree it is for convenience of wlministration. Rut no single administrator or
Minister is a self-complete wganism in himself. The whole gumut bus -o b
waversed in order %o get st » point. For instance, in a province if you want
an electricity licence you have to go 1o the Looal Self-Government Department
0 far aa the particular town is concerned: it has to go to the P.W.D. - and
finally comes the super-master. the arch builder and destrover the Finnnee
Minister. He can do and undo things. The Finance Minister is the m‘“."”
stone of the arch. He is there to do or undo things. He is to be & su r:m'g-
independent minister. I do not want to go into details. Every ¢ of the
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s Ligison Minister between every three Ministers. This gentleman musé take
note of all the complications that have set in in the cgurse of the day and
gether the three Ministers and-try to unravel the whole thing by the evening.
Attach this man fo every group and whether the complications be finsncial,
technical, or departmental, they must be cleared up, and you will get & solu-
tion very quickly. 1 have managed some institutions. The first thing 1 did
was t0 read all the post. You will then know all the errors of your Depart-
ment. Of course our Ministers have no time to read the post. They muss
set somebody to do the business. When they do this they can understand
what are the difficulties. I consider that the Premier is overburdened with
duties. He has to work for 17 hours & day and 1 don't want to kill the goose
that lays the golden eggs. After all we want him for a long ¢ime ond so T
would ask him to relieve himself of some of his duties., The Premiership uud
Foreign Aftairs can never go together. Mr. Asquith who wuas once u Premier
of Britain was also Minister for Foreign Affairs and he,gave the latter over to
Lord Curzon. M:. Eden took over the duties from his predecessor. The
Premier's duties are so onerous and responsible and foreign affairs are still
morv s0 onerous and responsible that the one, overlapped upon the other makes
the burden intolerably heavy. In addition our Premier has Planning as 1
now discover. Plauning constitutes exclusive work for one Minister. In
addition there is tho Federal Court though I suppose the judges are not going
to give much trouble. BSimilarly, the Home Department portfolio had three
or tour additional Departnents of which the Refugee Department has recently
been given to a separate Minister. In addition to Home, there is under the
same &um ter Information, then States, and then Broadcosting also. I am
very sorry that the Sardar is not here. He has fallen ill. Apparently he has
fallen very ill. Whc is to take over his duties? Is your mechanigm of
Ministry such as automatically to arrange to put s certsin man to dischargy
tho duties if any one minister by accident or by misfortune were to fall ill o
has to go on leave? Again our Premior has not yet begun to make foreign
truvels. He will have to travel for very many reasons, Tomorrow if he goes
abruad then who is to take his place? What is the second line force that you
are _prepannﬂ? Why not take some young men and train themn as Junior
Ministers. It has been made sufficiently plain that therc should be some
Porliamentary Secretaries. I do not like that name and I would cull them
Junior Ministers. Such Junior Ministers wust be brought into existence
immediately in order to get through the routine and take over the administra-
tion and final order-making duties from the secretariut. Every order in o
National Ministry must go over the signature of a Minister or Junior Minister
Wheu this is done the Junior Ministers will be able to get ull the informa.
tion in an suthoritative manner—not merely as Clerks or Secrefaries but g
lhnmte::s—sud_ will post you with all the details and relieve you of the 1sutine
work with wb.lnh. you are burdened or ought to be burdened at the presout
moment. In this manner you will find thal Commerce nnd Induatr?as are
inter-related to each other, that Education and Health are inter-reluted to euc‘l;
other, that Railways and Communications are inter-related to each other and
%: Works, Mines and Power and Labour are inter-related o each ot.;.::-
Ths ?J:te:effgn t:; :?rfane&nﬁonmhyibhd aABill f%r the acquisition of lands
and at _ in Delhi an jmer vinces, ! 0
PONIOH?HV:: ﬁsﬂmgedﬂi discove os _{r:doftbat %re had mto n:;pma:;htfﬁew‘i‘s}nuflléé
A conten H .
3;:11;&&“'1%’3 gﬂi.n.ister is cc;l:l‘sultei.'lt.he TBhgnlie tThl::l::n ﬁihﬁer:;lzeeddo?:
: ation, more you give attention to these m'
-m lg.l::a;a are thl:mﬁoro necessary as connecting link.malui:; tx:‘oat I:,:mé
But I would ““th' ticular reason. I am not a candidate for either of the posts.
s oul y that mlp t:; 1;% of goo% adn::mtrstion and the success
nstonalism these sertously taken
- Y, > Y up. I do not blame
ybody. wthMﬁMuMnﬂw.mwm
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to add to them. We know that unexpected conditions bave supervened and
complicated tbe even march of our progrues and the tranquil manuer 1o ‘which
we ought to have gone on. That is s legacy that has fullen to our lot. I
would only beg that you should give attention to these mafters seriously
because it is now alwmost 1) yesrs since our Government took up otfice, first
with twelve Ministers which became subsequently thirteen, fourteen, fifteen
sod pow sixteen Ministers out of whuin twu are more or less ad hoc.  \When
she refugee work is over that Minister will have to be given another protfolio
‘and when the Lisison work is over the other Minister will have similarly to
be given some portiolio if he cares to stay. 1 kuow also that the Ministers
are bure not because they have sought the jobs bub in apswer to an urgent
publio call. Therelore -I.rth- greater praise do 1 bestow upon them. Under
these circumsiances 1 would like you all to steal some time from the routine
ot dutics and make this wechanism meore efficient and more perfect.

Shri XK. Hanumanthalys (Mysore Statc): | wanted to speak on behalf of
the States.

My Obatrman: But the time is so short.

Shri K, Hanumanthaiya: I would like to tell the Honourable the Prime
Minuter thas the poople of the Btates who form_more thsu ovuc-third of the
population of Indis nnd in ares nearly half, huve not had any representation
on the Csbinet wo far. The Prine Minister was formerly Iresident of the
States Pecple’s Conference. . . . .

"Mr. Ohairman: | amn afraid 1 cunnot allow this speech to go on.

Shri K. Hasumanthalya: Everytine this is what is bappening to the States
pocple. .

Mr. Ohairman: The Honourable Mumber, if he so desires, can bring an
adjournment motion tu discuss the matter.

Shri Deshbandhu Glﬂ; (Delhi): May I vay @ word about the Centrally
governed areas?

Shri K. Hanumantdalya: With the permission of the Chair 1 would like
to auggest that wu may go on for another balf ao hour and discuss the matter.

Mr. Ohalrman: | have got four names and if 1 were to allow eversbody to
speak it will be past six o'clock and the Honourable the Prime Minister will
require half an hour to reply to the debate. Next time we might make better
amvangementa. This time we must be content with the arrangements as they
are

The Hooourabie Paandit Jawabarial Nebru: Sir, it is not quite clear to me
what the matters mentioned by the twe Houcurnble Members who spoke last—
woinething about the States and something nlout the Centrally sdministere
wreas have got to do with the motions under discussion. Are they suppose
fo bo rome scparale motions or are they parts of these?

Shri Deshdandhu Qupta: If you will permit me to say a few words, Sir,
the ides of lncluding the Centrally governed area was to suggest that there
should be a separste Ministry for this. It will be conducive to more efficient
working if & separste Minister in appointed.

Aa Honourable Member: What ahout the Ceuntral Provinces and Berar?

The Honpurable Pandit Jawaharial Wehru: If we are to provide a Minister
for cach of such areas, we should have a thousand. r

I am in an unfortunate position, unfortunate in the way that I find it very
dificult to vesied the arguments advanced todsy on both these motions. Dr.
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Keskar's motion is to the effect that there should be more Ministers and. that
the Departments should be better controlled. I do not quite know what he
meaus by Départments being better controlled, nor do 1 quite undurstand
what Dr. Pattabhi Sitaramayya, in his very interesting rvemarks, said.. If Dr.
Keskar thinks that by appointing a_number of Ministers the Depagtiucnts
would be better controlled, 1 think he is wrong—in fact entirely wrong. Tt
is much more likely that the Ministers who are appointed sc will be for a long
tinie controlled by others. Instead of their controlling they will be controlled
or they will fail to understand the machine and the permuanent machine will
control them. This is not a matter so much of policy or of eircumstances in
_Imdia It is the development of an intricate and complicated systemn of
administration in every country. If Dr. Pattabhi had had to walk a mile here
- in some secretariat building, he probably would have to walk about seventy
"miles in a War Office building in Washington—just one War Office. building—-.
1 am not talking of the whole secretariat. The secretariat establishcnts .now
of great countries are so emormous, so complioated, that nobody understands
thern; no government understands them: they run themselves as & spontancaus

An Honourable Member: A Frankenstein. _
Shri T. A. Ramalingam Ohettiar (Madras: Genernl):  The officers them-
" selves do not kwow what they have got. to do. :

The Honourabie Pandit Jawaharlal Nehru: So that this is a problem which
is moé solved by appointing more Ministers, but it is a separate problem and
a very difficult problem. In fact one of the major problems of the.nge in how
to control this intricate system of administration democratically because demo-
oracy cannot deal with such problems. Only high-class -.experts tn an.organiga-
tion can really understand it. The demooratic system: arose in.s.fairly.simple
way where high principles were laid down and they were carried out: by certain
oivil servants: but when the civil servants job  became not only frightfully
intrleate but also rather technioal-—becsuse it is becomfing more and more
technical—then a democratically elected House finds' it difficult to consider
it hr all its details. Bo the civil servants or the technical establishment he-
came progressively more and more independent- because nobody could under-
stani or control them. They just laid down principles or high policies. Tt
is 8 very diffitult matter to consider and in fact the whole demoeratic piruec-
ture of government is rather imperilled by this development. I do not think
therefore that the appointment of additional Ministers will by itself bring about
anv radical change in the control of departments.. T do -agree. that—whather
you may oall them Ministers or Deputy Ministers—it is desirable to have n
large- number of heads looking after these various activities. Omn $he .other
band, if you increase the number of Ministers, the Cabinet becomes un-
conirollable. ' .

An Honourabls Member? _In England 'tber'e_ are 21 Members of the Gabinet.

The Honourable Pandit Jawaharial Nehru: That is why it is not a very good
one. ’ -

It is & grave difficulty. There is a .tendency' then for the Cabinet Mumt;rn
to function separntely. It ceases to be a practical thing. The whole ides of
Cahinet Government is that it should be practical, a jointly responsible_thing.

lhn !._ Ananthasayanam Ayyangsr (Madras: General): We . could have
sdditione with Cabinet rank or without Cabinet rank. . )

The Honourable Pandit Jawalarlal Nebru: T am -going to deal with that
point. Ko T think it is definitely undesirable for the Cabinet to be toor ;hig.
Tt cannot function toeether. 'Tn fact. if I may confess .it, even our. prerent
Cabinet, is slightlv difficnlt to functions together. In fact, to give you a very
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simple tesd, it becomes sometimes difficult’ to sit even round a table together,
and if peopls have to sit in two or three rows, it ceases to be an informal
ing to consider a matter. It becomes more like a public meeting: so
that thoe only way out is not to increase the Cabinet Ministers but to have some-
body in the nsture of DeputLMinister or whatever he might be called. You
imuy perhaps have some kind of Deputy Minister in charge of -nch
major  department snd 8 person who can be called a Cabinet
Minister in charge of three or four of them. in supervisory charge.
Thet is & posaibility. It is true that the work of many of the
Miniaters—in fact of all of them—is very heavy. Anyhow it would
huve besn heavy because we had to catch up, not to ecarry on,
a machine but oreate precedents and do many such things. Quite apart from
this, the events of the last six months have put such s tremendous pressure
upon Government and prevented i8 doing many things which it otherwise might
have done, thst it has become really difioult to know how to deal with all
the problems that we have. It is not ol course a question of lack of policy
or of people not heing eager enough to do this or that job. It is far more an
intricate question of doing something which is an organic growth and which
is nod upsetting. Now for instance we had the case ol appointing additional
Ministers In $his Government, first Mr. Neogy who came as Minister for
Rebabilitation ani Relief; then Mr. Gopalaswami Ayyangar. Afier their
appointment, for some weeks almost, thev were homeless. They did not
bave a place to ait in or an office. They did not bave a Becreiary, clerk or
stoncgrapher or anvhody beeanse naturally’ the ocstablishment here thinks in
terms of a Minister having a cortain circle of Secretaries, asssistants, helpers,
manials, eto.. and if all of that in not thers. he simply cannot function.

An Wonourable Member: That is the trouble, Sir.

The Honourable Pandit Jawaharial Webru: Tt is certainly the trouble and
perhaps might ba important. Nevertheleas it is true that vou do want some
placo and some nrganization to function, Tf you are to function efficiently,
you must have a certain equipment and certain place to sit in and ocertain
methods of work, so that it s an odd thing. you will notice. thaé this House
rrofeata—and rightly protesta—against the increase of hureaucracy and at the
same Hme it sugpests things which inevitably involve increase of bureaucracy.
The Minister ia juat there—somewherr—one person but with him he bringe
in thirty or forty or fiftv offiorrs sitting to the right and to the left of him.

Dr B. Pattabht Sitaramayya: That is heeaune vou want tn heing more
membern on tha top on the rame foundations.

The Nonourable Pandit Jawabharial Wehru: Anvway it is » difficul§ prob-
lem. The House will not exnect me to ‘pive & nrecise answer to these ques-
tions, but T do realise that it is necessarvy o make some further arrangements
fn-: T mav any oy the individual sunervicinn of variaue departments mere
than it fan be done naw. T do not think Minisfers ean be added tn—certninly
vou oonld have one ar two mare. hut T mther danht ‘whether the incresan will
hp omducive to better work. Mav T anv that lone hefore T requested . Mr.
Neoer 40 came in ae Meniater for Ralief and Rehabititation. even then we were
thinkine in terma of a Minister for Rocial Wrlfare and Feonomic Welfare, aome
anch Minleter. hocavase we attach connidernbls importance to that. But then
other rvente came in. the Punjah aventa and others. which put that rather
awar from our minds

Y shan'd ke in thin connectian. if T mav. to say samethine ahout certain
remarks that have heen made. and that havs heen reneated T helieve nutside.
In crittoinn of swrtain Af mv Colleaomra. Tn fact. they are named—four of
my Colleagnes—and the cvitician made ie that for sarious reasons thev shanld
not be in the Cahinet. that thev should resizn’ Now. chviously T am the
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person prauarily respousdble for their appointment to the Cabinet and i auuy
<cnticiam is to be made it should be made about my appomtinent or about e—
not about them. As & matter of fact, 1 have no doubt that each one of thew
would willingly and gladly divest himself of this tremendous respousibility at
the sLyhtest suggestion; nobody 1s sticking on or holding ou to othce. Utlice 1
not a pleasure nowadays, as the House might well realise; it is not easy now
to induce people even to accept office because it is so difficult and the burden
is 80 heavy. In fuct, I might mention that two of my Colleagues—1 shall not
pawn-: them now—bave actually repeatedly asked me to relieve them, but it
is at my request only that they have continued, and one of them bus only

sinued st my request for & limited period of time and not for long. So 1
would say this, that it is rather unfair on my Colleagues and on me for these
griticisms to be mede. 1 can understand that it is the right of any inember
of the public to demand on public grounds or other grounds that the Cabinet .
may be changed or the Government may bLe changed. Or if be likes occusion-
ally he may criticise any individual Member of Government. But this persis-
ent criticism of some Members of Government and & demand for their with-
drawal from the scene of their activities is improper unless it is coupled, us it
should be coupled, by a change of Government completely and primarily by
the removal of the I{'lme Minister who is responsible for them.

. I may say that naturally the Cabinet as it exists today is what you might
<all u "‘mixed”’ Cabinet, you muay call it u Cahinet of various talents or varying
talents, whichever you like. It was deliberately made that way, whether that
was rightly done or wrongly done is another matter, but it was deliberately
made from the poini of view of having various elements in the Cabinet who
oould devote themselves with ubility to the particular tasks in hand. It wns
not meant at that time to be just a lzlurely Party Cabinet, although undoubted-
ly the viewpoint of the Party was the dominating viewpoint and had to be
because that viewpoint was represented by the great majogity in this House,
and wa were respousible to this House, and the majority in”the Cabinet also
represented that viewpoint. Nevertheless, it was not conceived to be o purely
Puwrt. Cabinet. It was felt by me and by those Colleagues of mine whom I
ounsulted at the time that in the peculiar context of events after this change-
over we. should proceed on a wider basis. No doubt gradually, as soon as the
immediate problew.s are over, we thought things would take some other shape
—moy be there msy be purely Party Ministries or All-Party Ministries what-
ever that might he—but immediately in the early days of August when I had
to think wsbout it T thought this was the right thing to do and those Collesgues
whom T consulted also thought that that was right. We cannot, in the
obanging context of today, make plans for any lengthy period of time; T can
onl}: look o few months shead, I do not know what may happen after that.
So it waus in that context that we made this Cabinet, deliberately including
people who were not definitely of the Congress persuasion bu$ whom we expect-
ed naturally to fa!l in line with the general viewpoint of this House. '

1 wish to say this, that in spite ol differences of opinion on many topics we
bave pulled on with extreme grlandllnua and eo-opel;suon ; we hsb:re iffered,
we have argued, but we bave in & very large measure shown very great loyalty
%0 each other. So it distresses me to see any Colleagues of mine criticised in
‘the way some of them have been criticised in the Press.

Sbri R. R. Diwakar: But that is for supporting the Nebru Gorernment!

TIO?RMH.MJ.'MIM: May T say a fow words about -

I do nob entirely understand or agree with Mr. Krishnamachari's

thtplmunﬁunuehnhwubo for two years and pre-
parations for planning should be made till y the appoin&"nent of varip:n
other liaison agencies the Searetarial lovel. T agree thas those linison

on
agensies sheuld be appolnted on the Secretarisl level. I thought it might be
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& §oud thing to revive the Cabinet Co-ordination Committee which existed lass
; it did do cciue good work, I thunk it might be revived. 1 do not know
m: the beveloptent Board as such, as it existed, would do much good now.
We bave now, you will remember, something of this kind; we have now the
Rehubinitutios wne Developinent Bosrd and sithough 1t is thinking in terms
of refugees only, neun.hera- it is thinking in terms of development also.
I bope that «ither as an extension of this or ‘ndependently of this soructhing
more in the nsiuwre of planning will be arranged.

Prul. X, G. Banga: A Central Planning Commission.

The Homourable Pandit Jawabarial Webru: Now, tho various linison bodies
oan cone into existence slmost at the same time or may be that the Planning
Authoiity itself may create them—quite possibly. This business of doing s lot
of spedework in preparstion for the Planning Autberity hardly seems to me
b0 be pecessary ¥ because we bave got tired of spadewcrk—we have been
doing it year after year without any structure emerging out of it.

Another thinz tlat I wn snxious that we should do is to improve the
complete set up > our statistical organisation. At the present moment many
of onur Ministries hove some Statistical departments. That is not good enough;
we are very bad in to statistics, although s a matter of fact Indian
statistics have a very high reputation in the world todsy; that is not Govern-
mental statistics but some Indian experte have a very high reputation. I hope
that Lefore very long we shall organise & set-up oconnecting governmental
activitien with thu non-official statistical organisations so that this work may

sbead. That will also be the foundation for the planning activities in the

ture.

Thery are many things that might be said about planning; it is a vast
subywet.  Hut all I can say to Mr. Krishunmnchari is that | am intensely in.
terested in it and I am very sorry that events have somehow compelled us not
o psy much wore uttention to it. 1 do hope that hefore this Session iz over
we might bo able t~ produce some more concrete proposuls.

Sart B. Das: May 1 put s question to the Honourable the Prime Minister?
I he pware thint the Honourpble the Minister of Industry  und Supply told us
on Priday afternoun that the Honourable the Prime Minister would alict a day
to thr House to have a disoussion regarding industrial planning and the forma-
tion o » Planning Cammission, and il so, whether he is allotting a day for it?

The Hcnourshle Pandit Jawabarlal Wehru: Yes. certain'y. Sometime
the sesion. '

Mr. Chairman: 1)u the Honoursble M, jrbers coneerned wish to press  their
oud ractiona?

Skt T. T. Krishmamachari: No, Sir 1 would like 10 withdraw my out

in

Dr. B. V. Xeskar: I would also like to withdraw my out motion.

Mr. Ohalrman: The Honourable Members, Shri Krishnamaohari
Koekor wish 0 withdraw their cut mosions. Do they have lesve ;fnlh.ngo\?;

The cut motious were, by leave of the Assembhly, withdreawn.
Mr, Ohalrman: Tha question is:
“That a sam not exceedng Ra. 3,08,000 be ‘granied to thie Ooversor Cébaral
he which i . i ogl-waiin
lmm in uq:.m :‘:"Fam.."’ paraeat during the ear cading the Alu day
The Ansembly then journed il Quarit. |
Wedueadey the ’IM Mxnlm‘ ‘ v & Blesen of the Clock oa ”
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